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From, Date: 17 January, 2024
The Chief Secretary,
State of Uttar Pradesh,
Lucknow, Uttar Pradesh.

To, e

The R:egi‘strar,

I-Toni&é National Green Tribunal,

4 Co.t)ernicus Marg,

New Delhi.

SE]BJECT: SUBMISSION OF REPORT/RESPONSE - ABHISHT KUSUM GUPTA VS.
STATE OF UTTAR PRADESH & OTHERS {OA NO. 1002/2018)

Sir,

In compliance with the directives issued by the Hor'ble National Green Tribunal on
August 3, 2022, and November 8, 2023, in Original Application No. 1002 of 2018, pertaining
to the case of Abhisht Kusum Gupta vs. State of Uttar Pradesh & Others, we hereby submit

the Report/Response on behalf of the State of Uttar Pradesh. The relevant documents are

attached herewith for your perusal.

We kindly request the esteemed Tribunal to consider the enclosed report.

Encl : As above

\ Your, Sincerely,

(Durga Shanker Mishra)

Chief Secretary
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION- 1002 OF 2018

IN THE MATTER OF:
ABHISHT KUSUM GUPTA Applicant
Versus

STATE OF UTTAR PRADESH AND ORS Respondents

ACTION TAKEN REPORT ON BEHALF OF STATE OF UTTAR PRADESH:
MOST RESPECTFULLY SHOWETH:

1. The Action taken Report is filed in compliance with the directions passed by the
of Hon’ble National Green Tribunal dated 3.8.2022 and 08.11.2023 in Abhisht
Kusum Gupta Vs State of Uttar Pradesh &Ors in Original Application No.

1002/2018 (I.A. No. 125/2022).

2. That this Hon'ble Tribunal took up the above referred matter on 03.8.2022 and

pleased to issue following direction:

...29. Based on the observations in para 20 to 26, we may sum up our
directions under section 15 of the NGT Act for remedial action for
protection of environment based on credible factual reports of statutory

regulators - CPCB, UP PCB, NOIDA and DPCC:
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i) CPCB may issue ap;propriate directions to all PCBs/PCCs within two
months, to give effect to section 24 of the Water Act, to the effect that
Canals, water bodies (lentic or Ilotic) and the Natural Storm water
drains are not to be used for discharge of treated or untreated trade or
sewage effluents. The storm water drains, canals and water bodies
need to be geo tagged and given UID. In any case, no consent be
given for discharging effluents not meeting BOD criteria of Class "B".
Drains built exclusively as conveyance system (open sewer) must

terminate to STPs.

i}y CTO granted to the Group Housing Societies (GHS) may require
standards and specifications as per MoEF&CC Draft Notification
dated 25.02.2022. SPCBs need to ensure utilisation of treated
sewage. Mode of disposal should not be the drains. Effluents may go

to sewers leading fo STPs.

iii) Thirty identified drains or any other such drain carrying sewage be
diverted to existing STPs and not to Noida drain. Such drains are to

be used for flood management.

iv) All existing STPs and upcoming STPs need to meet standards as
directed by this Tribunal vide order dated 30.04.2019 in OA No.
1069/2018, Nitin Shankar Deshpande vs. Union of India &Ors. subject
to further directions of Hon'ble Supreme Court in pending

proceedings.

v) MoU for utilisation for sewage between Power Plant and Noida‘ be

i

executed without delay.
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vi) ACS, UD of UP need to immediately review and ensure treatment of

sewage generated by Khoda — Makanpur.

vij) DJB may ensure compliance of its four STPs so as to meet standards
as directed by the Tribunal. Treated effluents of 90 MGD from four

Phases be utilised rather than disposed in Shahdara drain.
viii) No effluents be disposed by NCT Delhi in Kondli/ Noida drain.

ix) CPCB may independently monitor the directions from (i) to (viii) and
give its report to Chairman, CPCB who may issue further directions for

compliance.

30. Apart from above remedial action to be taken by concerned authorities and
monitored at highest fevel by the Chief Secretaries, UP and Delhi directly or
through any appropriate mechanism, it is necessary fto determine
accountability for the bast failures causing huge damage to the environment
and public health and to meet cost of remediation. Pending consideration of
action against other authorities and final accountability of NOIDA Authority
and DJB, they are directed to deposit respectively a sum of Rs. 100 Crores
Rs. 50 Crores in a separate account with CPCB {fowards interirﬁ
compensation to be utilized for restoration measures in terms of a remedia/l
plan to be prepared jointly by a joint Committee of Chairman CPCB,
Chairman DPCC and Chairman UPPCB. Chairman CPCB will chair and
steer the proceedings. The said Committee will be at liberty to co-opt any
other expert/institution for the purpose and also identify executing agency
which will act in coordination with the nominees of Chief Secretaries of Delhi

and UP. The Chief Secretaries of Delhi and UP will be free to identify the

7
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erring officers in the process and take remedial action and recover
compensation from such erring officers/violators, including the group housing

societies...”

3. That in compliance to the para 29, the directions and compliances are here-

below mentioned-

Direction to CPCB and SPCB: the directions mentioned under para 29(l),
29(11) and 29(IX) are to be complied by the Central pollution control board and

State poliution control board. The detailed report is annexed as ANNEXURE-1.

4. Directions to NOIDA- That the directions related to the NOIDA is mentioned
under para 29(iii), 29(iv), 29(v) are to be complied by the NOIDA. The detailed

Report of the NOIDA authority is Annexed as ANNEXURE-2.

5. Directions to Urban Development department- That the directions issued
under point (vi} of the impugned order, pertaining to the Sewage Treatment
Plant, fall under the jurisdiction of the Urban Development Department. In
compliance with the orders and in connection to the sewerage system and
drinking water system in Khoda-Makanpur Municipal Council, District
Ghaziabad, meetings were convened under the chairmanship of the éhief
Secretary with the Urban Development Department and all relevant authorities
on 30.10.2023 and 02.12.2023. The minutes of these meetings are dated

04.11.2023 (refer to ANNEXURE-3 ) and 26.12.2023 (refer to ANNEXURE-4 ).

a. Itis submitted that, through the SBM 2.0 program, the process of granting
administrative and financial approval for the Improvement and
Development (I1&D) of two drains (Delhi Side Drain and Noida Side Drain),

with a fotal estimated cost of Rs. 14110.87 lakh, flowing into the Yamuna
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River of Municipal Council, Khoda-Makanpur, District Ghaziabad, is
currently underway.

b. It is further submitted that information regarding the land acquisition for
the proposed Sewage Treatment Plant (STP) in this case has been

provided. (refer to ANNEXURE-5 ).

6. That, in para 30 of its order dated 03.08.2022, the Hon'ble Tribunal gave further

7.

directives about preparing remedial plan, fixing accountability, and imposing

interim compensation.

“ .. Pending consideration of action against other authorities and final ac-
countability of NOIDA Authority and DJB, they are directed to deposit respec-
tively a sum of Rs. 100 Crores Rs. 50 Crores in a separate account with
CPCB towards interim compensation to be utilized for restoration measures in
terms of a remedial plan to be prepared jointly by a joint Committee of Chair-

man CPCB, Chairman DPCC and Chairman UPPCB ...*

It is submitted that the NOIDA Authority has lodged Civil Appeal
No.8547/8548 of 2022 in the Hon’ble Supreme Court of India. The Hon'ble
Apex Court, by virtue of its order dated 28.11.2022, has accorded a stay. A

copy of the said order is appended herewith as (ANNEXURE-6.)

It is submitted that in compliance to the para 30, action has been taken against
the erring officer. In view of the disposal of untreated sewage in Kondli drain
Environmental Compensation of 70 lakh has been imposed against the Munici-
pal Council, Nagar Palika Parishad Khoda-Makanpur and prosecution has also
been filed (case no. 98500/2021) against Executive Officer, Nagar Palika

Parishad, Khoda-Makanpur, Executive Direc;% Nagar Palika Parishad,

pd
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Khoda-Makanpur under provisions of Water (Prevention and Control of Pollu-
tion) Act by UPPCB in the designated Special Judicial Magistrate Court (Pollu-

tion) Lucknow. A copy of the order againt the prosecution is is appended here-

with as (ANNEXURE-7.)

This report is hereby submitted for your esteemed consideration in response

to the orders dated August 3, 2022, and November 8, 2023.

(DurgaShanker Mishra)
Chief Secretary

Government of Uttar Pradesh
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Item Nc.06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1002/2018
(I.A. No. 330/2022, 1.A. No. 331/2022 & L.A. No. 177/2023)

Abhisht Kusum Gupta Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 08.11.2023

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Chetan Sharma, ASG with Mr. Adarsh Tripathi, Adv. for NTPC Ltd.
{Through VC]
Mr. Sanjeev Sen, Senior Advocate with Mr. Rachit Mittal, Adv. fer NOIDA
{Through VC}
Mr. Pradeep Misra& Mr. Daleep Dhyani, Advs. for UPPCB (Through VC}
Mr. Narender Pal Singh, Adv. for DPCC
Ms. Sakshi Popli, Adv. for DJB
Ms. Privanka Swami, Adv. for the State of UP

ORDER

1. [.LA. No. 330/2022 & L.A. No. 331/2022:- the Learned Counsel
appearing for the respondents submit that they have not received the
copies of the above two IAs till now. The Learmmed Counsel for the
applicant is directed to serve them within one week, thereafter,
replies/objections, if any, be filed by the opposite parties within two

weeks,

2. The report in terms of the directions contained in paragraph 30 of
the order of the Tribunal dated 03.08.2022 has not been filed till now.
The Learned Counsel appearing for State of UP submits that report will
be positively filed within two weeks. There were certain directions to the

Chief Secretary, Delhi also but neither any report in respect of
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compliance of those directions has been filed nor the Chief Secretary,

Delhi/Govt. of NCT of Delhi is present today.

3. In the circumstance of the case, we grant further two weeks’ time
to the Chief Secretary, Delhiand Chief Secretary, UP to file compliance
report failing which the defaulting Chief Secretary will remain personally

present before the Tribunal through virtual mode on the next date.

4. Let a specific report by the concerned authorities be filed in respect
of compliance of the directions of the Tribunal contained in the order
dated 03.08.2022, except the one which is under challenged before the

Hon’ble Supreme Court.

5. A copy of this order be forwarded to the Chief Secretary, Delhi and

Chief Secretary, UP by e-mail for compliance.

7. List the matter on 18.01.2024.

Prakash Shrivastava, CP
Sudhir Agarwal, JM

Dr. A. SenthilVel, EM

November 08, 2023

Original Application No. 1002/2018
(I.A. No. 330/2022, LA. No. 331/2022 &
LA. No. 177/2023)

JG
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Item No. 02 ‘ Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI]

(By Video Conferencing)

Original Application No. 1002/2018
(LA. No. 125/2022)
(with reports dated 11.04.2022,
06.05.2022, 29.07.2022 and 01.08.2022)

Abhisht Kusum Gupta Applicant

Versus
State of Uttar Pradesh & Ors. Respondent(s)
Date of hearing: 03.08.2022

CORAM: HON’ELE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Sunil J. Mathews, Advocate with Mr. Abhisht Kusum Gupta,
Applicant in Person

Respondentsi{s}. Mr. Ravindra Kumar, Senior Advocate with Mr. Rachit Mittal, Adv,
for NOIDA Authority
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCE
Ms.Sakshi Popli, Advocate for DJB
Mr. Aman Bhalla, Advocate for CPCB

Mr. Narénder Pal Singh, Advocate for DPCC
Mr. Balendu Shekhar, Advocate for EDMC

ORDER
The Issue — remedial action against pollution of irrigation canal in
Noida, meeting Yamuna and then Ganga and failure of authorities in
Delhi, District Ghaziabad and Noida in remedying the situation
1. The issue for consideration is the remedial action for preventing
untreated sewage going to the “irrigation canal” in Sector 137, NOIDA.
Sources of such discharge include non-functional/deficient STPs in 95

high rise buildings in Noida, industries and waste water from upstream

from Delhi and Ghaziabad. The said canal joins Yamuna and then Ganga.
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NOIDA, Ghaziabad Nagar Nigam, Delhi Jal Board (DJB), East Delhi
Municipal Corporation (EDMC) and Nagar Palika Parishad, Khoda
Makanpur are the identified authorities required to take the remedial
action, based on the verification report to which reference will be made

hereafter,

2. It is established that there is huge amount of water pollution as
shown by analysis of water samples from the drain, beyond prescribed
norms, to the detriment of environment and public health. The said water,
being canal water, is used by living beings and for irrigation. Poilution is
source of deaths and diseases which is also criminal offences under the
law of the land. There are designated authorities, entrusted with the task
of stopping it but they have failed to prevent such pollution, despite several
directions of this Tribunal in the last about four years in the light of the
reports of the Committees appointed by the Tribunal, after ascertaining the

factual status on the ground.

3. We may refer to some of the earlier reports and orders for
background. First report to be mentioned is report dated 1.11.2019
specifying role to be played by each of the concerned authority. Thereafter,
we may refer to orders dated 6.11.2020, 30.7.2021 and last order dated
23.12.2021.

Report dated 1.11.2019 by CPCB about specific role of authorities and
level of pollution of the canal

4. In the report of CPCB dated 01.11.2019, steps to be taken by NOIDA,
Ghaziabad Nagar Nigam, Delhi Jal Board (DJB}, East Delhi Municipal
Corporation (EDMC) and Nagar Palika Parishad, Khoda Makanpur were

recommended as follows:-
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SL
No

Directions issued /s 5 of EPA, 1986

1. | NOIDA

if,

by

111

To develop time bound action plan to stop
discharge of untreated wastewater to 30
drains.

To intercept all drains and channelize wastewater
to STPs so that no untreated wastewater is
discharged to Noida drain.

To deposit an Interim Environmental
Compensation of Rs. 1,00,00,000

Ghaziabad
Nagar Nigam

i

To establish sewerage network and treatment
facility to treat sewage generated from Khoda
village.

To Deposit an Interim Environmental
Compensation of 1,00,00,000

3. | DJB

. To initiate legal proceedings against the residents of

.. To ensure that each building under their

GD colony, Gharauli village and Kondli village, Delhi
having fatled to take sewer connections.

Jurisdiction shall have sewer connection so
that current practice of discharge of
untreated sewage into storm water
drainage system should be stopped.

4. | EDMC

i,

To direct dairy farms to dewvelop decentralized
treatment facility so that their untreated waste shall
not be discharged to DDA drainage system

To ensure that untreated dairy waste including
animal dungs from Gharuli village should not be
discharged into storm water drain. Challan /
Legal action shall be initiated against such
violators.

| Nagar Palika
“| Parishad
Khoda
Makanpur

Show cause notice issued to explain the reasons
‘as to why action should not be taken against
Nagar Palika Parishad Khoda
levying of Environmental Compensation for
| discharge of untreated sewuage to drainage

including

system of Delhi. Copy of directions is attached as

5. The level of water pollution in the drains was found to be as follows:-
Table 1: Analytical Results of Drain
St. |Sample Locationl  Physico-Chemical Bacteriological
No. Parameters Parameters
pH | COD | BOD TSS Total Fecal
Coliform Coliform
{MPN/100m| (MPN/100m1}
1}
Water Quality of Noida Drain at different locations
1| Budh Vihar,| 7.56 | 444 219 330 13 79 X105
Sector-11, Noida X10s
2 §-14, New Kondli| 7.55 | 433 217 352 23 23 X106
Road, Sector-11, X106
Noida.




3027

3| Sector-50, Noida| 7.72 | 169 68 84 11 68 X105
Link Road. X106
4| Sector-137, India 7.78 186 71 65 13 13 X106

TV Metro X10s
Station, Noida.. ) .

5| Noida drain at|7.84 | 145 60 89 - -

regulator
& Noida drain at|{7.82 | 163 46 83 78 78 X105
before X190+

Confluence with
river Yamuna

Water Quality of adjoining drains of Noida Drain

7| Khoda village 7.54 | 314 107 194 78 20 X105
8| Drain merges | 7.70 | 182 100 63 46 46 X105
with Noida drain X106

at  Sector-142,

Advant Navis
Buisness IT Park,
Noida.

Note: All units are measured in mg/I except Fecal Coliform and pH.

BOD concentration at entrance of NOIDA, U.P is 219 mg/1
whereas Fecal coliform count is 20 X 105 However,
concentration of BOD before confluence point is 46 mg/1 and
Fecal coliform count is 78 X 10° MPN/100 ml. The results
indicate that although there is marginal improvement in water
quality as the drain fravels through NOIDA but still
concentration level of BOD and.Fecal.Coliform at the confluence
point of drain with Yamuna is quite high.”

Orders dated 6.11.2020 and 30.7.2021

6. Considering the above factual scenario and recommendations of
CPCB for remedial action, the Tribunal issued directions with reference to
which the matter was further reviewed on 06.11.2020 and 30.07.2021. In
view of acknowledged continuing pollution without adequate remedial
action, the Tribunal, vide order dated 30.7.2021, while directing further
action, also sought personal presence of concerned senior officers -
Additional Chief Secretary, Forest and Environment, UP, Secretary, Urban
Development, UP, CEQ, NOIDA Authority, District Magistrate, NOIDA, Vice
Chairman, GDA, Police Commissioner, NOIDA, IG, Meerut and Chief

Secretary, Delhi and Special Commissioner of Police, East Delhi by video
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conference, along with their action taken reports in terms of directions of

the Tribunal.

Last order dated 23.12.2021

7. The matter was last considered on 23.12.2021 in the presence of the
above senior officers. Consideration included Action Plan filed by the
NOIDA Authority, Compliance report filed by UP State PCB, Status report
filed by the Delhi Government and two reports filed by CPCB on compliance
status on the issue sewage management and prescribing standards for

water quality of drains.

8. The action plan of NOIDA Authority mentioned remedial action in
the form of steps proposed in the report. The State PCB pointed out the
failure of the 95 group housing societies in complying with EC/consent
conditions for treatment of sewage generated in the said group housing
societies. The report of the Delhi Government stated that meeting was held
by the Chief Secretary with the concerned Departments on the issue of
disposal of sewer wastes in Noida drains from Kondli, Gharoli and Khoda
(Ghaziabad) causing pollution in Yamuna and (ii) Sewage discharge from
GD Colony, Gharauli village and Kondli village in Delhi to the drainage
system of PWD, c«.::ntributing to pollution to NOIDA drain and steps taken.,
CPCB failed to lay down standards for disposal of treated effluents, to be
permitted in storm water drains or irrigation canals to maintain the water
quality of dfains to match standards laid down or proposed under the
Environment (Protection) Act, 1986 /the Water (Prevention and Control of
Pollution) Act, 1974. 2 Report of the CPCB mentioned the non-

compliance status for waste water treatment in Khoda area.

9. The Tribunal noted the unsatisfactory state-of-affairs. It was

observed that in view of admitted status of non-compliance of EC/Consent
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conditioﬁs by fﬁe group housing societies who were discharging their
sewage directly into NOIDA sewer line, without the said sewer line having
requisite capacity. The report showed that the sewer lines were lying
chocked .or overflowing. No action was taken.a'gainst non-compliant
housing projects for breach of statutory obligation as per EC/consent
conditions. The projects were allowed to be illegally occupied withou't
compliance of basic norms to facilitate builders to sell flats, to the
detriment of environment and public health. The Tribunal observed that
‘Polluter Pays’ principle was required to be enforced and compensation
with deterrent element was required to be recovered and credited in
separate account for restoration and improvement of environment. The
Tribunal also directed maintenance of sewer line of NOIDA. The Tribunal
noted that even before functional and compliant STPs, buildings were
allowed to be occupied. The Tribunal also noted that there was no effective
monitoring mechanism and not even a dedicated monitoring cell manned
by qualified persons attached to the CEO, NOIDA to prevent such
occurrences in terms of public trust doctrine. The water quality of Kondli
Irrigation drain was found to be highly polluted for which no adequate
remedial action was insight. The Tribunal also directed the Urban
Development Department, UP to take remedial action in respect of failure
of the Khoda Makanpur Municipality. CPCB was directed to verify the claim
of the Delhi Government that no untreated sewage was beihg discharged
into the NOIDA drain in Delhi. The Tribunal alsc noted that discharge of
effluents in the irrigation canal was taking place inspite of refusal of
permission for such discharge by Irrigation Department, UP. Finally, the

Tribunal directed as follows:

20. We sum up our directions as follows:

NOIDA
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i Discrepancies pointed out in para 13 regarding functional
status of STPs, their compliance and connectivity to sewers
to be addressed and clarified considering desludging and
maintenance of sewer lines.

il Action against violators and colluders under Section 3 of
PMLA Act, 2002, IPC as well as under Section 133 of Cr. PC
to be looked into.

{fi. Granting partial or completion certificates must be
compliant with EC/Consent conditions.

iv. Completion of ongoing sewerage network to be ensured and
steps taken in respect of 30 drains and their termination to
respective existing or new STPs,

v. Mode of disposal of 6 existing STPs to be compliant with
standards, including fecal coliform and utilization of
treated effluents to be ensured.

UP State PCB/Irrigation Department/Urban Development, UP

vi. Maintaining water quality of irrigation canal (Kondli drain)
as per Water Act. STPs to be consented accordingly and
regular monitoring of performance of terminal STPs as well
as of group housing societies required.

vil, Khoda Nagar Palika to set up required STP and State of UP
to frame and execute policy as directed in Para 17 above.

GNCTD (EDMC/DJB/DPCC)

viii. Ensuring no waste water enters from Kondli drain to Noida.

ix. Kondii STP should comply with standards and adequately

cater to the need of designed capacity with proper
utilization and disposal of effluents.

X, To evolve standards and formulate policy for maintaining
and restoring - water quality of storm  water
drainsfirrigation canals and other “streams” as per the
Water Act, 1974.”

Today’s consideration and further directions
10. The matter has been taken up after more than seven months for
further consideration in the light of earlier directions. Reports have been

filed by the UP State PCB, NOIDA Authority, DPCC and CPCB giving the

factual compliance status.

Compliance status of Kondli STP in Delhi as found by DPCC/CPCB

11.  The report of DPCC deals with the compliance of discharge in Kondli

drain and compliance status of Kondli STP. The report mentions the status
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of Kondli STP as non-compliant for which the DPCC wrote a letter to
DJB for taking remedial measures. DPCC also issued show cause notice
to the operator of the STP against which the said servide provider has filed
WP (C} No. 4391/2021 in Delhi High Court. Report of CPCB on this very
issue dated 29.07.2022 also confirms that Kondli STP is non-
compliant. On the issue of diversion of waste water from Kondli drain to
the sewerage system, it is found that even after such diversion the waste
also is ﬂowiné in the drain and diversi.c‘r;"ﬂiéwﬁétq ';u'c'c-essful. This is
resulting in adding pollution load to the drain. The STP is non-

compliant. DJB has been directed as follows:

“3.0 Major Observations and Recommendations

Based on the inspection, following observations and
recommendations are made:

DJB has created the infrastructure diversion for diversion of
wastewaters generated from Kondli and Gharoli regions and same is
Jound as operational. However, with regard to its performance, it is
observed that partial flow is still flowing through Kondli-Noida
drain towards NOIDA. DJB should identify the leakages and
make the system full proof so that no wastewater flows
towards NOIDA.

1. Tapped wastewater is diverted fo existing sewerage system and
same is conveyed to Kondli STP. The analytical results show that
STF is non-complying with respect to prescribed norms. The
gquality of treated sewage at the outlet is at par with the untreated
wastewater al inlet. The treated sewage is discharged to
Shahdara drain which finally meets nver Yamuna at
downstream of Okhla Barrage.

2, It may be concluded that the purpose of the exercise of
tapping the drains & its treatment, is defeated in meeting
the objective. Entire wuastewater flowing through the
Kondli drain should be treated at Kondll STP and quality
of treated sewage must meet the prescribed standards.
Only after requisite treatment, the treated sewage should
be allowed to be discharged into Shahdara drain.

3. However, in the present case, the wastewater of Kondli
drain is diverted to Kondli STP and the STP is neither

having adequate capacity not it is complying with the
standards. As a result, untreated/partially treated sewage

8
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is being discharged into Shahdara drain. This
untreated/partially treated wastewater of Kondli drain is
finally being discharged into river Yamuna via Shahdara
drain.”

Compliance status of water quality standards in Noida, as per UP State
PCB

12. The report of the UP State PCB dated 11.04.2022 is about water
quality of the drain. The report of the State PCB gives the water quality of
samples taken on 07.01.2022, 28.01.2022, 14.02.2022, 04.03.2022 and
28.03.2022. The water quality does not meet the prescribed standards.
It will suffice to reproduce the analysis of the sample taken on 28.03.2022
which is as follows:

“Date of Sample Collection-28.03.2022

Parameters Sampling Point

Up Steam Down Stream
Lat-28.601913 Lat-28.473076
Long-77.336993 Long-77.405751
Eondl drain near | Kondli Drain near
Haridrshan Police | Villl Chak
Chowki, Sector-11, Nolda | Mangurola, Sector-
168, Noida

Colour Blackish Blackish

Odour Unpleasant Unpleasant

pH. . 7.51 7.59

COD {mg/1) 416 304

BOD [mg/I) 144 90

TSS (mg/1)} 264 138

Total Coliform | 33x105 27x105

{MPN/100m 1}

Fecal Coliform | 27x10° 17x105

{MPN/100m1)

Compliance status by group housing societies
13. With regard to group housing societies, only 76 out of 95 have STPs.

Others have yet to set up. 38 ocut of 76 (50%) are non compliant as follows:

No, of GHP STP STP Not | STP Under | Complying Not Report
Installed | Instailed| Installation STP Complying | Awaited
) STP
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o5 76 13 5 36 38 /]
{od+1

Under
construction)

14.  Bhow cause notice for levy of compensation has been issued by the
State PCB against the said societies. Prosecution has been initiated against
62 defaulters while action against the remaining non-compliant group

housing societies is yet to be taken.

Compliance by STPs

15. The six operational STPs with total capacity of 231 MLD are said to
be compliant though the result of the samples rebuts that claim if correct
standard is applied. Fecal coliform standard is taken as 1000 MPN, as
against 100 MPN. With regard to fecal coliform, the Tribunal has dealt with
the matter vide order dated 30.04.2019, in QA No. 1063/2018, Nitin
Shankar Deshpande v. UOI & Crs. against which appeal has been filed
before the Hon’ble Supreme Court and no stay has been granted. Similarly,
BOD standard is wrongly taken at 30 against prescribed standard of 10,

The water quality of the STPs is mentioned as follows:-

“WATER QUALITY OF STP’s IN NOIDA

Parameters STP Detail
Sector- Sector- Sector-54 | Sector-54 Sector- Sector-
50 50 Noida Noida 123 168
Noida Noida {33 MLD {54 MLD Noida Noida
(25 MLD | (34 MLD SBR SBR {35 MLD (50
SBR SBR Cutlet), Outlet), SBR MLD SER
CQutlet), Cutlet], Noida Noida Outlet), Qutlet),
Noida Noida Noida Noida
Colour Colourless | Colourless | Colourless | Colourless | Colourless | Colourless
Odour Odoutless | Odourless | Odourless | Odourless | Odourless | Odourless
pH (6.5- 7.39 7.32 7.47 7.53 7.59 7.61
9.0}
BOD (30 21 18 15 13.5 27 24
mg/ i}
COD (250 136 128 112 104 168 160
mg/
TSS (100 60 58 55 51 74 70
mg/§)
Phosphoro 1.30 0.54 1.10 £.50 0.12 0.68
us {as PG4)
{5 mg/
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Nitrogen 0.44 .50 (.32 0.42 0.28 1.0
fas NOs)
mg/ 1

Total 11x102 14x102 13x102 15x102 16x102 20x102
Coliform
(MPN/ 100
mL)

Fecal Coliform 830 680 780 930 540 780
(<1000 MPN/
100mL)

Compliance by Khoda Makanpur
16. The Khoda thanpur is said to be still non-compliant with no
plan to treat domestic effluents for which compensation of Rs. 70

lakhs has been imposed.

Report of the Noida Authority

17. The report of the NOIDA Authority dated 06.05.2022 later updated
on 01.08.2022 confirms that there are only 76 STPs in 95 group housing
societies out of which 38 are non-compliant. With regard to remaining 19
(out of 95 group housing societies), it is stated that steps are in progress.
One society is under construction. Thus, non compliant complexes are 56.
It is stated that environment cell could not be created as the process of
hiring professionals has not been completed. Further report of NOIDA
Authority does not have any noticeable change, except that work of wetland
is said to have been awarded in respect of NOIDA drains but the water

quality of the said drains is not meeﬁing the standards.

Our finding and further directions

18. From the above, it is seen that the water quality in the canal and
drains remain polluted which has in the past damaged the environment
which damage is continuing against statutory law as well binding
directions of the Hon’ble Supreme Court inter alia in Paryavaran Suraksha,
(2017} 5 SCC 326 and orders of this Tribunal. The reasons for such

pollution are discharge of pollution from the group housing societies as

11
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well as non-compliant STPs of NOIDA, apart from pollution from Khoda

Nagar Palika and Delhi.

19.  We have conveyed our disappointment for such unsatisfactory state
of affairs and lack of concern of the authorities in enfercing the rule of law
in breach of the Constitutional mandate of providing clean environment.
Failures include not maintaining water quality of irrigation canal as per
standards of the Water Act, illegal discharge of untreated /partially treated
sewage in the irrigation canal from the NOIDA STPs as well as from group
hous.ing~ é(;ci;des, DJB 'and Khoda Nagar Palikﬁ, wh‘orare ]'li;abler to be held

accountable.
Disapproval of CPCB stand

20. CPCB has failed to evolve standards and formulate policy for
maintaining and restoring water quality of storm water drains as per Water
Act. Only report is that a Committee has been constituted and as the
matter involves policy decision, report has been submitted to competent
authority. The minutes of the meeting annexed to the report show that
there are proposed standards to allow ammonia level from 1 to 10 and BOD
30 mg/l contrary to the standards of the storm water drain which is
expected to carry only rain water, higher than bathing standards i.e.
quality ‘B™L. Proposal of CPCB appears to be to degrade the storm water
quality below even the level of irrigation. Ammonia level permissible for
drinking water is 0.5 PPM2 but the standard proposed for water quality of

canal is 1 to 10 where no fish can survive. Such course of action is

' As per bathing standards under Entry 23 of Schedule-I to the EP Rules, 1986.

Z As per BIS standards: http:/ /cgwh gov.in/Documents/WQ-standards. pdf.
As per General Standards for discharge of pollutants in inland surface water under Schedule
V1 to the EP Rules, 1986, under Entry-11, ammonia level is upto 5 mg/1 which is not applicable
to water quality of streams as the said standards are applicable to discharge of pollutants from
industries as shown by Rule 3(1) (3-A)] which cannot be discharged in drains. General standard
under Schedule-VI which permits BOD upto 30 mg/l is also applicable only to industrial
effluents which cannot be discharged into drains.

12
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prohibited under section 24 read with section 2(e) of the Water Act,
prohibiting discharge of any pollutant in any stream or well, which appears
to be have been ignored by the CPCB. Thus CPCB proposed report on
standards of storm water drain has to be rejected.

Failure of State PCB and Noida in its duty to manage sewage and
making erring group housing societies accountable to the detriment
of public health and safety

21. Itis clear that out of 95 group housing societies, in 56 group housing
societies either there is no treatment of sewage or only partial treatment.
Contrary to the consent/EC conditions, untreated sewage is going outside
the group housing societies either in the general sewer or directly in the
drain. The State PCB has still not finalized the compensation nor cancelled
Consents nor taken any other effective measure to prevent such discharge.
NOIDA Authority has allowed third party rights to be created and allowed
a situation in \xf:hich water pollution load can. be controlled by })-re\‘rehtl:n-g
occupation. If without functional STPs, the group housing societies were
not allowed be occupied, the situation could have been better handled.
There is no effective monitoring by Noida to perform its essential duties. It
is surprising thatlit could not ¢reate an environment cell and hire any
professional in seven months. It is difficult to believe that this job was so
difficult. For this lapse, it is necessary to fix accountability of NOIDA
Authority. Even seven rm;nths after this lapse was pointed out vide order
dated 23.12.2021, no effective action has been taken either to stop_
pollution or to make the group housing societies effectively accountable.
No coercive steps have been like blacklisting, cancelling occupancy
certificate /completion certificate. Further, six STPs of NOIDA which have
been wrongly classified as compliant. They have to be taken as non-
compliant with regard to fecal coliform and BOD levels. 30 drains which

are carrying untreated water pollution also remain to be remedied. NOIDA

13
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has thus to take remedial action, apart from accountability for the past

viclations.

22.  We find that inspite of there being Memo of Understanding (MoU)
dated 14.06.2018 between NTPC and NOIDA Au;hority for supply of 90
MGD secondary treated sewage water for NCTPP-Dadri for non-potable
purposes on payment basis, there is nothing to show that NOIDA Authority
is supplying such water and recovering the cost which needs to be ensured.
We also note that there is a policy of Ministry of Power circulated, vide
circular dated 04.03.2020 requiring mandatory use of treated sewage
water by Thermal Power Plants within 50 km radius of STPs of local body.
This decisi.oﬁ‘of'thé A'Ministry of Power is part o.f Tariff Péliéy, 2016. Impact
of this lapse is loss to Noida is augmenting rescurces for treating pollution,

waste of resources in not using treated water, so as to save potable water.
Failure of Urban Development Department UP

23. Further, there is failure of the Urban Development Department to
remedy the violation by the Khoda Municipality in permitting untreated
discharge of sewage into the drain which is not less than 10 MLD of sewage.
No response has been filed by the said department inspite of direction in

the last order.
Failure of DJB in preventing pollution

24. The CPCB has found the DJB STPs to be non-compliant contrary to
their claim put forward earlier for which it has to be held accountable. Its

wastewater is said to be of 90 MGD which is not being fully treated.
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Resultant pollution of Yamuna and Ganga

25. Needless to say that the entire pollution is going to Yamuna and

thereafter to Ganga through Shahdara and Kondli drains.

Estimated extent of pollution and remediation cost

26. The sewer generated from said 56 non-compliant group housing
societies is estimated to about 100 MLD. Estimated amount of pollution
required to be treated by DJB is said to be about 90 MGD, as mentioned
earlier. Thus, estimated cost of remediation may be about 380 crores. The
capital cost of each MLD treatment is about Rs. 2 Crores, apart from
running cost3. The damage to environment and public health is much more
than the cost of remediation.

Violations of earlier orders of Hon’ble Supreme Court and this
Tribunal requiring time bound action on preventing water pollution
27. It will suffice to mention that violations are serious and in breach of
statutory provisionis as well as binding directions of Hon'ble Supreme
Court and this Tribunal which have been adverted to at length in a recent
order dated 06.07.2022 in OA No. 329/2021, Devanshu Bose v. Agra
Development Authority & Ors., dealing with the grievance of discharge of

untreated sewage. The Tribunal observed:-

%11.  Water (Prevention and Control of Pollution) Act, 1974 was enacted
48 years back but state of implementation is so poor that water pollution
is rampant inspite of earlier orders of Hon’ble Supreme Court and this
Tribunal on the subject. Extracts from some earlier orders are as follows:

Extracts from order of this Tribunal Order dated 16.09.2021
in OA 544/2019:

? https://www.cseindia.org/cost-estimation-for-planning-and-designing-of-decentralised-wastewater-treatment-
system-2073#;~1ext=2.5-3
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9. Contamination of water sources. is a punishable
offence under the Water (Prevention and Control of Pollution)
Act, 1974 for the last 47 years. Under Section 25 of the Act,
untreated discharge of sewage in drain is prohibited and is in
Jact a criminal offenice under Sections 42(2) and 44. Section
48 of the Act makes the Head of the Department liable for being
punished for such offence. As per directions of the Hon’ble
Supreme Court in Suraksha case? an outer limit of 31.03.2018
is fixed for completing the work of all STPs in the Country for
laying down the sources of budget and direction is to initiate
prosecution for continued failure. This Tribunal has been
directed to monitor compliance. We may refer to the specific
directions of the Hon’ble Supreme Court and this Tribunal on the
subject:

Extracts from the judgement of the Hon’ble Supreme Court in
Paryavaran Suraksha Samiti Vs. Union of India, supra

“7. Having effectuated the directions recorded in the
Joregoing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed,
that for the aforesaid purpose, the financial
contribution of the Central Government is to the
extent of 50%, that of the -State Government
concerned (including the Union Territory concerned)}
is 25%. The balance 25%, is to be arranged by way
of loans from banks. The above loans, are to be repaid,
by the industrial areas, and/or industrial clusters. We
are also informed that the setting up of a common
effluent treatment plant, would ordinarily take
approximately two years (in cases where the
process has yet to be commenced}]. The reason for
the above prolonged period, for setting up “common
effluent treatment plants”, according to the
learned counsel, is not only financial, but also, the
requirement of land acquisition, for the same.

L e 2.

10. Given the responsibility vested in municipalities
under Article 243-W of the Constitution, as also, in
Item 6 of Schedule XII, wherein the aforesaid
obligation, pointedly extends to “public health,
sanitation conservancy and solid waste
management”, we are of the view that the onus to
operate the existing common effluent treatment
plants, rests on municipalities f[and/or local bodies),
Given the aforesaid responsibility, the
municipalities {and/or local bodies} concerned,
cannot be permitted to shy away from discharging
this onerous duty. In case there are further
financial constraints, the remedy lies in Articles
243-X and 243-Y of the Constitution. It will be open
to the municipalities (and/or local bodies})

*(2017) 5 SCC 326 -
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concerned, to evolve norms to recover funds, for the
purpose of generating finances to install and run
all the “common effluent treatment plants”, within
the purview of the provisions referred to
hereinabove. Needless to mention that such norms
as may be evolved for generating financial
resources, may Include all or any of the
commercial, industrial and domestic beneficiaries,
of the facility. The process of evolving the above
norms, shall be supervised by the State Government
{Union  Territory) concerned, through the
Secretaries, Urban Development and Local Bodies,
respectively [depending on the location of the
respective common effluent treatment plant). The
norms for generating funds for setting up and/or
operating the “common effluent treatment plant”
shall be finalised, on or before 31-3-2017, so as to
be implemented with effect from the next financial
year. In case, such norms are not in place, before
the commencement of the next financlal year, the
State Governments (or the Union Territories)
concerned, shall cater to the [financial
requirements, of running the “common effluent
treatment  plants”, which are  presently
dysfunctional, from their own financial resources.

Just in the manner suggested hereinabove, for the
purpose of setting up of “common effluent treatment
plants”®, the State Governments concerned finciuding, the
Union Territories concerned) will prioritise such cities,
towns and uillages, which discharge industrial
pollutants and sewer, directly into rivers and water
bodies. ‘

We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be dealt
with simultaneously. We, therefore, hereby direct that
“sewage treatment plants” shall also be set up and made
Sunctional, within the timelines and the format, expressed
hereinabove.

We are of the view that mere directions are
inconsequential, unless a rigid implementation
mechanism is laid down. We, therefore, hereby provide
that the directions pertaining to continuation of industrial
activity only when there is in place a functional “primary
effluent treatment plants®, and the setting up of
Junctional “common effluent treatment plants” within the
timelines, expressed above, shall be of the Member
Secretaries of the Pollution Control Boards concerned.
The Secretary of the Department of Environment, of
the State Government concerned {and the Union
Territory concerned], shall be answerable in case of
default, The Secretaries to the Government
concerned shall be responsible for monitoring the
progress and issuing necessary directions to the

17
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Pollution Control Board concerned, as may be
required, for the implementation of the above
directions. They shall be also responsible for collecting
and maintaining records of data, in respect of the
directions contained in this order. The said data shall be
furnished to the Central Ground Water Authority, which
shall evaluate the data and shall furnish the same to the
Bench of the jurisdictional National Green Tribunal.

14,  To supervise complaints of non-implementation of the
instant directions, the Benches concerned of the National
Green Tribunal, will maintain running and numbered
case files, by dividing the jurisdictional area into units.
The abovementioned case files will be listed periodically.
The Pollution Control Board concerned is also
hereby directed to initiate such civil or criminal
action, as may be permissible in law, against all or
any of the defaulters.

o . S

16. It however needs to be clarified, that the instant
directions and time lines, shall not in any way dilute any
time lines and directions issued by Courts or Benches of
the National Green Tribunal, hitherto before, wherein the
postulated time lines would expire before the ones
expressed through the directions recorded above. It is
clarified, that the time lines, expressed hereilnabove
will be relevant, only in situations where there are
no prevalent time linefs), and also, where a longer
period, has been provided for.”

{(emphasis supplied}

Extracts from orders of this Tribunal in OA 593/2017 :
Order dated 21.05.2020

26. Summary of directions:

i. All States/UTs through their concerned departments such
as Urban/Rural Development, Irigation & Public Health,
Local Bodies, Environment, etc. may ensure formulation
and execution of plans for sewage treatment and utilization
of treated sewage effluent with respect to each city, town
and village, adhering to the timeline as directed by Hon'bhle
Supreme Court. STPs must meet the prescribed standards,
including faecal coliform. .

CPCB may further continue efforts on compilation of River
Basin-wise data. Action plans be firmed up with
Budgets/ Financial tie up. Such plans be overseen by Chief
Secretary and forwarded to CPCB before 30.6.2020. CPCE
may consolidate all action plans and file a report
accordingly.
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Ministry of Jal Shakti and Ministry of Housing and Urban
Affairs may facilitate States/UTs for ensuring that water
quality of rivers, lakes, water bodies and ground water is
maintained.

As observed in para 13 above, 100% treatment of
sewage/effluent must be ensured and strict coercive
action taken for any violation to enforce rule of law.
Any party is free to move the Hon’ble Supreme Court
Jor continued violation of its order after the deadline
of 31.3.2018. This order is without prejudice to the
said remedy as direction of the Hon’ble Supreme
Court cannot be diluted or relaxed by this Tribunal in
the course of execution. PCBs/PCCs are free to realise
compensation for violations but from 1.7.2020, such
compensation must be realised as per direction of this
Tribunal failing which the erring State PCBs/PCCs
will be accountable.” :

Order dated 21.09.2020

“11. The Tribunal has already issued directions vide orders
dated 28.08.2019 and 21.05.2020 for ensuring that no
untreated sewage/ effluent is discharged into any water body
and for any violation compensation is to be assessed and
recovered by the CPCB so that the same can be utilized for
restoration of the environment, complying with the principle of
‘Polluter Pays’ which has been held to be part of ‘Sustainable
Development’ and part of right to life. Control of such poliution
is crucial for environment, aquatic life, food safety and also
human heaith. ..” ‘

From OA 673/2018
Order dated 6.12,19:

6. The Hon’ble Supreme Court noticed the level of
degradation of rivers in India and apathy of the authorities as
follows:

“58. Rivers in India are drying up, groundwater is being
rapidly depleted, and canals are polluted. Yamuna in
Delhi looks like a black drain. Several perennial rivers
like Ganga and Brahmaputra are rapidly becoming
seasonal. Rivers are dying or declining, and aquifers are
getting over pumped. Industries, hotels, etc. are pumping
out groundwater at an alarming rate, causing sharp
decline in the groundwater levels. Farmers are having a
hard time finding groundwater for their crops e.g. in
Punjab. In many places there are serpentine queues of
exhausted housewives waiting for hours to fill their
buckets of water. In this connection John Briscoe has
authored a detailed World Bank Report, in which he has
mentioned that despite this alarming situation there is

19



3043

widespread complacency on the ﬁa}t of the authorities in
India.5

“4., We see Yamuna river virtually turned into a sullage.
We take judicial notice of this situation. Similar is the
position with Ganges. As it proceeds, industrial effluents
are being poured in rivers. Sewage is also being directly
put in rivers contributing to the river water pollution. We
direct the Pollution Control Boards of the various States
as well as the Central Pollution Contrél Board and
various Governments to place before us the data and
material with respect to various rivers in the concerned
States, and what steps they are taking to curb the
pollution in such rivers and to management as to
itndustrial effluents, sewage, garbage, waste and air
pollution, including the water management. We club the
ending case of water management with this matter.®

11. In spite of above, in flagrant violation of law of the land, polluted
water in the form of sewage, industrial effluents or otherwise has
continued to be discharged in the water bodies including the rivers
or the canals meeting the rivers. Violation of law is not only by
private citizens but also statutory bodies including the local bodies
and also failure of the regulatory authorities in taking adequate
steps. There is no corresponding coercive action posing danger to
rule of law when large scale violation of law is not being remedied.
This leads to lawlessness.

12. It will be appropriate to note the crisis situation in the country

. .on the subject of availability of potable water. The matter has been
considered in the report of Niti Aayog on Composite Water
Management Index (CWMI)7 Following further information also
needs 1o be noted:

fi) India is suffering from the worst water crisis in its history and
millions of lives and livelihoods are under threat. Currently, 600
million Indians face high to extreme water stress and about twe
lakh people die every year due to inadequate access to safe
waters, The crisis is only going to get worse. By 2030, the
country’s water demand is projected to be twice the available
supply, implying severe water scarcity for hundreds of millions
of people and an eventual ~6% loss in the country’s GDF?. As
per the report of National Commission for Integrated Water
Resource Development of MoWR, the water requirement by2050
in high use scenario is likely to be a milder 1,180 BCM, whereas
the present-day availability is 695BCM. The total availability of
water possible in country is still lower than this projected
demand, at 1,137BCM. Thus, there is an imminent need to

5 State of Orissa v. Govt, of India, {2009) 5 5CC 492

§ M.C. Mehta Vs Union of India- W.P, {Civil) No. 13029/1985 dated 25.11.2019

7 Niti Ayog on “Composite Water Management Index”, June 2018,
https:/ /niti.gov.in/writereaddata /files/document_publication/2018-05-18-Water-Index-
Report_vS8-compressed.pdf.

&3ource: WRI Agueduct; WHO Global Health Observatory

95purce: McKinsey & WRG, ‘Charting our water future’, 2009; World Bank; Times of India
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deepen our understanding of our water resources and usage
and put in place interventions that make our water use efficient
and sustainable.

fii} India is undergoing the worst water crisis in its history.
Already, more than 600 million people!® are facing acute water
shortages. Critical groundwater resources — which account for
40% of our water supply — are being depleted at unsustainable
rates. 1! .

{iiij Most states have achieved less than 50% of the total score in
the augmentation of groundwater resources, highlighting the
growing national crisis—54% of India’s groundwater wells are
declining, and 21 major cities are expected to run out of
groundwater as soon as 2020, affecting ~ 100 million people!?,

fiv) With nearly 70% of water being contaminated, India is placed
at 120th amongst 122 countries in the water quality index.

13. As per statistics mentioned before the Lok Sabha on April 6,
2018, waterborne diseases such as cholera, acute diarrhoeal
diseases, typhoid and viral hepatitis continue to be prevalent in
India and have caused 10,738 deaths, over the last five years since
2017. Of this, acute diarrhoeal diseases caused maximum deaths
Jfollowed by viral hepatitis, typhoid and cholera®

14. As per ‘National Health Profile’ published by Central Bureau of
Health Investigation, Directorate General of Health Services,
Ministry of Health and Family Welfare, Government of India, a total
of 1535 Deaths due to Acute Diarrhoeal Diseases was reported
during the year 2013

Main Causes of Pollution of Rivers

15 As already noted, well known causes of pollution of rivers are
dumping of untreated sewage and industrial waste, garbage, plastic
waste, e-waste, bio-medical waste, municipal solid waste, diversion
of river waters for various purposes affecting e-flow, encroachment of
catchment areas and floodplains, over drawl of groundwater, river
bank erosion on account of illegal sand mining. Inspite of directions to
install Effluent Treatment Plants (ETPs), Common Effluent Treatment
Plants {CETPs), Sewage Treatment Plants (STPs), and adopting other
anti-pollution measures, satisfactory situation has not been achieved.
As per CPCB’s report 201613, it has been estimated that 61,948 rnillion
liters per day {mld) sewage is generated from the urban areas of which
treatment capacity of 23,277 mld is currently existent in India.
Thereby the deficit in capacity of waste treatment is of 62%. There is
no data available with regard to generation of sewage in the rural
areas.

It Source: World Resource institute

1 Source: World Resource [nstitute ~ .

12 Source: UN Water, ‘Managing water under uncertainty and risk’, 2010; World Bank [Hindustan
Times, The Hindu).

2 hitps: / /www.indiaspend.com/diarrhoea-took-more-lives-than-an;
disease-in-india-58143/

“ hitp://pib.nic.in/newsite/PrintRelease. aspx?relid=106612 )
15 hitp:/ /www.sulabhenvis.nic.in/Database/STST_wastewater_2090.aspx July 16, updated on
December 6, 2016

-gther-water-borne-
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We may note the observations of the Hon’ble Supreme Court:

“26. Enactment of a law, but tolerating its infringement, is
worse than not enacting a law at all. The continued
infringement of law, over a period of time, is made possible by
adoption of such means which are best known to the violators
of law. Continued tolerance of such violations of law not only
renders legal provisions nugatory but such tolerance by the
enforcement authorities encourages lawlessness and adoption
of means which cannot, or ought not to, be tolerated in any
civilized society. Law should not only be meant for the law-
abiding but is meant to be obeyed by all for whom it has been .
enacted. A law is usually enacted because the legislature feels
that it is necessary. It is with a view to protect and preserve
the environment and save it for the future generations and to
ensure good quality of life that. Parfiament enacted the anti-
pollution laws, namely, the Water Act, Air Act and the
Environment (Protection) Act, 1986. These Acts and Rules
framed and notification issued thereunder contain provisions
which prohibit and/ or regulate certain activities with a view to
protect and preserve the environment. When a law is enacted
containing some provisions which prohibit certain types of
activities, then, it is of utmost importance that such legal
provisions are effectively enforced. If a law is enacted but is
not being voluntarily obeyed, then, it has to be enforced.
Otherwise, infringement of law, which is actively or passively
condoned for personal gain, will be encouraged which will in
turn lead to a lawless society. Violation of anti-pollution laws
not oniy adversely affects the existing quality of life buf the
non-enforcement of the legal provisions often results in
ecological imbalance and degradation of environment, the
adverse effect of which will have to be borne by the future
generations. '8

“61. ..... If the laws are not enforced and the orders of the
courts to enforce and implement the lows are ignored, the
result can only be total lawlessness. It is, therefore, necessary
to also identify and take appropriate action against officers
responsible for this state of affairs. Such blatant misuse of
properties at large-scale cannot take place without connivance
of the officers concerned. It is also a source of corruptian.
Therefore, action is also necessary to check corruption,
nepotism and total apathy towards the rights of the citizens. ”17

Vide order dated 22.08.2019 in Original Application 200/ 2014,

dealing with the pollution of river Ganga, the Tribunal issued
directions and laid down coercive measures to be taken for discharge
of untreated sewage in river Ganga.-

15 |NDIAN COUNCIL FOR ENVIRO-LEGAL ACTION Vs, UNION OF INDIA AND QTHERS {1996} 5 5CC 281
17 pM.C. Mehta v. Union of India, (2006) 3 SCC 395 — Public functionaries
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17. Wherever the work has not commenced, it is
necessary that no untreated sewage is discharged
into the River Ganga. Bioremediation and/or
phytoremediation or any other remediation
measures may start as an Interim measure
positively from 01.11.2019, failing which the
State may be liable to pay compensation of Rs. 5
Lakhs per month per drain to be deposited with the
CPCB. This however, is not to be taken as an excuse
to delay the installation of STPs. For delay of the
work, the Chief Secretary must identify the officers
responsible and assign specific responsibilities.
Wherever there are violations, adverse entries in
the ACRs must be made in respect of such
identified officers. For delay in setting up of STPs
and sewerage network beyond prescribed
timelines, State may be lable to pay Rs. 10 Lakhs
per month per STP and its network. It will be open
to the State to recover the said amount from the
erring officers/contractors.

36. Vide order dated 28.08.20189, the Tribunal held:-

17. As already noted, prevention of pollution of water
is directly linked to access to potable water as well as
Jood safety. Restoration of pristine glory of rivers is.also
of cultural and ecological significance. This
necessitates effective steps to ensure that no pollution
is discharged in water bodies. Doing so is a criminal
offence under the Water Act and is harmful to the
environment and public health. ‘Precautionary’
principle of environmental law is to be enforced. Thus,
the mandate of law is that there must be 100%
treatment of sewage as well as trade effluents. This
Tribunal has already directed in the case of river Ganga
that timelines laid down therein be adhered to for
setting up of STPs and till then, interim measures be
taken for treatment of sewage. There is no reason why
this direction be not followed, so as to control pollution
of all the river stretches in the country. The issue of
ETPs/CETPs is being dealt with by an appropriate action
against polluting industries. Setting up of STPs and
MSW facilities is the responsibility of Local Bodies and
in case of their default, of the States. Their failure on
the subject has to be adequately monitored. Recovery of
compensation on ‘Polluter Pays’ principle is a part of
enforcement strategy but not a substitute for
compliance. It is thus necessary to issue directions to
all the States /UTs to enforce the compensation regime,
latest with effect from 01.04.2020. We may not be taken
to be condoning any past violations. The States/UTs
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have to enforce recovery of compensation from
01.04.2020 from the defaulting local bodies. On failure
of the States/UTs, the States/UTs themselves have to
pay the requisite amount of compensation to be
deposited with the CPCB for restoration of environment.
The Chief Secretaries of all the States may furnish their
respective compliance reports as per directions already
issued in 0.A. No. 606/2018.”

12.  Itisthus appropriate that remedial measures are speedily taken
by the Agra Development Authority overseen by the ACS, Urban
Development and ACS, Housing and Development, UP in a mission
mode. Such steps should cover the present area as well as urban area

_of Agra.. ACS, Urban Development will be the nodal agency for
coordination and compliance. The Committee may hold its meeting

- within two weeks and after taking stock of the situation and earlier
orders of this Tribunal, take further remedial action. The Committee
will be at liberty to coordinate with any other Department/Agency. In
view of chronic and long pending problem, the Committee may explore
steps on the pattern of available best practices to the extent found
relevant such as arrangement with relevant establishments to supply
sewage treated water for which pipelines are laid by such
establishments and part of the sewage treatment cost is also shared
by such establishments.18 This may help better use of treated sewage
{o save potable waler. We may refer to observations in a recent order
dated 19.04.2022 in OA No. 887/2019, Sukhwanti v. State of
Haryana & Ors. on the subject:-

18

1.

Chennai industries te now use treated sewage water - The New Indian
Express:https: / /www.newindianexpress.com/cities /chennai/2019/jul/31 /chennai-

industries-1o- now-use- -treated-sewage-water-201 1837 . html

2. Surat sewage reuse model goes global - Surat News - Times of India:
: ity /surat/surat-water-reuse-model-goes-
global(artlcleshow,f85668103 cms

3. Surat 'generating massive revenue by selling treated water to industries:
https://www.aninews.in/news/national/general-news/surat-generating-massive-
revenue-by-selling-treated-water-to-industries20201217051127 /

4. Surat Generating Massive Revenue By Selling Treated Water of River Tapi To Industries -
News:https:/ /swachhindiag ndiv.com/surat-generating-massive-revenue-by-selling-
treated-water-of-river-tapi-to-industries-54411/

5. Industries in Ahmedabad to get treated wastewater - Ahmedabad News - Times of India:
https:/ /m timesofindia.com/city/ahmedabad/amc-offers-rs43/kl-treated-wastewater-
for-industries/amp articleshow/87169850.cms

6. Gujarat: Now treated wastewater to be piped to two mdustnal clusters - Cities News, The
Indian Express: -/ /indi
treated-wastewsater-to-he-piped-to-two- 111dustna1 clusters-5713792

7. Nagpur to become the first Indian city to treat and reuse 90% of its sewage:
https:/ /theprint.in/india/governance/nagpur-to-become-the-first-indian-city-to-treat-
and-reuse-90-of-itg-sewage /180493 /

8. India’s 1 and largest PPP on waste water reuse completed in record time during
pandemic; bags FICC1 Water Award 2020: hitps: / /www. business-
standard.com/content/press-releases-ani/india-s-1st-and-largest-ppp-on-waste-water-
reuse-completed-in-record-time-during-pandemic-bags-ficci-water-award-2020-
121022500841 1.html

9. MPCB Note on domestic west water reuse project at  Nagpun
https://mpcb.gov.in/sites/default /files /focus-arca-rengris-
documents/NMC_%726_KTPS success story 28052019.pdf

10. STP at Village Kewara, Bhilwara (Rajasthan)- CPCB Bhopal: https: / /cpch.nic.in/success-
stories fuplead/1501156301.pdf

11.CHAPTER 7: RECYCLING AND REUSE OF SEWAGE:

hitp:/ /cpheeo.gov.in/upload fuploadfiles/files fengineering chapter7.pdf
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“10....... Further, for maximising use of treated sewage, PCB may
identify potential industrial clusters, major industrial sectors and
other bulk users to ie-up each STP with the User group. In this regard,
provisions of ‘The Haryana Water Resources (Conservation,
Regulation and Management] Authority (Amendment) Act, 2022’ may
be strictly followed. CPCB may also assist HSPCE in this regard. The
Tribunal vide order dated 09.03.2022 in OA No. 29/ 2020(WZ}, Suraj
FPradip Ajmera vs. Aurangabad Municipal Corporation directed as
Jollows:

“10. During the hearing, suggestion has emerged that an
interaction be held at the level of Chief Secretary, Maharashtra
with inclusion of Secretary, Urban Development, Maharashira
and Technical Experts as may be decided by them including
from IT, Bombay, Regional Officer, CPCB and Member
Secretary, State PCB to consider possibility of laying pipeline
upto the industrial area for transporting treated sewage to the
industrial areas so that the same can be utilized for industrial
purpose. Industries Association may be associated in the
project of sewage treatment and can bear a part of the cost out
of Corporate Social/Environmental Responsibility, depending
upon the financial capacity of the member industries. This may
result in a permanent and long-lusting cheaper solution. If
sucecessful, this experiment may be tried appropriately at such
other locations in the State as found appropriate and aiso
customized different locations. The Committee may alsc study
such models elsewhere in the country which reportedly have
been successful. The Committee may also consider any other
viable strategies for sewage treatment and interception and
diversion of sewage, use of appropriate effective and
economical technology, making group housing societies Zero
Liquid Discharge (ZLD) by recycling treating sewage, after
treatment in decentralized manner and utilizing the treated
sewage for horticulture, flushing, cleaning or other non-drinking
purposes. This strategy may help in augmenting availability of
potable water particularly in drought affected areas of
Aurangabad Region in Maharashtra where potable water had
to be transported by trains in the past. The Secretary, Urban
Development may act as nodal agency who may call for a
meeting within one month.”

12. The Tribunal has considered the issue of uftilization of treated
sewage to save potable water for drinking purposes inter-alia vide
order dated 21.09.2020 in O.A. No. 148/2016 Mahesh Chandra
Saxena vs. South Delli Municipal Corporation & Ors. By the said
order, the data of utilization of treated water as given in the CPCB
report dated 15.05.2020 and further report dated 16.09.2020 was
noted showing huge gap in reuse of treated water, which resuited in
potable water being used even for purposes for which treated water
could be used. The Tribunal directed all States/UTs to ensure 100%
utilization of treated water for secondary purposes, which may be
monitored by Central Monitoring Committee headed by Secretary,
Ministry of Jal Shakti and assisted by CPCB, NMCG and Ministry of
Urban Development.”
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13. In light of above, let further action taken report be filed by ACS,
Urban Development within three months from today by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF. The report may also cover the
observations in para 9 above. ACS, Urban Development may remain
present on the next date by Video Conferencing along with Vice
Chairman, ADA and Commissioner, Municipal Corporation, Agra.”

Loy P o

Law laid down in judgements of Hon’ble Supreme Court with regard to
accountability of statutory authorities

28. Continuing failure of State authorities and statutory regulators to
enforce.lav&-.' hes ereeted alarming situation of ‘threat to p..L'ﬂ.JliC health and
safety. Such patent failure require fixing accountabﬂlty on polluter pays
principle so that degradation of environment can be to some extent
reversed. There are observations on the sub_]ect in some of judgements of
the Hon'ble Supreme Court as follows:

“Samaj Parivartan Samudaya v. State of Karnataka, (2012} 7
SCC 407

66, Wherever and whenever the State fails to perform its duties, the
Court shall step in to ensure that the rule of law prevails over the
abuse of process of law. Such abuse may result from inaction or
even arbitrary action of protecting the true offenders or failure
by different authorities in discharging statutory or legal
obligations in consonance with the procedural and penal
statutes. This Court expressed its concern about the rampant
pilferage and illegal extraction of natural wealth and resources,
particularly iron ore, as also the environmental degradation and
disaster that may result from unchecked intrusion into the forest
areas. This Court, vide its order dated 29-7-2011 invoked the
precautionary principle, which is the essence of Article 21 of the
Constitution of India as per the dicturn of this Court in M.C. Mehta v.
Union of India, and had consequently issued a ban on illegal mining.
The Court also directed relief and rehabilitation programmes to
be carried out in contiguous siages to promote
intergenerational equity and the regeneration of the forest
reserves. This is the ethos of the approach consistently taken by this
Court, but this aspect primarily deals with the future concerns. In
respect of the past actions, the only option is to examine in
depth the huge monetary transactions which were effected at
the cost of national wealth, natural resources, and to punish
the offenders for their illegal, irregular activities. The protection
of these resources was, and is the constitutional duty of the State and
its instrumentaiities and thus, the Court should adopt a holistic
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approach and direct comprehensive and specialised investigation into
such events of the past.

MCD v. Uphaar Tragedy Victims Assn., (2011) 14 SCC 481

96. Courts have held that due to the action or inaction of the State or
its officers, if the fundamental rights of a citizen are infringed
then the Uability of the State, its officials and
instrumentalities, is strict. The claim raised for compensation in
such a case is not a private law claim for damages, under which the
damages recoverable are large. The claim made for compensation in
public law is for compensating the claimants for deprivation of life and
personal liberty which has nothing to do with a claim in a private law
claim in tort in an ordinary civil court

M.C. Mehta v. Kamal Nath, (1997) 1 SCC 388

35....... But in the absence of any legislation, the executive acting
under the doctrine of public trust cannot abdicate the natural
resources and convert them into private ownership, or for
commercial use. The aesthetic use and the pristine glory of the
natural resources, the environment and the ecosystems of our
country cannot be permitted to be eroded for private,
commercial or any other use ...”

Summing up of some of the required immediate remedial steps

29.

Based on the observations in para 20 to 26, we may sum up our

directions under section 15 of the NGT Act for remedial action for

protection of environment based on credible factual reports of statutory

regulators - CPCB, UP PCB, NOIDA and DPCC :

i}

CPCB may issue appropriate directions to all PCBs/PCCs within
two moenths, to give effect to section 24 of the Water Act, to the
effect that Canals, water bodies (lentic or lotic) and the Natural
Storm water drains are not to be used for discharge of treated or
untreated trade or sewage effluents. The storm water drains, canals
and water bodies need to be geo tagged and given UID. In any case,

no consent be given for discharging effluents not meeting BOD
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criteria of Class "B". Drains built exclusively as conveyance system
(open sewer) must terminate to STPs,

CTO granted to the Group Housing Societies (GHS) may require
standards and specifications as per MoEF&CC Draft Notification
dated 25.02.2022. SPCBs need to ensure utilisation of treated
sé\;;rage. Mold.e of disposal shou-ld ﬁét be-the dra-tins. Effluents may
go to sewers leading to STPs.

Thirty identified drains or any other such drain carrying sewage be
diverted to existing STPs and not to Noida drain. Such drains are
to be used for flood management.

All existing STPs and upcoming STPs need to meet standards as
directed by this Tribunal vide order dated 30.04.2019 in OA No.
1069/2018, Nitin Shankar Deshpande vs. Union of India & Ors.
subject to further directions of Hon'ble Supreme Court in pending
proceedings.

MoU for utilisation for sewage between Power Plant and Noida be
executed without delay.
c’;\CS UD of UP need to irnrnediat;aly review and ensure treatment
‘of sewage generated by Khoda — Makanpur.

DJB may ensure compliance of its four STPs so as to meet
standards as directed by the Tribunal. Treated effluents of 90 MGD
from four Phases be utilised rather than disposed in Shahdara
drain.

No efﬁuents be disposed by NCT Delhi in Kondli/ Noida drain.
CPCB may independently monitor the directions from (ii) to (viii)
and give its report to Chairman, CPCB who may issue further

directions for compliance.
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Further Directions

\;30. Apart from above remedial action to be taken by concerned
authorities and monitored at highest level by the Chief Secretaries, UP and
Delhi directly or through any aﬁpropriate mechanism, it is necessary to
determine accountability for the past failures causing huge damage to the
environment and public health and to meet cost of remediation. Pending
consideration of action against other authorities and final accountability
of NOIDA Authority and [JB, they are directed to deposit respectively a
sum of Rs. 100 Crores Rs. 50 Crores in a separate account with CPCB
towards interim compensation to be utilized for restoration measures in
terms of a remedial plan to be prepared jointly by a joint Committee of
Chairman CPCB, Chairman DPCC and Chairman UPPCB. Chairman CPCB
will chair and steer the proceedings. The said Committee will be at liberty
to co-opt any other expert/institution for the purpose and also identify
executing agency which will act in coordination with the nominees of Chief
Secretaries of Delhi and UP. The Chief Secretaries of Delhi and UP will be
free to identify the erring cfficers in the process and take remedial action
and recover compensation from such erring officers/violators, including
the group housing societies. Further action taken reports be filed within
three months by the Chiefl Secretaries, Delhi and UP after coordinating
with authorities in their respective States and by Chairman, CPCB by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.
List for further consideration on 12.12.2022.

A copy of this order be forwarded to the Chief Secretaries, Delhi and
UP, CEOs Noida and DJB, Chairmen CPCB, DPCC and UPPCB by email

for compliance.

29
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LA. No. 125/2022 for directions filed by the applicant also stands

disposed of.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

. Prof. A. Senthil Vel, EM
August 03, 2022
0.A. No. 1002/2018
(I.LA. No. 125/2022}
A+AVT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL. BENCH, NEW DELHI

O.A NO. 1002/2618

In tha matter of:

Abhishi Kusum Gupta ...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondent(s)
Index
S. No. Particulars Page No.
1. Report in Compiiance of Honble NGT order dated 03.08.2022 in O.A. No, 1002/2018,
Abhisht Kusum Gupta Vs, State of Uttar Pradesh & Ors.
Z Annexured Lefter issued by CPC8 to concemed depatment dated 07.10.2022 and
21.10.2022.
3 T Annexure-i Minules of meefings with UP SPCB, DPCC, DJB, NOIDA authority, NTPC and
Khoda Nagar Pafika dated 14.11.2022.
4, | Annexuredii Minuies of meetings with UP SPGB, DPCC, DJB, NOIDA authority, NTPC and
Khoda Nagar Palika dated 24 .02.2023.
5. AnnexuredV Summary of compliance stalus submitied by DJB, NOIDA Authority, Khoda |
Nager Patika and NTPC.
3 Annexure-V Photograph of the Joint Inspection depicling diversion.
7. Annexure-Vl Aralysist results of drain and S1Ps samples collected by GPCB.
8. | Annexure-VIl Analysis report of STP collected by DPCC. -
9,  Annexuro-Vill Detalls of 24 drains indicating hydraulic and organic land reparted by
NEERI.
16. | Annexure-X Water Quality data of Noida drain and its adjoining 24 drain conducted by
RO, Noida UPPCB.
11. Annexure-X Water Quality data of STP's of Noida conducted by RO, Noida, UPPCB.
12. Annexure-X| Direction issusd by CPCB Us 18(1)(b) to DPCC dated 10.03.2023. -
13. Annexure-Xil Direction 15sued by GPCB U’s 18(1)(b) to UPPCB dated 10.03.2023
s, Annexure-Xiil A copy of Hon'ble NGT order dated 03.08.2022.

(P.K. Mishra)

Sclentist 'E'

Central Pollution Control Board
Dethi-110032.

Dated: 23.03.2023
Place: Delhi
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REPORT IN COMPLIANCE OF HON'BLE NGT ORDER
DATED 03.08.2022 IN O. A. NO.1002/2018, ABHISHT KUSUM GUPTA
VS. STATE OF UTTAR PRADESH & ORS

1.0 BACKGROUND

The Hon'ble NGT in the matter of Abhisht Kusum Gupta Vs State of Uttar Pradesh in
its order dated 03.08.2022 in O. A. No. 1002/ 2018 directed various agenc1es as follows:

Para

Contents of Directions

29 (if)

CTO granted to the Group Housing Societies (GHS) may require]
standards and specifications as per MoEF&CC Draft Notification|
dated 25.02.2022. SPCBs need to ensure utilisation of treated sewage. Mode of]
disposal should not be the drains. Effluents may go to sewers leading to STPs.

29 (iii)

Thirty identified drains or any other such drain carrying sewage be diverted to
existing STPs and not to Noida drain. Such drains are to be used for flood
management.

29 (iv)

All existing STPs and upcoming SIPs need to meet standards as
directed by this Tribunal vide order dated 30.042019 in OA No.
1069/2018, Nitin Shankar Deshpande vs. Union of India & Ors. subject to
further directions of Hon'ble Supreme Court in pending proceedings.

29 (v)

MoU for utilisation for sewage between Power Plant and Noida be executed|
without delay.

29 (vi)

IACS, UD of UP need to immediately review and ensure treatment of sewage
generated by Khoda — Makanpur.

29 (vii)

DJB may ensure compliance of its four STPs so as to meet standards as
directed by the Tribunal. Treated effluents of 90 MGD
from four Phases be utilised rather than disposed in Shahdara drain.

29 (viii)

[No effluents be disposed by NCT Delhi in Kondli/ Noida drain.

29 (ix)

CPCB may independently monitor the directions from (if) to (viii)
and give its report to Chairman, CPCB who may issue further directions for

compliance.

2.0 COMPLIANCE REPORT OF CPCB

In order to ensure compliance of directions of Hon'ble NGT at Para 29 (ix), following
action taken has been by CPCB in this regard:

i. CPCBissued letter dated 07.10.2022 to all the concerned department requesting
to provide their action taken report w.r.t compliance of directions of NGT.
Reminder letter in this regard was also issued on 21.10.2022. A copy of letter is
attached as Annexure-L

ii. Review meetings with UP SPCB, DPCC, DJB, NOIDA authority, NTPC and
Khoda Nagar Palika was held on 14.11.2022 and 24.02.2023 to review the status
of compliance of directions of Hon’ble NGT. A copy of minutes of said 02
meetings are attached as Annexure-II & Annexure-III
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Written compliance status was also submitted by DJB, NOIDA Authority,
Khoda Nagar Palika and NTPC as desired in the review meeting. Summary of
compliance status is given in Annexure-IV. Further, DJB and Noida Authority
informed that Hon’ble Supreme Court has stay the directions to deposit
Environment Compensation to CPCB.

iii.  Field visit was performed on 29-30/11/2022 alongwith UP SPCB, DPCC, DJB,
NOIDA authority and Khoda Nagar Palika for needed verification of action
taken reported by different agencies.

Based on the review meetings conducted and field visit performed, following
observations are made:

2.1 Regarding compliance of direction Para 29 (vii) & (viii) by NCT of Delhi

DJB has created infrastructure for diversion of wastewater into Sewerage system at 03
locations. The sewage of the sewer line is ultimately carried to Kondli STP for treatment
and now no untreated water/ sewage of Delhi is going into Kondli drain. Figure 1
depicts the schematic diagram of drain indicating diversion point.

From Kondll

wWastowater Diverted to Eewerage System

PWD Road

From Gharoll

Wastewatsr Diverted to
Sewerage System

From Khora

Towards NOIDA

Figure 1: Schematic diagram of drain indicating diversion point
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Accordingly, Team inspected the Kondli drain and its adjoining drain to verify
the performance of infrastructure developed by DJB for diversion and
performance of STPs at Kondli. Observed status are summarized below:

1. The wastewater generated from Gharoli region earlier flowing in storm water
drain of PWD is now diverted to sewerage system at Mix MIG near Kondli
SPS, and Near Kerala Public School in front of Khoda Colony. Figure 1 at
Annexure-V shows the diversion of wastewater into sewerage system.

2, The wastewater generated from Kondli region flowing in Kondli drain
diverted at Near Red Fox Hotel Main Road to Sewerage System and no flow
was observed at downstream of Kondli drain near Kerala Public School in
front of Khoda Colony. Figure 2 and 3 at Annexure-V shows diversion of
Kondli drain at said locations.

3. The existing sewerage system conveying wastewater to Kondli STP. Hence,
team also inspected Kondli STP to verify its operational status &
performance. Observation made during the inspection are as follows:

a. Kondli STP comprises of 4 phaseé ie. Phase I -10 MGD, Phase II-
25MGD, Phase I1I-10 MGD and Phase IV-45 MGD.

b. During inspection, Phase I and II was found functional and Phase II
and IV is under rehabilitation. It was found that liquid treatment stream
of Phase I and III are found operational.

c. Disinfection system and Sludge Treatment Units (Sludge Thickener,
Centrifuge and Bio Gas Generator) of Phase I and III were found in
commissioning stage.

d. At present, Sludge thickener and Sludge Drying Bed of Phase-II are
being used for treatment of Sludge of Phase I and III.

e. Samples were collected from inlet and outlet of Phase-I, III and
Combined outlet. The analysis report is attached as Table 1 and 2 at
Annexure VL

f. The treated effluent is discharged into Shahdara drain which ultimately
join with river Yamuna.

g. Based on analysis results, it is found that Kondli STP Phase III unit is
not meeting with the standards as per Hon'ble NGT vide order dated
30.04.2019 in the matter of 1069 of 2018 with respect to TSS, Fecal
Coliform and PO4-P and Kondli STP Phase-I is not meeting the
standards as prescribed in Hon’ble NGT order dated 30.04.2019 for
Fecal Coliform and POs-P.

h. Phase-IV of KondliSTPis under rehabilitation, and final outlet of STP
(combined outlet of Phase I, II, Il and IV) is not meeting the the Hon'ble
NGT prescribed standard w.r.t. COD, BOD, TSS, PO«P & Total
Coliform.

4. DJB earlier letter dated 23.11.22 submitted that rehabilitation work of STP at
Kondli for Phase [, IT and III shall be completed by December, 2022. However,
during the meeting convened on 24.2.2023, it was informed by DJB that Phase
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I STP is completely rehabilitated and functional. In Phase II, liquid stream
shall be functional by 31st March, 2023 and stabilized by 31t June, 2023.
Similarly, Phase III shall be commissioned by April, 2023.

5. The latest sample analysis report for the month of January, 2023 of DPCC
reveals that STP at Phase I and III not meeting the prescribed norms w.r.t TSS,
BOD. The Phase IV not meeting the prescribed norms for BOD, COD, TSS,
Ammonical Nitrogen and Phosphate. A copy of analysis report is attached as
Annexure-VIL

2.2 Regarding compliance of Direction 29 (vi) by Khoda Nagar Palika & Urban
Development Department
Khoda Nagar Palika vide letter dated 02.12.2022 informed that due to non-
availability of land for setting up sewage treatment plant in Khora, Khoda Nagar
Palika requested NOIDA Authority vide letters dated 31.12.2021, 1.1.2022 and
16.4.2022. However, the action is still awaited.

During inspection, it was found that entire wastewater generated from Khoda-
Makanpur Nagar Palika flow through Delhi and wastewater merges with Kondli
drain. Photographs taken during the visits are placed as figure 4 and 5 in Annexure-
V. ‘
Samples of wastewater of drain was also collected on 29.11.2022 and analysis report
is attached as Table 3 in Annexure-VI. Analytical results indicate that drain carries
untreated sewage (BOD-165 mg/1, COD- 579 mg/1 and TSS- 379 mg/1).

2.3 Regarding compliance of direction 29 (iii), 29 (iv) & 29 (v) by Noida Authority

1. Noida Authority has approached NEERI for preparation of DPR, for
construction of In-situ and Ex-Situ wetlands and construction of minor STPs
over drain or intercepting of drains to divert to nearby STP. '

2. As per interim feasibility report of NEERI on “In-situ and ex-situ treatment of
domestic wastewater flowing in drains of NOIDA city”, Out of 30 drains, 24
drains were identified for treatment and remaining 06 drains has no flow.
Details of 24 drains indicating hydraulic and organic load and proposed
actions for remediation are attached as Annexure-VIIL As per report, out of
24 drains, 11 drains are proposed for diversion into existing sewerage system,
08 drains proposed for in-situ treatment and 04 drains proposed for ex-situ
treatment and 01 drain found closed.

3. At present, interception work of 30 major and minor storm water drains is not
initiated and wastewater is discharged directly into Noida drain. Samples of
drains at entrance of Noida-Dethi border and at before confluence to river
Yamuna were collected and same is produced in Annexure-V1 at Table 4 and
5. Analysis results supported that drain carries partially treated wastewater.

4. During inspection, it was found that 01 In-situ constructed wetland installed
in Noida Drain near Sector-50 and 02 in-situ constructed wetland are in
process. The constructed wetland comprises of 03 ponds and Constructed
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wetland having 5-10 furrows of 1 to 4 m width separated by ridges of 1 m high,
0.5m wide and composed of river bed pebbles of 80-50 mm size,

5. Samples of Noida drain are collected at-different locations of constructed
wetland to assess the performance of In-situ constructed wetland and same is
attached as Annexure-VI at Table 5.

The results indicate that concentration at Inlet and outlet of Constructed
wetland with respect to BOD, COD and TSS is same and no substantial
improvement observed

6. Noida authority vide email dated 25.02.2023 informed as follows:

~a. Allexisting 08 No. STP (6 fully functional & 2 on trial run) in Noida Located

Sector-50, Sector-54, Sector-123 & Setor-168 are.operating under Design
standard SBR technology, as per order dated 30.04.2019 passed by NGT,
New Delhi in OA No. 1069/2018 Nitin Shankar Deshpandey Vs. Uol & Ors
except for fecal coliform.

b. As on date, 06 STPs having installed capacity of 231 MLD are operational
and 02 STPs of capacity (80+100 ) 180 MLD-under construction.

c. To control the Fecal Coliform concentration, Tender floated for installation
TTP.

d. Treated water used in irrigation purpose in Noida Area for green belts,
parks and in wetlands.

e. Further, plan is proposed for utilization of 120 MLD of treated wastewater
in green belt, horticulture, wetland development.

7. In respect of CTO granted to Group Housing Societies (GHS), UPPCB vide
email dated 28.02.2022 submitted as follows:

a. UPPCC conducted monitoring of the 95 listed GHS. Out of 95 listed GHS,

STPs found established in 83 societies. Status of compliance of 83 GHS is

tabulated below:
No. of GHP| STP STP Not | STP Under | Complying | Not Complying
Installed | Installed | Installation STP STP
95 83 12 g 69 14

Note: The Discharge of all GH Societies is connected to Sewage Network of Noida
Authority & treated at terminal STPs.

b. RO, Noida also conducted water quality monitoring of Noida drain and
its adjoining 24 drains. The water quality data of Noida drain and its
adjoining 24 drains are attached as Annexure IX. Water quality data of
drains reveals that it carries untreated wastewater as BOD, COD and TSS
are above the General standards for Environimental Pollutants

¢. Monitoring of STPs were also conducted by UPPCB for the month of
January and February, 2023. Analysis report is attached as Annexure-X.
The data reveals that all 06 STPs are found non - complying with respect
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to standards prescribed in order dated 30.04.2019 passed by NGT, New
Delhi in OA No. 1069/ 2018 Nitin Shankar Deshpandey Vs. Uol.

2.4 Regarding compliance of direction 29 (v) by NTPC
NTPC Dadri mentioned that use of treated sewage in Thermal Power plant is
techno-economically not feasible. The estimated capital cost of Treatment
(including UF-RO), pipeline and bridge across Hindon river is exorbitantly high as
compared to quantity of sewage likely to be used and the residual life of plant.

NTPC submitted that the activities related to implementation of MoU and
compliance of Hon'ble NGT order may kindly be kept in abeyance as appropriate
steps are being taken to approach the Hon'ble Tribunal in this regard seeking
modification of the order dated 03.08.2022.

3.0 CONCLUDING REMARKS & FINDINGS

1.

DJB has created the infrastructure for diversion of wastewater generated from
Kondli and Gharoli region, into existing sewerage system and same is found
operational. Entire wastewater discharge of Delhi earlier flowing into storm
water drains is diverted into Sewerage System.

Tapped wastewater diverted to existing sewerage system is conveyed to
Kondli STP. Kondli STP comprises of 4 phases i.e. Phase I -10 MGD, Phase II-
25MGD, Phase III-10 MGD and Phase [V-45 MGD. During inspection, Phase I
and III was found functional and Phase Il and IV is under rehabilitation.
Rehabilitation work for phase IV will be completed by November 2023.
Phase-1V of Kondli STP is found under rehabilitation which is the major cause
of non-compliance of STP (combined outlet of Phase I, II, III and IV} with the
desired norms of COD, BOD, TSS, POs-P & Total Coliform.

Wastewater generated from Khoda- Makanpur Nagar Palika discharged
untreated into storm water of PWD, Delhi. Nagar Palika requested NOIDA
authority and Ghaziabad Nagar Nigam to provide land for development of
Sewage pumping station and STP. However, no progress has been made still
date.

Noida authority has engaged National Environmental Engineering Research
Institute (NEERI) for preparation of DPR, for construction of In-situ and Ex-
situ wetlands and construction of minor STPs over drains or intercepting of
drains to divert to near STP. Noida authority has developed 01 in-situ
treatment plant inside the Noida drain. Samples were collected to assess the
performance of in-situ plant. Analytical results show that there is no
substantial improvement in water quality of drains.

As per report of RO, UPPCB, all 06 STPs of NOIDA are found non-compliant
with respect to standards prescribed in order dated 30.04.2019 passed by NGT,
New Delhi in OA No. 1069/2018 Nitin Shankar Deshpandey Vs. Uol.
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7. No action plan is in place and no physical progress-was made on interception
of thirty identified drains or any other drain carrying sewage & diversion to
the existing STPs and not to Noida drain.

8. The Chairman CPCB issued following Directions under section 18(1) (b) of The
Water (Prevention and Control of Pollution) Act, 1974 to DPCC vide letter
dated 10.03.2023

1. To issue following appropriate directions to Delhi Jal Board:

a. To ensure compliance of its 04 STP to meet the norms prescribed
by NGT in OA No.1069/2018, Nitin Shankar Deshpande vs.
Union of India & Ors. subject to further directions of Hon'ble Supreme
Court in pending proceedings.
b. To provide STP wise status/ action plan for management of
sludge generated and reuse of treated effluent.
C. To submit time-bound action plan to ensure compliance of
Hon'ble NGT order dated 03.08.2022 regarding re-use of the entire
treated effluent of 90 MGD rather than discharging into Shahdara Drain.
d.  Toensure that wastewater generated from Kondli, Gharoli should
be 100 % diverted into existing sewerage system and should not flow to
Noida Drain.
2. To ensure compliance of CPCB directions dated 31.01.2021 regarding
installation and connectivity of OCEMS.
3. To ensure operation of STPs with valid consent order & review the
consent orders issued to STP w.r.t condition for disposal of treated sewage
for needed compliance of Hon’ble NGT order dated 03.08.2022.
4. To ensure that all drains, water bodies to be geotagged and given UID.

A copy of the said directions is attached at Annexure-XI

9. The Chairman CPCB issued following directions under section 18(1) (b} of The
Water (Prevention and Control of Pollution} Act, 1974 to UPPCB vide letter
dated 10.03.2023 for discharging wastewater into Noida Drain:

1. To perform review and ensure immediate compliance of
direcions Para 29 (ii) of Hon'ble NGT order dated 03.08.2022
regarding grant of CTO to the Group Housing Societies (GHS),
utilisation of treated sewage & modification of disposal system
and submit Action Plan/ Action Taken Report with respect to
maximum utilization and treated sewage by GHS.
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2. UPPCB shall issue appropriate direction to Noida Authority to
ensure compliance of following:

b. Para 29 (iii) of Hon'ble NGT order dated 03.08.2022 regarding
tapping of 30 identified drains or any other such drain carrying
sewage 50 as to divert to existing STPs and not to Noida drain &
to submit drain-wise action plan of all 30 drains & other drains in
NOIDA for diversion to existing STP and for ultimate disposal of
treated effluent not to NOIDA drains.

¢. To submit time-bound action plan to ensure compliance of Para
29 (iv) regarding ~  compliance of all
existing STPs and upcoming STPs as per standards as
directed by this Tribunal vide order dated 30.04.2019 in OA

No. 1069/2018, Nitin Shankar Deshpande vs. Union of
India & Ors. subject to further directions of Hon'ble Supreme
Court in pending proceedings. _

d. To provide STP wise status/ action plan for management of

sludge generated and reuse of treated effluent.

3. UPPCB shall issue following directions to the Principle Secretary,
Urban Development Department, Govt. of U.P

c. To intervene on the matter of disposal of wastewater generated
from Khoda- Makanpur Nagar Palika and resolve the issue of
availability of land. ‘

d. To review and ensure immediate compliance of Para 29 (vi} of
Hon’ble NGT’s direction dated 03.08.2022

4. To ensure compliance of CPCB directions dated 31.01.2021
regarding installation and connectivity of OCEMS.

5. To ensure operation of STPs with valid consent order & review
the consent orders issued to STP w.r.t condition for disposal of
treated sewage for needed compliance of Hon'ble NGT order
dated 03.08.2022.

6. To ensure that all drains, water bodies to be geotagged and given
UID.

A copy of the said directions is attached at Annexure-XII
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ANNEXURE-V
Photographs of the Joint Inspechon conducted on 29 11. 2022

7 - .o
v . L Ny
Loxrrl oy

boredis L A

Fig:l Diversion of wastewater into sewerage F1g2D1ver51on of Kondh dram
system at Tri-Junction of Kondli, Khora and
Gharoli Drain.

Fig:3 Diversion of Kondli drain Fig:4 Dlscharge fmm Khoda- Makanpur
Nagar Palika

F1g'5 Dlscharge from Khoda- Makanpur Nagar Pahka
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: o Annexure- |

e CENTRAL POLLUTION CONTROL BOARD e

__W waletut, 3 Ud Wy fted HHed ARE S i
@ED MINISTRY OF ENVIRONMENT, FOREST & CLIMATE GHANGE GOVE.OF INDIA |
Speed Post j

F.No- CM-13011/91/2021—LAW—HO—CPCB-HO\ bazo Date: 07.10.2022

To

The Chief Executive Officer,

Delhi Jal Board (HQ)

Public Relations Office

Room No.306, 3rd Floor

Varunalaya Ph-II, Thandewalan, Karol Bagh,New Delhi-11000%

Sub: Compliance of directions of Hon’ble NGT order dated 03.08.2022 in the matter
of 0.A No. 1002 of 2018 titled; Abhisht Kusum Gupta Vs. State of Uttar Pradesh &
Ors.

Sir, .
Your kind attention is invited on the Hon'ble NGT order dated 03.08.2022 (copy
enclosed) in O.A Na. 1002 of 2018 in the matter of Abhisht Kusum Gupta Vs. State of Uttar
Pradesh & Ors. wherein, Hon'ble NGT has directed DJB for the following:

“Para 29 »ii) DIB niay eusure complionee of ils four STPs sp ns to et
standnrds ns directed by the Tribunal. Treated effluents of 90¢ MGE from four
Phases be wtilised rather than disposed in Shaludara drain”

Para 29 viii) No effluents be disposed by NCT Delhi i Komdlif Noisda drain.” i

Para 30 Apart from alove remedial aetion to be taken by concersted antharities and
moritored ot highest level by e Chief Secrelaries, UP and Delli directly or thirough
any appropriate wechanism, it is necessary ta determine aeconntability for the past
Sailures coursing Inege danage ko the envirenment and piblic health and to meet cost of {
remediation. Pending eonsideration of action agpiust other authoritics and final
acconntability of NOIDA Authority and DIB, Hwey are directed to deposit respectively
a suniof Rs. 100 Crores Rs, 50 Croves in a separate account with CPCB towards intering
compensation to be wtilized for restorakforr meastires...

Hon'ble NGT in its said order also directed CPCB as follows:

“Para 29 ix} CPCB may independentiy monitor the directions from (1i} to (viii)
nud give its report to Chrivian, CPCB who miny issue further divections for

compliance,

(onﬂ..]‘l._

“yfiger wom' goff amf TR, faeen-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
TUTH/Tel - 43102030, 22305792, SFEIE/Website : www.cpeb.nic.in

10
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—_— ., -

utilized for restoration fieastires i ferns of a
of Chairman CPCB, Ciwmirntan
wd steer e proceedings.”

Para 30 ... interiin compensation to be
reseddinl plan to be prepared Jointly by a joint Corumitter
DPCC and Chairman UPPCB. Chairn CPCB will chinir !

In this regard, it is requested to ensure compliance of said Hon'ble NGT order
and provide action taken report for compliance of directions of NGT including the
Environment Compensation amount of Rs 50 Crores deposited in CPCB account.

1

This issues with the approval of the Competent Authority, CPCB.

This may be treated as 'Most Urgent'.
Yours faithfully,
—
o7 ’ 10) .
[P K Mishra]
Divisional Head - WQM-1

Encl:As above

11
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e CENTRAL POLLUTION CONTROL BOARD
- ' . wetaRor, 5% UF WeErg U Y N W
S epeh ‘ MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
I ! . ;

i

i e

T

TRT
A6

G

SR

A TR

: I Speed Post “ '
1 ! '

i

I

F.No- CM-13011/91/2021-LAW-HO-CPCB-HO l Lg zcl] Date: 07.10.2022 ;

e
Fatitd

To :

The CEO, B

New Okhla Industrial Development Authority(NOTDA}
Administrative Complex Sector 6, Noida - 201301,
District. Gautam Budh Nagar, Uttar Pradesh, India

=

SN
peraics

B

Bt

i | Sub: Compliance of directions of Hon'ble NGT order dated (3.08.2022 in the matter *
. of O.A No. 1002 of 2018 titled; Abhisht Kusum Gupta Vs. State of Uttar Pradesh &
T Ors. ! .

|

R R

s
e

1
!
!
1

=

Sir,

£3

s

Your kind attention is invited on the Hon’'ble NGT order dated 03.08.2022
(copy enclosed) in O.A No.1002 of 2018 in the matter of Abhisht Kusum Gupta Vs. |

i, State of Uttar Pradesh & Ors. wherein Hon'ble NGT has‘ directed NOIDA for the = ,‘5
. following: ' : : i : i
f . o | i
g “Para 29 i1} CTO granted to the Group Housing Societies (GHS) may require :3‘
L standards  and  specifientions  as  per  MoEF&CC. Dmpt Notification Ix
‘ dated 25.02.2022. SPCBs need to ensure wuhilisation of frvated scwonge. Mude of fi_}

disposal should iot be the drains. Efflucnls may ga to sewers lending to STPs. %

Para 28 iii} Thirty identificd droins er any other such draii earrying senge be
diverled ta existing STPs and not to Noida drain, Such draius are to be used for flood
manageient.” : :

Y,

Para 29 iv) All existing STPs amd wupcoming STPs need ;ln ieel standards as
directed by this  Tribundl  vide  order  dated 30.04;2019 in QA No.
10692018, Nitin Shankar Deshpande vs. Union of Indin & Ors. subject to further
directions of Hon'ble Supreme Court in pending procecdings.” :

R TERR G

ey WA ETT T AT
R PR ST AT AT

: Para 29 v} Moll for utilisation for scinge betiween Power Plant and Neida be executed

] willionit deloy.” i‘

1 i : .

1 Para 30 Apart from abave remedial action 1o be takes by cm;cmmi muthoritivs and

monitored at highest level by Hie Chief Secretaries, UP and Dellu direetly or through

| " ey approprinte wechauisu, i is wecessany (o deleruinie accountability for the past
Jailures causing lige dunage to the environment mud prblic health amd te weet cost of

1o remedistion.  Pending consideration of action against other authoritics and finnl

‘ accountability of NOIDA Anthority and D)8, they are directed to deposit respeetively

figd
[= 2
3
b
=

1 ‘ofgw e’ gl e R, feelt-110032
: Parivesh Bhawan, East Arjun Nagar, Delhi-110032
I T/ Tel : 43102030, 22306792, ATHTEL/ Website : wwiw.cpcb.nic.in
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- 2 -

a sty of Rs. 100 Crores Rs. 50 Crores in n separate account with CPCB fotonrds fntevim
cowmpensation to be ntilized for restoration neasures...

Hon'ble NGT in its said ovder also directed CPCB as fallows:

“Para 29 ix) CPCB wny independently moitor the directions from (i) to (vifi)
and give its veport to Chairman, CPCB 1wolo may issue further directions for
compliance.

“Para 30 ..iuterivn compensation to be wtilized for restoration mensieres in terms of a
rewedial plai to be prepared joinkly by a joimt Connniliee of Chairmms CPCB, Chairman
DPCCand Chairman UPPCB. Chairmain CPCB will chair and steer the proceedings.”

In this regard, it is requested to ensure compliance of said Hon'ble NGT order and
provide action taken report for compliance of directions of NGT including the Environment
Compensation amount of Rs 50 Crores deposited in CPCB account.

This issues with the approval of the Competent Authority, CPCB.

This may be treated as "Most Urgent',

Yours faithfully,
—
°7) Blan
[P K Mishra]

Divisional Head - WQM-1
Encl: As above

13
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] !

- CENTRAL POLLUTION CONTROL BOARD
TR, 59 U g WiedT SHey 9nE e

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INfHA

The Chairman & Managing Director, ] !
NTPC i : ‘

Speed Post |
F.No- CM-13011/91/2021-LAW-HO—CPCB-]-I__Q_____..-’-! . Date: 07.10.2022
Lz
To : il
i

el

NTPC Bhawan, SCOPE Complex, i

Institutional Area, Lodhi Road, - ; b
New Dethi-110003 - :ﬁg
B
Sub: Compliance of directions of Hon’ble NGT order dated 03.08.2022 in the g
matter of O.A No. 1002 of 2018 titled; Abhisht Kusum Gupta Vs. State of Uttar S
Pradesh & Ors. ' ' ‘ i
Sir, . . ; . 5
Your kind attention is inviled on the Hon'ble NGT order dated 03.08.2022 !

(copy enclosed) in O.A No. 1002 of 2018 in the matter of Abhisht Kusum Gupta Vs. :
State of Uttar Pradesh & Ors. wherein Hon'ble NGT has directed NTPC for the i
following: - ; . ""3
| "

“Para 29 v) Moll for ufilisation for sewage between Potver Plant and Noida be

exeerrled withond delay.”
Hor'ble NGT in its said order also directed CPCB as follows: |

“Para 29 ix) CPCB umj independently monitor Hie dt"n'cfions frons {ii} to {viii)
and give ils report to Chairman, CPCB who mny issue further directions for

compliunce.

In this regard, it is requested to ensure compliance of said Hon'ble NGT order
and provide action taken report for compliance of directions of NGT .

This issues with the approval of the Competent Authority, CPCB.

Yours fajthfugy
o7 \

. [P K Mishra)

 Divisional Head - WOM-I

1 '

This may be treated as 'Most Urgent'.

DI o 2 O TSR P = TR B Lo S M e

VL

Encl: As above

T T Ty

oA W o ST R, 110032 ]

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

AW Tel : 43102030, 22305792, FRTE/Websile : www.cpeb.nic.In ol




i CENTRAL POLLUTION CONTROL BOARD
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WINISTRY OF ENVIROHISENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Speed Post

'

F.No- CM-’IZ}UH/Q}{?OZI-LAW-HO-CPCB—HQ_.@ o " Date: 07.10.2022 '

To

The Principal Secretary,
Urban Development Dept.,, Govt. of UP
601, Bapu Bhawan, Lucknow,

Sub: Compliance of directions of Hon’ble NGT order dated 03.08.2022 in the mattef
of O.A No. 1002 of 2018 titled; Abhisht Kusum Gupta Vs, State of Uttar Pradesh &

Ors.

Sir,

Dept., Govt. of UP for the following:

.Your kind. attention. is invited on the Hon'ble NGT order dated 03.08.2022
{copy enclosed) in O.A No. 1002 of 2018 in the matter of Abhisht Kusum Gupta Vs,
State of Uttar Pradesh & Ors. wherein Hon'ble NGT Ras directed Urban Dévelopment

“Parn 29 vi) ACS, UD of UP neatt to inmiedintely review and ensire trentment of
seronge genernted by Khode = Maknupnr” .

“Para 29 i) CTO grated to Hu: Gronp Housing Socictivs (GHS). mmy require
stamdards and specifications as per MoEF&CC Dmft Notification dated 25.02.2022.
SPCBs need to ensiore utilisation of treated sewage. Mode of disposal should not be the

dming. Effltents may go to sewers leading to ST Ps.”

“Para 29 iii) Thirty identifiecd droins or ouy other such driili“carrying sewage be
diverted to existing STPs and not to Noida drnin. Such drnis dre to'be ised for flood
manngemenl.” o

#Para 29 iv) All existing STPs and upconing STPs need to neet standards o directed
by this Tribunal vide onder dated 30.04.2619 in OA No. 10692018, Nitin Shunkar
Deshpaude vs. Union of linkin & Ors. subject to firrther directions of Han®ble Suprene
Coerk in pendiung proceedings.” : S

“Para 29 v) Mol for ufilisation for scwage belween Power Plant and Noida e
exeeirted withod delay.”

“Para 30 Apart from above remedinl qetivn o be token By concerned mitlorities and
wmonitored at highest tevel by the Chief Secretaries, UP anid Dellii directly or through
any appropriate wechanisw, it is necessary to determine accountability Jor the past
fuilures cansing fuge damage to the cnpironment and priblic health and to aweet cost of
remedintion. Pending considerntion of action against other anthoritics and final
acconntability of NOIDA Authority ad DIB, they are directed to deposit respectively

fE gE’ T e TR, fee-110032

Parivesh Bhawan, East Afjun Magar, Delhi-110032
AT/ Tel : 43102030, 22305792, HEEIE/Website : www.cpcb.nic.in
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a st of Rs. 100 Crores Rs. 50 Croves i a separate accoutit 1witlt CPCB towards interin
compensation to be utilized for restoration HRASUIes...

Hon'ble NGT in its said order also directed CPCB as follows:

“Para 29 #x) CPCB wny independently monitor the directions from (ii) to (vifi)
and give its report to Chairman, CPCB who may issie firther directions for

compliance.

Para 30...imterim compensation ko be utilized for restoration wweasures in ferms af n
venedinl plan o be prepared jointly by o joint Commitiee of Chairian CPCB, Chairman
DPCC wnd Chairian UPPCB. Chairmmt CPCB will chair and steer the proceedings.”

In this regard, it is requested to ensure compliance of said Hom'ble NGT order and
provide action taken report for compliance of directions of NGT .

This issues with the approval of the Competent Autharity, CPCB.

This may be treated as 'Most Urgent'.
Yours faithfully,
A
o) ‘}-m.-—
[P K Mishra]
ot Divisional Head - WQM-I

Fncl: As above

Har L

16



3071

Central Pollution Control Board
{Ministry of Environment, Forest & Climate Change, Govt. of India)

Parivesh Bhawan, East Arjun Nagar,
Delhi — 110032

Annexure- ||

Sub: Meeting held on 14" November, 2022 through Video Conference to review the
status of compliance of directions given by Hon’ble NGT vide order dated 03.08.2022 in
the matter of O.A, No. 1002/2018 titled Abhisht Kusum Gupta Vs, State of Uttar Pradesh
& Ors.

Hon'ble NGT vide order dated 03.08.2022 in the matter of OA No. 1002/2018 titled Abhisht
Kusum G-upta Vs. State of Uttar Pradesh & Ors directed CPCB to independently monitor the
directions from para 29 (i) to (viii).In this regard, a meeting was convened on 14th Novembher,
2022 at 4:00 PM through Video Conference to review the status of compliance of directions
given by Hon'ble NGT. List of participants attended the meeting is given in Annexure-l.

Sh. P.K Mishra, DH-WQM-I welcomed all the officials and stressed the need to ensure time
bound action towards compliance of the Hon'ble NGT order dated 03.08.2022 in the matter
of O.A. No. 1002/2018. He also pointed out that no response till date was received on CPCB
letters dated 07.10.2022 & 21.10.2022 by any of the concerned authorities and then
requested all the officials from the concerned agencies to apprise the as on date compliance

status w.r.t the directions given by Hon'ble NGT.

Sh. Vishal Gandhi, Sc ‘D’ presented the directions of Hon'ble NGT given to various agencies
like Delhi Jal Board, NTPC, NCIDA Authority, Urban Development Department, Govt. of Uttar
Pradesh and concerned Pollution Control Board/Committee i.e DPCC & UPPCB.

The compliance status reported by the various agencies during the meeting are as below:
DJB: Sh.B.Saraswat, Additional Chief Engineer, DJB informed that no discharge from
Delhi/NCT is entering Kondli Drain rather the waste is being discharged from Khoda area of
Delhi. Upon which, Sh. Sanjay Parashar from NCGIDA Authority later clarified that Kondli Drain
is receiving 30-40 MLD discharge from Delhi. Sh. P.K Mishra, DH-WQM-| then intervened
and suggested that in order to verify the reported variations and present source of discharge
in Kondli Drain, a Joint inspection of Kondli Drain needs to be performed with the officials of
DJB, Khoda Makanpur Nagar Palika and NOIDA Authority. Sh. Saraswat further informed
that the four STPs are existing in Kondli and 02 STPs are under upgradation and
rehabilitation to meet the designed parameters by the year 2023.

NOIDA Authority: Sh. Sanjay Parashar from NOIDA Authority informed that the work for
interception of 30 drains or to take any other remedial action was awarded to CSIR-NEERI
113
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on 215 July, 2022 and NEERI will submit a detailed survey report this month and a detailed
project report (DPR) within 3 months.

NTPC: Sh. V.K Garg from NTPC, Dadri informed that they are working on the MoU between
NTPC and NOIDA Authority for utilization of treated sewage and will revert back to NOIDA

Authority within a week.

Khoda Makanpur Nagar Palika- Ms. Shalini, Executive Officer, Khoda informed that the
tender for bioremediation of drains is already floated, work order will be issued within two
weeks meanwhile they have also requested GDA & NOIDA Authority to connect the drains

to their STPs due to the unavailability of space in Khoda for constructing STP.

Regarding status of deposit of interim compensation as per the order of the Tribunal, officials
from NOIDA Authority and DJB informed that the EC amount of sum of Rs. 100 Crore Rs 50
Crore is not yet deposited in CPCB account. It was further informed that DJB has already
filed an appeal before Hon’ble Supreme Court while NOIDA Authority is in the process.of

filing an appeal before Hon'ble Supreme Court for the same.

Upon discussion and deliberations held, following recommendations were made:

All the agencies to submit written compliance status w.r.t the applicable directions 29 (ii) to
29 {viii) by 21% November, 2022.

i. CPCB to conduct Joint inspection of Kondli Drain with the officials of DJB, Khoda
Makanpur Nagar Palika and NOIDA Authority. o

i. DJB and NOIDA Authority shall submit the STP-wise information w.r.t a) Design
capacity of each STP; b) Actual/ Capacity Utilization; ¢) Qualitative data (inlet/outlet)
of STPs for the last 03 mo'nths and d) designed value of various parameters to confirm
compliance of prescribed NGT norms.

ii. DJB to submit action plan regarding 100% reuse of treated effluent of 90 MGD
STP and to ensure its no discharge in Shahdara drain.

iv.  NOIDA Authority to provide list of reported thirty drains and other minor/major drains
discharging into Noida drain containing information of aﬁproximate length, origin and
ending point, peak discharge value and schematic diagram.

v.  NOIDA Authority to provide action plan for maximum utilization of treated sewage by
the Group Housing Societies (GHS) and to ensure their dischérge into sewer and not
to the open drain.

vi.  Khoda Makanpur Nagar Palika to submit action plan to ensure treatment of sewage
generated by Khoda-Makanpur.

vii.  NTPC to submit status of MoU between Noida for utilization for sewage.

The meeting ended with a vote of thanks to the Chair.
213
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Annexure |
List of participants
Sh. P.K.Mishra, DH, WQM-I Division, CPCB
Sh. Ajay Sharma, MS, UPPCB
Dr. K.S. Jayachandran, MS, DPCC
Sh. K.C.Meena, Chief Engineer, DJB
Sh. B. Saraswat, Additional Chief Engineer, DJB
Sh. Utsav Sharma, RO, Ghaziabad, UPPCB
Sh. Praveen Kumar, RO, Noida, UPPCB
Sh. V.K Garg, NTPC, Dadri
Sh. Sanjay Parashar, NOIDA Authority
Ms. Shalini, Executive Officer, Khoda Makanpur Nagar Palika
Sh. Rakesh Kumar, Senior Manager, NOIDA Authority
Sh. Vishal Gandhi, Sc. 'D’, CPCB
Mrs. Suniti Parashar, Sc. ‘C’, CPCB

Ms. Deepa Kumari, SRF, CPCB

313
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Specd Post/E-mail

F No- 14011/WQM-1/1002/2018 /2022 q 94- 5\2}& Date: 02.03.2023
To,

All concerned

{As per list)

Sub: Minutes of thé Second Meeting held on 24t February, 2023 at 4:00 PM
through Video Conference to review the status of compliance of directionis
given by Hon'ble NGT vide order dated 03.08.2022 in the matter of O.A. No.
1002/2018 titled Abhisht Kusum Gupta Vs. State of Uttar Pradesh & Ors

Sir,

Enclosed please find herewith the minutes of the second meeting held on 24"

February, 2023 to review the status of compliance of directions given by Hon’ble NGT

vide order dated 02.08.2022 in the matter ol O.A. No. 1002/ 2018 titled Abhisht Kusum

Gupta Vs. State of Uttar Pradesh & Ors,

This is for information and necessary action, please.

Yours faithfully,
e
A
/
[P K Mishra]
Divisional Head - WQM-I .
Encl: As above ( /¢
Copy to: ' ' .
1. PA to CCB E For information of 'CCB' please
2. AO to MS : For information 'MS' please
3. DH-Law, CPCB . : For information aid record please.

e

[P K Mishra]
D/_ -

P AL TG
e ol 03| 2038,

i tonin s




List:

%]

The Chief Executive Officer,
Dethi fal Board (HQ)

Public Relations Office

Room No.306, 3rd Floor
Varunalaya Ph-TI, fhandewalan,
Karol Bagh,New Delhi-110005

The CEQ,

New Okhla Industrial Development
Authority(NOIDA)

Administrative Complex Sector 6, Noida - 201301,

District. Gautam Budh Nagar, Uttar Pradesh

The Chairman & Managing Director,
NTPC :

NTPC Bhawan, SCOPL Complex,
Institutional Area, Lodhi Road,

New Delhi - 110003

The Principal Secretary,
Urban Development Dept., Govt. of UP
601, Bapu Bhawan, Luckiow

The Member Secretary,

Uttar Pradesh Pollution Control Board,
Building.No. TC-12V Vibhuti Khand,
Gomti Nagar Lucknow-226 010

The Member Secretary,

Delhi Pollution Contral Committee,
Government of N.CT. Delhj,

4th Floor, ISBT Building,

Kashmere Gate, Dethi-110006

The Executive Officer,

Nagar Palika Parishad- Khoda Makanpur
Gali No. 7, Prashant Garden, Block 4, Khoda
Colony, Ghaziabad, Sector 624, Noida,
Uttar Pradesh- 201309
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Central Pollution Control Board
(Ministry of Environment, Forest & Climate Change, Govt. of India)
Parivesh Bhawan, East Arjun Nagar,
Delhi - 110032
Sub: Minutes of the Second Meeting held on 24 February, 2023 at 4:00 PM through
Video Conference to review the status of compliance of directions given by Hon'ble
NGT vide order dated 03.08.2022 in the matter 6f O.A. No. 1002/2018 titled Abhisht

Kusum Gupta Vs. State of Uttar Pradesh & Ors.

Hon'ble NGT vide order dated 03.08.2022 in the matter of O.A. No. 1002/2018 titled Abhisht
Kusum Gupta Vs. State of Uttar Pradesh & Ors directed CPCB to independently monitor the
directions from para 28 (ii) to {viii). In this regard, second meeting was convehed on 24"
February, 2023 at 4:00 PM through Video Conference to review the status {as on date} of
compliance of directions given by Hon'ble NGT. List of participants attended the meeting is

given in Annexure-l.

Sh P K Mishra, TH-WOM-1 welcomed all the officials and after briefing the background of
the matter he requested to representatives of various agencies to inform/discuss as on date
status of needed & proposed remedial actions and stressed the need to ensure timely
compliance of the Hon'ble NGT order dated 03.08.2022 in the mattét of O.A. No. 1002/2018.
He then requested Sh. Vishal Gandhi, Sc ‘€' to make a presefitation on the directions of
Hon'ble NGT in the matler and the earlier reporied subsequent action taken by the various

agencies to obtain ifs updated status.

Sh. Vishal Gaindhi, Sc ‘E' presented the directions of Hon'ble NGT given to various agencies
like Delhi Jal Board, NTPC, NOIDA Autherity, Urban Development Department, Govt. of Uttar
Pradesh alongwith the action taken by them and the compliance status as verified by CPCB.

The compliance status (as on date) reported by the various agencies during the meeting are

as below:

DJB regarding ¢ompliance of direction Para 29 (iv) & {vii):

Sh. S.K Bhardwaj of DJB informed the as on date status of 4 Phases of Kondli STP. it was
informed that Phase | STP is completely rehabilitated and is functional. in Phase |l liquid line
is partially started but will be fully functional by 31%'March and by 31% June it will be-complying
with the designed parameters. Sludge line for Phase |, Il and 111 will be functional by 31%
June, 2023. Rehabilitation of Phase 111 started in April, 2022:and by Mach, 2023 it will achieve
the designed parameters while Phase IV 1s stilt under rehabilitation till November, 2023. Sh,
D.K Singh, SEE, Delhi Poilution Control Committee (DPCC) informed that the latest
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compliance status of the four Phases of Kondli STP i.e for the month of January, 2023 is
available on the website of DPCC.

Sh.S K Bhardwaj also informed that out of 90 MGD treated wastewater only 20 MGD treated
wastewater is being utilised in Sanjay Lake and Smriti Van and further utilization of 90 MGD
treated wastewater is difficult, hence they are exploring for more options for reuse of this

treated wastewater.

NTYPC regarding gomp!iance of direction 29 (v): Sh. V.K Garg from NTPC, Dadri informed
that utilization of treated sewage cannot be possible dué to techno-commercial reasons and
the same will be communicated to CPCB & NOIDA Authority. Further they have filed an
application in this regard in Hon'ble NGT including impteadment as party respondent,

Khoda Makanpur Nagar Palika regarding compliance of direction 29 (vi): Ms. Shalini,
Executive Officer, Khoda informed that vide letter dated 31.02.2023, the DM, Ghaziabad has
requested Principal Secretary, Urban Devetopment Dept, Govt of Uttar Pradesh requesting
for land for the constructing of STP due fo the unavailability of space in Khoda. She too
requested NOIDA Authority for the same and got no reply. Upon which, Sh. R.P. Singh from
NOIDA Authority clarified and informed that they have .alréady‘ communicated to Khoda
Makanpur Nagar Palika that there is no vacant land in Noida that can be provided to them

for the construction of STP,

NOIDA Authority regarding compliance of direction 29 (iii): Sh. R.P. Singh of NOIDA
Authority pointed that diversion of all the drains to the STP will be highly expensive and not
cost effective. Hence, it is proposed to be treated through In-Sitl treatment and Ex-situ

ireaiment.

Sh. Mishra, DH-WQM-I pointéd out that as per the direction of Hon'ble NGT, the thirty
identified drains or any other such drain carrying sewage be diverted to existing STPs.
Accordingly, he further requested NOIDA Authority to submit drain wise action plan/
compliance status including name of drain, length (approx.), point of origin & ending, quantity
of discharge and action plan regarding its diversion to the nearest STP with name of STP &

remarks w.r.t accommodating additional hydraulic load.

NOIDA Authority regarding compliance of direction 29 (ii): Sh. R.P. Singh further informed

that around 30% of treated wastewater is being used in green beits and it was also sold for

construction purposes generating revenue of Rs. 28 lakhs.

UPPCB regarding compliance of directiori 29 (ii): Upon the issue of Group Housing

Societies (GHS), Sh. Praveen Kumar, Regional Officer- Noida, UPPCB informed that the
- 2174
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sewage of the GHS is discharged into the drains of NOIDA Authority and are finally being
treated into the STPs of NOIDA Authority. In this context, Sh. Mishra, DH-WQM-L asked
UPPCS to submit list of GHS having builtup area >5000 sq.ft. alongwith their quantity

discharge, disposal point, utilisation of treated sewage & consent status.

Also, further discussion was held regarding the direction 29 (i) of Hon'ble NGT regarding (1)
All water bodies (lentic or lotic) and the Natural Storm water drains are not to be used for
discharge of treated or untreated trade or sewage effluents. {2) No consent be given for
discharging effluents not meeting BOD criteria of Class "B" (BOD: 3mg/L). (3) Drains built
exclusively as conveyance systern (open sewer) must terminate to STPs. Officials from all the
agencies were of the view that if direction 29 (i) is implemented then aimost all the existing
S5TPIETPs wilt become non-compiiant to the existing norms and further their upgradation will
be highly expensive which will not be feasible. Also the problem of reuse of the entire & large
quantity of treated wastewater generated was raised. Discussion regarding difficulties of
various agencies in implementation of direction 29(i), it was agreed that CPCB shall file

appiication in this regard.

Upon discussion and deliberations held, following recommendations were made:

.  DJB and DPCC to submit the compliance status of Kondli STP w.r{ Hon'ble NGT
order dated 30.04.2019 in OA No. 1069/2018, Nitin Shankar Deshpande Vs. Union
of India & Ors. for the ldst 03 months alongwith the status of dispesal of treated
effluent. Sludge management, reuse of treated effluent and status of OCEMS.

ii. DJB to submit action plan regarding 100% reuse of treated effiuent of 90 MGD
STP and revised timeframe regarding the completion of Kondli STP.

ii.  UPPCB to submit a list of GHS with an area of >5000 sq.ft. alongwith their quantity of
sewage generated, treated and its disposal present utilisation status and consent
status (specimen copy of C 7.0 granted o the GHS shalt also be provided).

iv.  NOIDA Authority to submit information w.r.t name of drain, quantity of discharge and
action plan including diversion to the nearest STP alongwith the action pilan for
maximum utilization of treated sewage by the Group Housing Societies {GHS).

v.  DJB and NOIDA Authority to submit information regarding generation and utilisation of

siudge and status of utilisalion of treated wastewater.
The meeting ended with a vote of thanks to the Chair.
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List of participants
Sh. P.K.Mishra, DH, WQM-I Division, CPCB
Sh. Dinesh Jindal, UPI‘;’CB
Sh. Praveen Kumar, RO, Noida, UPPCB
Sh. D.K Singh, SEE, DPCC
Sh. B. Saraswat, Additional Chief Engineer, DJB
Sh. P.S Pankaj
sh. Pankaj Rajvanshi, SE, DJB
Sh.S.K Bhardwaj, 0JB
Sh. Subhash Surénranath Kacker

Sh. Vijay Prakash, NTPC

Sh. Vivek Roy, CEQ, UPPCB

Sh. Devendra Nigam, SEE, DPCC
SH. V.K Garg, NTPC, Dadri

Sh. R.P Singh, NOIDA Authority

Sh. Sanjay Parashar, NOIDA Authority

Ms. Shalini, Executive Officer, Khoda Makanpur Nagar Palika
Sh. Geet Arcra '

Sh. .a¥man Kumar Nayak

Sh. Neeraj Kumar

Sh.P.K.Tyagi

Sh. Ritesh Vijay, NEERI

Sh. Vishal Gandhi, Sc. ‘E’. CPCB

Mrs. Suniti Parashar, Sc.'C', CPCB

Ms. Deepa Kumari, SRF, CPCB
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SUMMARY OF COMFPLIANCE STATUS SUBMITTED

Annexure-IV

SL Agency Directions issued by NGT on Compliance submitted
No, 03.08.2022
1.0 | Delhi Jal | 29(vii) DIB vide letter dated 23.11.2022 submitted the following compliance status of the
Board DJB may ensure compliance of | fourSTPs at Kondli {copy attached as Annexure-I).

its fourSTPsso  as to meet
standards as directed by the
Tribunal, Treated effluents of 90
MGD

from four Phases be utilised rath
er thandisposed in Shahdara
drain,

SNo | Name | Capacity | Design Status Timelines
of Plant | in MGD | Parameters
1 Kondli |10 10/10 Plant Plant
Ph-1 rehabilitated | commissioned
under YAP-|and has started
I meeting the
design
parameters of
10/10mg/L
(BOD /TSS)
2 Kondli |25 30/50 Plant is | Liquid line
Ph-II closed and is | stream is likely to
under be completed by
rehabilitation | 31.12.2022
under YAP-
111
3 Kondli |10 10/10 Plant Plant
Ph-III rehabilitated | commissioned
under YAP-|and is likely to
I start meeting the
design
parameters  of
16/10mg/L by
Dec-22
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18
No.

Agency

Directions issued by NGT on
03.08.2022

Compliance submitted

4 Kondli |45
Ph-IV

23/30 Work order
issued for
rehabilitation
and
upgradation

on 10.8.2022

Nowv-23

There is also a proposal to supply the treated effluent to Sanjay Lake and Smriti Van
Lake from Kondli STP. Total 20 MGD treated effluent is to be supplied to these lakes.
The work is likely to be completed by March-23

29(viii)
No effluents be disposed by NCT
Delhi in Kondli/ Noida drain.

DJB vide letter dated 18.11.2022 informed:
s All the DJB consumer of Kondli, Gharoli, GD Colony provided with Sewer
connections.

e All the discharge of Delhi in drains have been tapped at three locations into DJB
sewer lines i.e a) Near Red Fox Hotel Main Road, b) Mix MIG near Kondli SPS, and
¢) Near Kerala Public School in front of Khoda Colony

e The sewage of the sewer line is ultimately carried to Kondli STT for treatment and
now no untreated water/ sewage of Delhi is going into Kondli drain.

2.0

Noida
Authority

29(ii)

CTO granted to the Group Housi
ng Societies (GHS) may require
standards and specifications as pe
r MoEF & CC Draft Notification
dated 25.02.2022. SPCBs need 1o ens
ure utilisation of treated sewage.
Mode of disposal should not be the
drains. Effluents may go to sewers
leading to STPs.

Noida Authority vide letter dated 25.11.2022 submitted that C.T.O is being issued
by State Pollution Control Board. Copy attached as Aunexure-11

29(iii)

* In-situ constructed wetland constructed under the guidance of Prof. C R Babu for
abatement of pollution of Noida drain.
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S1.

No.

Agency

Directions issued by NGT on
03.08.2022

Compliance submitted

Thirty identified drains or any other
such drain carrying sewage be
diverted to existing STPs and not to
Noida drain. Such drains are to be
used for flood management.

» Apart from wetland, construction of sump well has also been proposed for miner
drains for connecting them to STPs. The Noida Authority has deputed National
Environmental Engineering Research Institute {NEERI) for preparation of DPR, for
construction of In-situ and Ex- situ wetlands and construction of minor SIPs over
drains or intercepting of drains to divert to near SIT.

¢ MOU has been signed between NOIDA and NEERI on 21.07.2022. The said work
proposed to be completed by June 2023.

29(iv)

All existing STPs and upcoming
STPs need to meet standards as
directed by this Tribunal vide
order dated 30.04.2019 in OA No.
1069/2018, Nitin Shankar Deshpan
de vs. Union of India & Ors. subject
to further directions of Hon'ble
Supreme  Court in  pending
proceedings.

» All existing 06 No. STP in Noida Located Sector-30, Sector-54, Sector-123 & Setor-
168 are running under Design standard SBR technology, as per order dated
30.04.2019 passed by Hon'ble National Green Tribunal, New Delhi in CA No.
1069/ 2018 Nitin Shankar Deshpandey Vs. UOI & Ors. Accept the parameter of
fecal coliform.

» However to control the parameter Fecal Coliform & OQut-Let Parameter more
effectively Noida has already floated Tender for installation TTP (Tertiary
Treatment Plant) as directed by Uttar Pradesh Pollution Control Board, Noida vide
letter No. 534/ 138/ 22 Dated 30.07.2022 which is to be done within five years from
dated of letter i.e. 30.04.2022.

29{v) MoU for utilisation for sewage
between Power Plant and Noida be
executed without delay.

In reference of MOU with NTPC Dadri several reminders has already been served
to NTPC, but still no acton has been taken to full fill the MOU clause by NTPC.

3.0

NTPC

29(v)

MoU for utilisation for sewage
between Power Plant and Noida be
executed without delay.

« NTPC vide letter dated 1.12.2022 submitted that the Hon'ble NGT order dated
03.08.2022 was communicated to NTPC for the first time as NTPC was never a
party before the Hon’ble NGT and that no other party had communicated with
them until now. Detailed reply of NTPC is attached as Annexure-TIL

o Further NTPC Dadri mentioned that use of treated sewage in Thermal Power plant
is techno-economically not feasible due to following reasons:

1. NTPC-Dadri has three stages: NCTPP-1 (4x210 MW), NCTPP-I1{2x490 MW) and
DGPP (830 MW). NCTPP-I has already completed its life. Even NCTPP-II has
completed 12 years of life.
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Sl
No.

Agency

Directions issued by NGT on
03.08.2022

Compliance submitted

2. Due to high level of ash utilisation/ dry ash disposal system at Dadri, the water
requirement is less. Therefore, the project could utilise only a small fraction of
the total quantity of sewage treated water generated.

3. Cost of tertiary plant for treatment of secondary treated water and transport
cost would be very high.

4. The estimated capital cost of Treatment (including UF-RO), pipeline and bridge
across Hindon river is exorbitantly high as compared to quantity of sewage
likely to be used and the residual life of plant.

5. During the MoP review meeting dated 20.04.2022 and 28.04.2022, which was
attended by MoP, CEA, NMCG, UP Jal Nigam and other Power Utilities; all the
power projects across the country were reviewed and the list of projects where
treated sewage water can be utilised were identified. NTPC Dadri was not
identified in the list in view of the constraints mentioned above.

NTPC submitted that the activities related to implementation of MoU and
compliance of Hon'ble NGT order may kindly be kept in abeyance as appropriate
steps are being taken to approach the Hon'ble Tribunal in this regard seeking
modification of the order dated 03.08.2022.

4.0

Khoda Nagar
Palika

29(vi)

ACS, UD of UP need to immediately
review and ensure treatment of
sewage generated by Khoda -
Makanpur.

Khoda Nagar Palika vide letter dated 02122022 informed that due to non-
availability of land for setting up sewage treatment plant in Khora, Khoda Nagar
Palika requested NOIDA Authority vide letters dated 3112.2021, 1.1.2022 and
16.4.2022, but the action is still awaited. Further, E-tender has been approved in
favour of M/s Green Technology for the purpose of bio/ phytoremediation for the
purification of water flowing in the drains of Khora area. {Copy of letter is attached
as Annexure-IV)
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Annexure- V

From Kondli

wastewater Diverted to Sowerage System

PWD Road

From Gharoll

PWD Road

Wastewater Diverted to
Soworage System

p—

From Khora

Towards NOIDA

Figure 1: Schematic diagram of drain indicating diversion point
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ANNEXURE-V

7 Photographs of the Joint Inspection conducted on 29 11. 2022

Fig:1 Diversion of wastewater into sewerage FngDwersmn of Kondli dram
system at Tri-Junction of Kondli, Khora and
Gharoli Drain.

Fig:4 Dlscharge from Khoda- Makanpur
Nagar Palika

F1g 5 Discharge from Khoda- Makanpur Nagar Pahka
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ANNEXURE-VI
ANALYTICAL RESULTS OF DRAINS AND STPS SAMPLES COLLECTED BY
CPCB
Table 1: Analytical results of Kondli STP, Delhi — Physio-chemical
S. | Parameters |Standards* [Common Phase | Phase | Final
No. Inlet il Outlet
Before (Phase
| Chilorination Outlet | Qutlet |, III,J;I &
1 [pH 5.5-9 6.9 7.0 7.1 6.9 6.8
2 |COD (mg/L) 50 537 10 3 20 282
3 |BOD (mg/L) 10 221 4 3 7 119
4 [TSS (mgil) 20 259 BDL<10 |[BDL<10| 45 177
5 POs-P (mg/L) 1 3.58 3.39 3.07 1.87 2.60
6 INHs-N (mg/L) - 26 - BDL<1 |BDL<1 22
7 (MLSS (mg/L) - - - 4558 | 4010 -
8 IMLVSS (mg/L) - - - 3226 | 1824 -
Total Coliform 17 x
9 |(MPN/ 100 - - 14x10° ([92x 103 10° 11 x10°
mL)
Fecal Colirom
10 (MPN/100 | 239 MPNA 37x 108 (35x 103 19X [22x 10°
mL) mL ‘ 0
*Note: Hon’ble NGT vide order dated 30.04.2019 in the matter of 1069 of 2018
Table 2: Analytical results of Kondli STP, Delhi — Heavy Metals
S. [Sampling As Cd Cr Cu Fe Mn Ni Pb Zn
No ([Location {mg/L) | {mgit) | (mgiL) | (mg/L) | (mg/L) | (mg/L} | (mgiL) | (mg/L} | (mg/L)
General Standards| 0.2 2 2 3 3 2 3 0.1 5
for Discharge oA mg/L | mg/L | mg/L | mg/L | mg/L | mg/L | mg/L | mg/L | mg/L
Environmental '
Pollutants
1. [Kondli STP
(Common Inlet) BDL | BDL | 0.021 | 0.047 | 1.736 | 0.189 | 0.01 | 0.007 | 0.158
2. |Kondli STP Phase .
i (Before BOL | BDL | BDL | 0.006 | 0.178 | 0.027 | 0.005 | BDL | 0.022
Chlorination)
3. |[Kondii STP Phase
| {Outlet) BDL BDL BDL BDL | 0.477 | 0.103 | BDL BDOL | 0.033
4. [Kondli STP Phase
Ill (Outlet) BDL | BDL | 0.02 | 0.041 | 1.608 | 0.194 | 0.011 | 0.011 | 0.136
Note:

i.

BDL- Below Detection Limit
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Table 3: Analytical results of Khoda drain

Sampling Location pH | COD | BOD | TSS | PO4P | NHi-N
(mg/L) | (mg/L) [ (mg/L) | (mg/L) [ (mg/lL)
General Standards for| 5.5- | 250 30 | 100 50
Discharge of Environmental 9.0
Pollutants
Khoda Village drain 7.3 579 165 378 | 3.76 38
Table 4. Analytical results of Noida Drain — Physio-chemical
S. No.| Sampling Location pH coD BOD TSS | POsP | NHs-N
(mg/L) | (mg/L) | (mg/L) | (mg/L) | (mgiL)
General Standards for| 5.5- 250 30 100 - 50
Discharge of Environmental| 9.0
Pollutants
1. {Drain at Delhi-Noida
Border 7.4 582 152 279 3.54 41
2. (it confluence of Bangel 74 | 210 | 48 | 102 | 650 | 18
3. |Before meeting River
Y amuna 7.4 180 40 603 243 18

Table 5: Analytical results of Constructed wetland — Physio-chemical

S. No.| Sampling | pH | COD BOD TSS | POs,-P | NHs-N
Location {mg/L} | (mg/L) |- {mg/L} | (mg/L) | {(mg/L)

1. |Pond1 7.3 274 104 122 4.52 29

. |Pond 2 7.3 256 87 92 3.61 26

3. |Pond 3 7.2 257 84 87 7.53 26
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Annexure- VI

fﬁ,firii'(ﬁhlwﬂoﬁ ConTRoL |

CoMMITTEE
Delhl)

= . (Government of N.C.T, of . _
% Widar 4th Flooi, 1.s5.8.T Bujiding, Ka;hmere,eatg,fqym,- 110006
] Website : hitp:/ 7+ ww.'c‘lp:_c:czl‘e_lh'i‘gp,u!:.ﬂic.ln

Report Number: DPCC{\}yISTPm-H-/‘M‘?J @3 7

"ANALYSIS REPORT OF STP 5OR fu:nﬁonménmunnv-zoza

T Dale-lof3]23

1. Namoofstp H Kondi}
2. sampling location : titet and Outtst of STP
3. Date ofinspection ' 11.01,2023
4. Samples collected by : brecah
5. Parametors anzlyzed and results. : -
—— o Parameters .
J PH 55 moz oD | oile Ammonical | Dissoived
{mprl) | (may1) {mgsi) | Greans Mirogen |1 Phosphare .
[or. [inmated {0 L : : tma/) { “teig/l) | ‘agpimomm) .| Remarks
No. | Capactty Standard i} . :
{MGD) | 6.59.0 0 1 e 5P 10 5 ES
i Inist 2% | am 120 | 28 264 405 ne
Phe1(10) p—— - — ; meeting the stis T58.
Outtet | 22 “ 1 1 48, L2 28 4.5 Fik Meeting the stirderds wr TS
oms 1 53 5.34 <31 205 | . 224 - 1 o _
2 fenan sy  Ouee 2w | e 2 | aw [ g ‘ 25 13 |t meeting the standards wt 155 &
oLMs . . - N . . B . OLMS was found locked
i _Totei2o
_I/C LABORATORY
Dr. Nandita tgiifa
S
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— Dewti Poriution: Control CommITTEE
_ © {Government of NC.T. of Delhi)
AN s ITETIL O] red 0 OILIE i )
R 7 “4th Flody, 1.£.8.7. Building, Kashmers ‘Gate, Dalhi- 110006
S Website thtte:/ fwewidpec dethlgévt.ale.in ‘ :
Reéport Number: opccmfsmz_z-zmd" $283 ' : %tfgj__l__}%;ga_ -
' ) ANALYSIS REFORT OF STP FOR THE MGNTH OF JANUARY-2023
1 NameofSTP Kdndl! New
2. Sampling location tnfet and Qutlef of STP
3.  Daté of lspection ¢ : 11.01:2023
4 Semples collected by : OPCCLab
3. Parameters shalyzed and resdits H
; ] . Parameters —
PN TSS (_aoo') '00;7") ook . mlw D':O:';lhvnd
. i 1) |{thgs m, Grases T 1 Phosshate. o
Sr. | Trinafled | { fmerd Jmorh . tmo/t gy | tmary J#seimarn Aemarks
No. [Capmchy |o  dara . ) :
(Haoy P {6-8-900] 10 10- | so 16 _ 5 2
LI ED 324 . 188 336 24.8 3 | s —_ e
a5 —— - — Not' Meéting the Standsrds wrt TSS, BOD,
1 Outiert | 20 164 ] umz | 72 16:5- 145 COD, Ammonicel nftrogen &  Dissotved
OLNS: - - - D ‘- 1 - OLMS wns non functionad
Total 45

NI

I/C LABORATORY
Dr. Nandita fioitrs

Sgimmyist D
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Annexure- VI

Sr.  |Drain ID |Hydraulic IProposed action
load (MLD)
No.
November
2022
1 D1 99.9 Huge quantity (90-100MLD} coming from Delhi which required to be trapped by their
existing sewerage system and prior treatment before discharging into Kondali Irrigation
Cannal.
2 D2 This drain Immediate Measures:
was Screens should be installed at the outlet of the drain for restricting floatable solid
matters in the Kondali Irrigation Canal Regular cleaning and maintenance of screen
inaccessible | Removal of sludge from the drains
Prohibition of dumping of solid waste into the drain
Mid-Term Measures:
Divert to nearby sewerage system of sector 11 andfrom there it will go to Pumping
Station P5 and respective STP.
3 D3 0.8 immediate Measures:
Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains
Prohibition of dumping of solid wasie into the drain
Mid-Term Measures:
In-Situ Drain Treatment with physical and biologicalunits within the drain
1 D4 14.3 Immediate Measures:
Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains Prohibition of dumping of solid
waste into
Long-term Measures:
Ex-situ treatment with decentralized sewagetreatment plant (STP}. This will include Collection,
treatment, safe disposal / reuse of treated wastewater.
5 D5 125.2 Immediate Measures:
Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains Prohibition of dumping of sclid
waste into
Mid-Term Measures: .
Drain is getting treated wastewater from Sector 54STP and low BOD and COD are
observed at outlet. For removal of nutrient parameters, in-situ treatment opticn of
screens and floating rafter may be considered.
6 D6 0.8 Immediate Measures:
Screens should be installed at the outlet of the drain for restricting floatable sclid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Remaoval of sludge from the drains
Prohibition of dumping of solid waste into the drain
Mid-Term Measures:
Divert to nearest sewerage system of Sector 35,since low flow in the drain
7 b7 0.7 Immediate Measures:
Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains
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Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

Divert to nearest sewerage system of Sector 35, since low

flow (less than 1 MLD) and less width {lessthan 1 m) of the drain

D8

0.6

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

Divert to nearest sewerage system of Sector 35, since fow flow (less than 1 MLD)
and less width {less than 1 m}in the drain B )

D9

100.4

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Long-Term Measures:

Anocther longest open drain in Noida coming from Sector 63 with huge sewage flow. This
required proper discussion and brain storming.

For collection and treatment Ex-situ treatment

10

D10

Closed drains

Closed *~ Drain {merging in to In- situ
- - WetlandTreatment) .

11

D11

1.4

Divert to nearest sewerage system of Sector 50 as the drain is covered.

12

D12

921

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Remboval of sludge from the drains

Prohibition of dumping of solid waste into the drain

Long-Term Measures: Second longest open drain in Noida coming from Hindon Cut
canal with huge sewage flow. This required proper discussion and brain storming for
collection and Ex-situ treatment

13

D13

1.6

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

Divert to existing sewerage system of Sector 49(drain is covered with concrete
slab})

14

D14

3.8

Divert to existing sewerage system of Sector 49(drain is covered with concrete
slab)

15

D15

74

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Long-Term Measures:

Another longest open drain in Noida coming from Sector 63 with huge sewage flow. This
required proper discussion and brain storming since STP treated wastewater discharge
at the start of the drain.

This drain needs to be traced once again for proper in-situ or ex-situ treatment.
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Huge flow {around 75 MLD)

‘116

D16

193

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali {rrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

In-Situ Drain_Treatment with physical andbiological units within the drain

17

D17

0.3

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid Term Measures:

Divert to nearest sewerage system, since low flow (less than 1 MLD} and less
width (less than 1 m) of the drain

18

D18

7.8

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid Term Measures:
In-Situ Drain Treatment with physical andbiological units

19

D15

10.3

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular ¢leaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid Term Measures:

In-Situ Drain Treatment with physical and biclogical units within the drain

20

D20

4.1

Immediate Measures:

Screens should be installed at the .outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular clean ing and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid Term Measures: ‘

In-Situ Drain Treatment with physical and biological units within the drain

21

D21

5.9

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in the Kondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

In-Situ Drain Treatment with_physical and biologicalunits within the drain

22

D22

29.7

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

Divert to nearest STP at Sector 168 throughpumping station (PS 11) at Sector
167A

23

D23

21.3

Immediate Measures:

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain
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Mid-Term Measures:
Divert to nearby sewerage system of sector 143B and from there it will go to STP
located in Sector 168.

24

D24

26.4

Immediate Measures: .

Screens should be installed at the outlet of the drain for restricting floatable solid
matters in theKondali Irrigation Canal Regular cleaning and maintenance of screen
Removal of sludge from the drains

Prohibition of dumping of solid waste into the drain

Mid-Term Measures:

In-Situ Drain Treatment with physical and biclogicalunits within the drain
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Water Quality of U/S & D/S of Kondli Drain in Noida-

Annexure- IX

S1. | Sample
No. | Location

Date

Physio-Chemical Parameters

Bacteriological
Parameters

pH
6.5-
9.0

BOD

(mg/1)
<30

cop

(mg/1)
<250

TSS

(mg/1)
<100

Total
Coliform
(MPN/100
ml}

Fecal Coliform
(MPN/100ml)
<1000

Water Quality

of Kondli Drain at

upstream and down

siream

December 2022

U/S Kondli Drain
Entry Point
Sector-11  (Near
Hari Darshan
Police  Chowki)
Noida

131222

816

62.0

3120

175.0

4300000

2300000

D/S Kondli Drain
Before Meeting of
Yamuna River
(Vill- Chak
Mangaraula),
Noida

131222

7.61

500

265.0

141.0

3500000

2700000

January 2023

/S Kondli Drain
Entry point
Sector-11  (Near
Hari Darshan
Police  Chowki)
Noida

17.01.23

8.31

77.0

381.8

206.0

4000000

3400000

D/S Kondli Drain
Before Meeting of
Yamuna River
(Vvill- Chak
Mangaraula),
Noida

17.01.23

7.64

53.0

276.8

153.0

3800000

2600000

Water Quality of Kondli Drain at Entry and Exit Point of NOIDA as observed during date of Grab sampling.
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Water Quality of Drains meeting Kondli Drain within Noida region-

Besides this, monitoring has also been carried out on all 30 drains from
where untreated effluents enter Kondli irrigation canal in NOIDA area, during
inspection 6 of these drains were found dry. Analysis results for remaining 24
drains have been presented as below-

.No Sampling Point Date Physio Chemical Parameters Bacteriological
Collection Parameters
Colour Odour pH | COD| BOD | TSS Total Fecal
mg/l | mgll | mgl | Coliform | Coliform
(MPN/100| (MPN/100
mi) mi)
Samerville School, n .
1. Sector-22, Noida 1422023 | SI. Blackish Unpleasant | 7.52 | 72.0 | 340.8 | 147.0 | 3100000 2300000
In front of Gate Near 14,2.2023 S|
2. | Police Chowki, Turbid Unpleasant| 783 | $80 | 3120 [ 134.0 | 21000000 | 17000000
Sector-23, Noida
Sector-23, Police 14.2.2023 .
3. Chowki Side, Noida Blackish Unpleasant | 7.59 | 66.0 | 384.0 | 151.0 [ 2500000 2100000
Kribhco Society, 14.2.2023 . SL -
4. Sector-35, Noida Turbid Unpleasant 7.68 | 56.0 | 307.2 ] 129.0 | 2100000 1300000
Kribhco Society, 14.2.2023 3l
5. | Sector-35, In front of Turbid . 7.68 | 50.0 [ 273.6 | 134.0 | 3100000 2100000
. . Unpleasant
Hariom Sweets, Noida
Brijwasi Caters, Near | 14.2.2023
6. | Harijan Basti, Sector- Turbid Odourless | 7.38 | 61.0 | 297.6 | 144.0 | 17000000 11300000
35, Noida
Surabhi Hospital, 14.2.2023
7. { Service Road, Sector- Blackish Unpleasant | 7.71 | 79.0 | 404.8 | 167.0 | 2000000 1400000
35, Noida
g, | Surabhi Hospital, 1422023 | | Blackish | Unpleasant| 7.66 | 67.0 | 350.4 | 153.0 | 2600000 | 2200000
Sector-35, Noida
g, | KendriyaVihar, 2208 1 ypig Sl 1953 | 610 | 3360 | 1500 | 3300000 | 2700000
Sector-51, Noida Unpleasant
Neelgiri F1, Kendriva | 14.2.2023
10. | Vihar, Gole Chakkar, SI. Blackish Unpleasant | 8.12 | 42.0 | 283.2 | 128.0 | 2600000 2100000
Noida
Sector-50, Beech 14.2.2023 S]
11. | Road, Sector-51, Gole Turbid Un le:asant 7.65 | 55.0 | 284.8 | 137.0 [ 2700000 2200000
Chakkar, Noida P
jg, | 7% Sector-76, Near | 14.2.2023 | by vish | Unpleasant| 7.48 | 86.0 | 296.0 | 143.0 | 4000000 3400000
Metro Station, Noida
13. | Bhrampal Market, 14.22023 | SI. Blackish | Unpleasant| 7.31 | 81.0 | 249.6 | 163 | 310000 230000
Bhati Dairy, Village-
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Barola, Sector-49,
Noida

Barola Shamshan

14. | Ghat, Sector-49, 15.2.2023 Turbid Sl 7.37 | 80.0 | 240.0 | 156.0 250000 170000
. Unpleasant
Noida
5, | UGR, Barola, Sector- | 15.22023 | p, pyy Sl 7.84 | 64.0 | 2240 | 150.0 | 21002 130000
50, Noida Unpleasant
| Kajal Dairy, 15.2.2023
Samudayik . SL
16. Sauchalya, Sector-50, Turbid Unplcasant 7.44 | 72.0 | 272.0 | 164.0 260000 210000
Noida
SMG Public School, 15.2.2023 g]
17. | Rajeev Colony, Turbid ) 7.86 | 54.0 | 256.0 | 128.0 2700000 1700000
Bhangel, Noida Unpleasant
Satnaam Kirana Store, | 15.2.2023 . Sl
18. Bhangel, Noida Turbid Unpleasant 7.74 82.0 224.0 181.0 34000000 27000000
19. g:f; Metro Station, | 13.22023 | pkich | Unpleasant | 6.85 | 38.0 | 368.0 | 165.0 | 1200000 2630000
20. | Bhangel Drain, Noida { 15.2.2023 | SI. Blackish Unpleasant | 7.92 | 76.0 | 240.0 | 158.0 390000 270000
21 | Hosiery Drain, Noida | 15.2.2023 | Sl Blackish | Unpleasant| 7.58 [ 52.0 | 416.0 | 138.0 1400000 1100000
22. | gi:da;t Sector-142, | 15.2.2023 Turbid | Unpleasant | 8.21 | 84.0 | 224.0 | 155.0 | 2500000 4700000
[ Sector-135, Near 15.2.2023
23. Accenture Pvt. Ltd, Blackish Unpleasant 8.24 58.0 256.0 143.0 14000000 12000000
Noida
Near Sector-82, Noida | 15.2.2023 . SL
24. Sl BlaCleh Unpleasant 7.78 62.0 272.0 151.0 3200000 2200000

At the time of sampling 6 Drains were found dry.
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Annexure- X
Water Quality of STP's in Noida
MONTH- January-2023, STP Data
S. No| Sampling | Date Colour 1 pH B.O.D | COD |TSS | Total Facal
. . Coliform | Coliform
Point (mg/l}| (mg/N) | (mg/) PO* | NO*
(MPN/ | (MPN/
100ml) 100ml
1. | Sector50 | 02.01.23| Colourless | 7.52 |09.0 | 86.4 42.0 | 21000 | 7300 052 |o0.54
{25MLD
SBR 10.01.23| Colourless | 7.58 | 17.0 | 153.6 |68.0 | 1600.0 | 540.0 054 |0.33
Outlet), 16.01.23| Turbid 721 | 090 |880 |420 | 24000 | 4500 0.50 |0.46
Noida
23.01.23| Colourless | 7.25 [11.0 [920 |[450 |14000 |s6100 054 |.032
30.01.23| Colourless | 7.51 |09.0 | 776 380 |21000 | 790.0 0.19 |0.50
2. |Sector50 |02.01.23] Colourless |7.34 |19.0 [1480 |710 [12000 |[450.0 0.46 |0.68
(34 MLD
SER 10.01.23[ Colourless | 7.43 | 12.0 | 1176 |54.0 | 11000 | 830.0 0.19 |0.54
Outlet), 16.01.23| Colourless | 753 | 11.0 | 1016 |44.0 | 16000 | 2400 0.18 |0.36
Noida
22.01.23| Colourless | 7.62 | 08.0 | 76.0 410 | 24000 | 9200 0.68 | 0.54
30.01.23| Turbid 7.16 | 10.0 | 85.6 410 | 9200 350.0 046 |1.2
3. | Sector54 |02.01.23 Colourless |7.21 | 120 |1344 |62.0 |21000 |790.0 0.57 |0.50
{33 MLD
SER 10.01.23| Colourless | 7.28 | 210 | 1680 |720 | 16000 | 350.0 1.3 0.68
g”fLEt)’ 16.01.23| Colourless | 7.56 | 14.0 | 112.0 |51.0 | 11000 | 830.0 0.64 | 058
oida
23.01.23( Colourless | 7.57 | 17.0 | 141.0 |[63.0 | 16000 | 240.0 112 |o0.80
30.01.23| Colourless | 7.48 | 08.0 |72.0 340 | 11000 | 2000 1.3 0.68
4. | Sector54 | 02.01.23] Colourless | 7.45 | 16.0 | 152.0 |69.0 | 12000 |450.0 022 |o038
(54 MLD
SBR 10.01.23| Colourless | 7.52 | 15.0 | 136.0 |67.0 | 14000 | 150.0 058 |034
Outlet), 16.01.23| Colourless | 7.42 | 13.0 | 1200 |[sS6.0 |1500.0 |680.0 1.1 0.88
Noida
23.01.23| Colourless | 7.48 [ 150 | 136.0 |[61.0 |2500.0 |930.0 1.10 |0.42
30.01.23| Colourless | 7.3 | 12.0 | 108.0 |45.0 | 15000 |450.0 0.57 |0.33
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Sector 123 | 02.01.23| Turbid 7.62 22.0 168.0 76.0 2500.0 780.0 1.3 1.2
(35 MLD
SBR 10.01.23] Turbid 7.24 19.0 144.0 65.0 1700.0 790.0 0.46 1.2
Qutlet),
Noida 16.01.23| Colourless 7.61 22.0 157.0 69.0 1200.0 450.0 0.26 0.34
23.01.23| Colourless 7.32 i7.0 144.0 66.0 1200.0 680.0 0.56 0.50
30.01.23| Colourless 7.63 15.0 128.0 53.0 4700.0 920.0 1.1 0.34
Sector 168 | 02.01.23| Colourless 7.48 13.0 136.0 65.0 1500.0 930.0 0.92 0.74
(S0MLD
SBR 10.01.23| Colourless 7.36 13.0 108.0 56.0 1300.0 780.0 0.26 0.42
Outlet), 16.01.23| Colourless | 7.36 | 16.0 | 148.0 | 66.0 | 1400.0 [ 790.0 0.38 |12
Noida :
23.01.23| Colourless 7.54 12.0 112.0 58.0 1100.0 400.0 0.50 0.44
30.01.23| Colourless 7.28 11.0 104.0 49.0 2600.0 780.0 0.42 0.24
S. No. | Sampling Date Colour pH B.O.D | C.O.D | T.5.5 | Total Fecal
. Colifor Caolifo
Point (mg/1) | (mg/1)| (me/m)| - o |po* | no*
(MPN/ (MPN/
100ml) | 100ml)
Sector 50 06.02.23 | Colourtess | 7.36 | 12.0 108.0 | 55.0 | 1200 450 0.54 0.50
(25MLD
SBR 13.02.23 Colourless 7.63 8.0 72.0 37.0 1600 350 0.18 0.50
Outlet), 20.02.23 Colourless 7.21 10.0 92.0 48.0 2000 920 0.18 0.22
Noida
Sector 50 06.02.23 Colourless 7.54 9.0 81.6 41.0 1500 610 1.12 0.42
(34 MLD
SBR 13.02.23 Colourless 7.74 11.0 85.6 41.0 1300 780 0.64 0.58
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Outlet}, 20.02.23 | Colourless | 7.44 | 7.0 68.0 |32.0 | 2100 780 11 13
Noida

3. Sector 54 | 06.02.23 | Colourless | 7.28 | 11.0 97.6 53.0 | 1400 930 0.56 0.34
(33 MLD ‘
SBR 13.02.23 | Colourless | 7.38 | 9.0 88.0 |[43.0 1700 790 0.18 0.46
Qutlet),

4. Sector 54 06.02.23 | Colourless | 7.32 | 15.0 128.0 | 62.0 | 1000 400 1.30 0.40
(54 MLD
SBR 13.02.23 | Colourless | 7.16 | 13.0 108.0 | 47.0 1100 780 0.26 1.2
Outlet),
Noida 20.02.23 | Colourless 7.46 | 8.0 720 | 36.0 1600 350 0.56 0.38

5. Sector 123 | 06.02.23 | Colourless | 7.62 | 13.0 117.6 | 59.0 | 2100 780 1.10 0.36
{35 MLD
SBR 13.02.23 Colourless | 7.58 | 9.0 77.6 | 41.0 1600 920 0.38 0.88
Outlet), 20.02.23 | Colourless | 7.84 | 15.0 128.0 | 58.0 2000 920 0.33 0.54
Noida

6. Sector 168 | 06.02.23 | Colourless | 7.44 | 16.0 136.0 | 65.0 | 2400 920 0.68 0.42
{S0MLD
SBR 13.02.23 | Colourless | 7.83 | 14.0 112.0 | 56.0 1200 450 11 0.34
Outlet) 00223 | Colourless | 7.55 | 110 | 840 |530 |1100 |610 |12 | 0.84
Noida
Sector 123 | 20.02.23 | Colourless | 7.24 | 7.0 56.0 | 27.0 | 2200 200 0.86 0.46
(80 MLD
SBR

7. Outlet),
Noida
Sector 168 | 20.02.23 | Colourless | 7.18 | 9.0 64.0 32.0 | 1600 170 0.26 0.18
{50MLD
SBR

8. Outlet),
Noida

MONTH- February -2023. STP Data

* 8r.No.- 7 and Sr. No-8 are newly installed STPs
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CENTRAL POLLUT!ON CONTROL BOARD
wettarTor, W W eraT Giads W qRE SR

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

By Speed Post
Nu, A-19014/59/2020/WQM-1/ C( LR March 10 ,2023

To,

The Chairman,

Delhi Pollution Control Committee,
gt and 5t floor, ISBT Building
Kashmere Gate, Delhi - 110006

DIRECTIONS UNDER SECTION 18(1) {(b) OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1974 FOR NON COMPLYING STPS AT
KONDLI AND DISCHARGE OF UNTREATED WASTEWATER INTO
STIAHDARA DRAIN.

WITEREAS, amwongst others under Section 17 of the Water (Prevesition and Controd
of Pollution) Act. 1974, one of the functions of the State Pollution Contru! Board
(SPCBY constituted ander the Water (revention & Control of Pollution) Act, 1974 is
to inspect sewage or trade effluents works and plants {or the treatment of sewage and
trade efflients and Lo review plams, s]_ﬁeciﬁcm‘ions or other data relating {6 plants set
up for the trearment of water / wastetvater and the system for the disposal of sewagc
or trade effluents or in connection with the grant of any consent as requiredd Iy this

act: and

Yhereas, discharge uf untreated, partialiy treated and treated sewage not meeting
starxdards, Sewnge 1§ @ majur cause fov poor waler quality in rivers and adversely
impacts human health and aquatic life. Farther sizeable gap exists in genaration and

treatment of sewage adding ko the problem of water pollution; and

Whereas, Cuntral Govermnent has notified Generdl Discharge Stundards for
Favironmantal Pollutants from various SOUTCes mcluding mutnicipal wastewater
under the Environment {Protection) Act, 1986 and the Rules framed thereundor

(Svhedule V1) and

[Continued |
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2-
Whereas, Central Government has notified standards for treated effluent of Sewage

Treatment Plants vide notification dated 13.10.2017; and

Whereas, Hon’ble National Green Tribunal Principal Bench, New Dethi in the mafter
of OA no. 1002 / 2018 titled Abhisht Kusum Gupta Vs State Of Uttar Pradesh & Ors
vide its Order dated 19.02.2019 has directed as follows:

“Accordingly, we direct the Central Pollution Control Board (CPCB),
DPCC, DJB, East Delhi Municipal Corporation, NOIDA Authority
and UPPCR to have a joint meeting within one month and to prepare

.an action plan in respect of action in respective States to check the

water pollution which may also include action to be taken for
prohibiting the discharge of effluents, for prosecuting the polluters and
recovering the compensation for the damage being caused to the
environment.

The Nodal Agenciy woill be ("P(’Bfor coordination and compliance. The
report of the action taken be furnished to this Tribunal within two
months by e-mail at ngt.filing@gmail.com”

Whereas, in compliance to Hon'ble NGT directions, Centtal Pollution Control Board

convened meeting with officers of Delhi Pollution Control Committee (DPCC), Dethi

Jal Board (DIB), East Delhi Municipal Corporation (EDMC), NOIDA Authority and
Uttar Pradesh Pollution Control Board (UPPCB) on 20.03.2019. 1t was decided to
conduct joint inspection of the area under question so as to ascertain the sources of

pollution of Kondli / Noida drain on 02.04.2019; and

Whereas, Joint inspection by the officers from DPCC, DJB, EDMC, PWD, DDA,
UPPCB and Noida was conducted on 02.04.2019. Applicant was also informed to
accompany the team for joint inspectionand express his concerns. Based on inspection
made, detailed report was prepared and submitted before Hon’ble NGT on 18.04.2019.

Major findings of report are mentioned below:

i. Unauthorized colonies namely GD colony, Gharauli village and Kondli village are
discharging their untreated sewage to drainage system of PWD, DDA, EDMC and
contributing to pollution to NOIDA drain.

ii. DJB has laid sewerage system to convey sewage from said colonies to Kondh STP.
However, residents of said colonies are reluctant to take sewerage connection
which resulting in discharge of untreated sewage to storm water drainage system.

[Continued..]
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3
WHEREAS, CPCB had issued ditection to DJB vide lettet dated 06.05.2019 under
Section 5 of the Environment (Protection) Act, 1986 for abatement of pollution of
Kondli Drain; and '

Whereas, D]B vide letter dated 92.07.2019 submitted the Action plan and informed
that 3 drains of PWD carrying wastewater shall be t‘a'ﬁpe& and conveyed to Kondli

STPs for treatment. Interception of drains will be finished by December, 2019; and

Whereas, Hor'ble NGT in the matter of OA no. 1002 titled Abhisht Kusum Gupta Vs

State of Uttar Pradesh vide order doted 23122021 directed CPCB as follows:

v Coming to the remetial action in Delhi, the action taken teport, filed on behalf of
fie Delhi Government has siated that no writreated sewage is generated front DeH;‘f
and discharged.into the Noida drain. This aspect tnay be verified by the CPCB. The
treatment capacity and performiance of Kondli STP also needs 1o be vértfied
particularly with refevence to cotmpliatice with fecal coliform aid utilization of
treated sewage. It further needs to be ascertained whether such wdste is being
discharged inio Shahdara drain.”
Whereas, in compliance to directions of Flon'ble NGT, a team comprising officials
from CPCB, visited the site on 24.03.2022 along with the officials of Delhi Jal Board
(DJB), East (vii Delhi Municipal Corporation (EDMC) and ‘Delhi Pollution Control
Committee and inspected storm water drains of Kondli, Délhi and STPs located at

Kondli to verify the status of action plan of Government of NCT of Dethi.

It was found that Tapped wastewater diverted to existing sewerage system and same
is conveyed to Kondli STP. The analytical results of STP shows that STP is non -
complying with respect to prescribed norms. The quality of treated water at outlet is
equivalent to untreated wastewater at inlet. The treated water discharged to Shahdara

. - ) e * . . : .
drain which finally merges with river Yamuna at downstream of Okhla Barrage.

[Continued..]
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A.

Whereas, Hon'ble NGT vide its order dated 03.08.2022 in O. A. No. 1002/2018,
Abhisht Kusum Gupta Vs. State of Uttar Pradesh & Ors issued various directions

including following direction for D]B:

Para 29 (vii)

DJB may ensure compliance of its four STPs so as to meet stundards as
directed by  the  Tribunal.  Treated  effluents of 90 MGD
from four Phases be utilised rather than disposed in Shahdara droin.

Para 29 (viii}
No effluent be disposed by NCT Delhi in Kondli/Noida Drain

Whereas, CPCB convene first review meeting with concerned stakeholders (Noida
Authority, Khora, Khoda Nagar Palika, DJB) and SPCBs of Uttar Pradesh and NCT
of Delhi on 14.11.2022 to review the status of compliance of directions given by

Hon'ble NGT; and

Whereas, DJB vide letter dated 23.11.2022 submitted compliance status of the four

STPs at Kondli and status on diversion of drains; and

Whereas, CPCB made a field visit on 29-30/11/2022 jointly with UP SPCB, DPCC,
DJB, NOIDA authority and for verification of action plan submitted by different

agencies and made following observations:

1. DJB has created the infrastructure at Kondli for diversion of wastewater of
Kondli, Gharoli, GD Colony into existing sewerage system and same is found
operational. All wastewater flowing into strom water drains diverted into
Sewerage System.

2. Tapped wastewater diverted to existing sewerage system and same is

conveyed to Kondli STP. Kondli STP comprises of 4 phases ie. Phase I -10

MGD, Phase 1I-25MGD, Phase 1II-10 MGD and Phase [V-45 MGD. During

inspection, Phase I and [l was found functional and Phase 1l and IV is under

rehabilitation. Rehabilitation work as reported will be completed by November

2023.

Disinfection system and Sludge Treatment Units (Sludge Thickener, Centrifuge

and Bio Gas Generator) of Phase [ and Il are in commissioning stage.

4. Samples were collected from inlet and outlet of Phase-], IIl and Combined
outlet. The analysis report is tabulated below: ‘

Lad

[Continued..]
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Analytical results of Kondli STP, Delhi - Physio-chemical
S. | Parameters Notified |Common ~ Phase] Phase | Final
No. Standards| Inlet | 11 | Qutlet
Before {Phase 1,
.. | Outlet | Outlet [IL I &
Chlorination; v)
1 |pH 559 | 69 7.0 7.1 6.9 6.8
2 |COD (mg/1.) 50 537 10 8 20 282
3 [BOD (mg/L) 10 21 1 3 7 119
4 |T5S (mg/L) 20 239 BIDL<10 |[BDL<10| 45 177
5 PO (ing/ L) 1 3.58 3.39 3.07 | 187 2.60
6 [NHsN (mg/L) - 26 ] BDL<1 |BDL<1| 22
7 IMLSS (mg/L) “ - - 4558 4010 -
8 IMLVSS (mg/L)| - - - 3226 1824 -
Total Coliform
9 |(MPN/ 100 - - 14x10° 192x10%|{17 x10%|11 x 10°
mL)
Fecal Coliform
10 |{(MPN/ 100 230 MPN/ - 37x10% 135x10%|79x103|22x108
100 mE :
mL)
Note: Hon’ble NGT vide order dated 30.04.2019 in the matter of 1069 of 2018

Close examination of abave results reveals that Kondli STP Phase III unit is not
meeting with respect to TSS, Fecal Coliform and PO4-P and Phase-I not meeting the
prescribed norms for Fecal Coliform and POs-P.

5. Phase-1V of Kondli STP is under rehabilitation , therefore final outlet of STP
(combined outlet of Phase I, 11, III and 1V) not meeting the desired norms
of COD, BOD, TSS, PO4-P & Total Coliform.

Whereas, it is evident that combined outlet of Kondli STP is still non-complying with
respect to prescribed norms of DPCC and entire wastewater is continued to be

discharged into Shahdara drain which merges with river Yamuna and deteriorating

the water quality of river Yamuna.

NOW, THEREFORE, in exercise of the powers conferred under section 18 (1) (b) of
the Water (Prevention & Control of Pollution) Act 1974, the Chairman, Delhi Pollution
Control Committee (DPCC) is hereby directed as follows:

[Continued..]
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1. DPCC shall issuc appropriate directions to Delhi Jal Board:

To ensure compliance of its 04 STP to aneet the norms prescribed by NGT
in OA No.1069/2018, Nitin Shankar Deshpande vs. Union of India & Ors.
subject to further directions of Hon'ble Supreme Court in pending
praceedings.

To provide STP wise status/ action plan for management of slud ge generated
and reuse of treated effluent.

To submit time-bound action plan to ensure conipliance of Hon’ble NGT order
dated 03.08.2022 regarding re-use of the enlire treated efflucnt of 90 MGl
rather than discharging into Shahdara Drain.

To ensure that wastewater generated from Kondli, Gharoli should be 00 %

diverted into existing sewerage system and should not flow to Noida Drain,

To ensure compliance of CPCB directions dated 31.01.2021 regarding installation

and connectivity of OCEMS.

To ensure operation of STPs with valid consent order & review the consent orders

issued to STP w.r.t condition for disposal of treated sewage for necded compliance

of Hon'ble NGT order dated 03.08.2022.

To ensure that all drains, water bodies to be geotagged and piven UID,

Necessary action for compliance of the above directions may therefore be taken and

an action taken report shall be submitted by Delhi Poilution Contral Committee to

CPCB within 30 days from the date of receipt of these directions.

o —
14y
(Tanmay Kumar)
. : Chairman

N>
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Annexure- Xl

F<1g yga Fraer e
CENTRAL POLLUTION CONTROL BOARD
waterer, 94 e weary witads TAeE ARE W

MIMISTRY OOF ENVIRONMENT, FOREST & CLINMATE CHANGE GOVT. OF INDIA

By Speed Post

K. Nao.A-19014/59/2020/WQM-1/ q%\,\ March {0 ,2023
To,

The Chairman,

Uttar Pradesh Pollution Centrol Board,

1st Floor, PICUP Bhavan,

Vibhuti Khand, Gomti Nagar, Lucknow - 226010

DIRECTIONS UNDER SECTION 18(1) (b) OF YTHE WATER (PREVENTION AN‘!‘:) |
CONTROL OF POLLUTION) ACT, 1974 FOR DISCHARGING WASTEWATER
INTO NOTIXA DRAIN,

WHEREAS, amongst others, under Section 17 of the Water (Prevention and Centrol
of Pollution) Act, 1973, one of the funclions of the State Pollution Control Board
(SPCB) constituted under the Water (Frevention & Control of Pollation) Act, 1974 &5
(o inspect sewaie or trade efftuents works and plants for the treatment of sewage o i1
frade offtuents and to review plans, specifications or other data relating, to plants set
up for the treatment of water and wastewater and the system for the disposal of
sewage or trade effluents of in connection with the grant of any consent as rey uired

by gidds avt; snd

Whereas, CPC B had issued directions o Uttar Pradesh Pollution Control Board vide
Jetter no. No. A-19014/43/00-MON dated 21/ 0472015 under Section 18 (1) b of Water
Provention and Contrel of Polintion) Act, 1974 to direct concerned sta heholders to
duvelop infrastracture for sewage management and operate the STPs <o as to romply

with stipﬁhrte}d norms; and

[Continued. |

‘qfiey oA’ gel STeT TR, feef-110032

Parivesh Bhawan, East Arjun Nagar, Dethi-110032
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Whereas, Hon’ble National Green Tribunal Principal Bench, New Delhi in the matter

vide i_ts Order dated 19.02.2019 has directed as follows:

“Accordingly, we direct the Central Pellution Control Board
(CPCB), DPCC, DJB, East Delhi Municipal Corporation, NOIDA
Authority and UPPCB to have a joint meeting within one month
and to prépare an action plan in respect of action in respective
States to check the water pollution which may also include action
to be taken for prohibiting the discharge of effluents, for
proseciting the polluters and recovering the compensation for the

damage being caused to the environment.

The Nodal Agency will be CPCB for coordination and compliance.
The report of the action taken be furnished to this Tribunal within

two months by e-mail at ngt.filing@gmail.com”

Whereas, in compliance to Hon'ble NGT directions, Central Pollution Control Board

convened meeting with officers of Delhi Pollution Control Committee (DPCC), Delhi
Jal Board (DJB), East Delhi Municipal Corporation (EDMC), NOIDA Au thority and
Uttar Pradesh Pollution Control Board (UPPCB) on 20.03.2019. It was decided to
conduct joint inspection of the area under question so as to ascertain the sources of

poltution of Kendli / Noida drain on 02.04.2019; and

Whereas, Joint inspection by the officers from DPCC, DJB, EDMC, PWD, DDA,
UPPCB and Noida was conducted on 02.04.2019. Applicant was also informed to
accompany Lhe team for joint inspection and express his concerns. Based on inspection
made, detailed report was prepared and submitted before Hon'ble NGT on 18.04.2019.

Major findings of report are mentioned below:

[Continued..]
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WHEREAS, New Okhla Industrial Development Authority

reuse / disposal of the treated sewage has failed to

and

WHEREAS, CPCB has jesued directions under se
(Protection) Act, 19
Palika Parishad Khoda Makanpur vide letter dated 24/09 :

abatement of pollution of Noida drain; anc ]

Whereas, Noida authority vide letter d
15.09.2020 submitted the a
and Nagaf Palika
ihat there is no land available fo
Sowage Treatment pl

to Ghaziabad Nagar Nigam and Noida au

3108

\1.
\
\
)
-3- : \
\\‘7
Ghaziabad: )
- N l\<‘
Khoda village, Ghaziabad discharges antreated waste water to drainage ' \H‘; é
system of pWD Delhi near CRPF camp which finally merges with [
|
%

Kondli drain.

NOIDA: '

Estimated sewage generation of Noida for year 2019 was 216 MLD g

whereas total installed capacity of 231 MLD and its actual capacity i

utilization is 152 MLD. 1t shows that 64 MLD of untreated sewage is !
beitg discharged. 30 drains are discharging untreated wastewater to ':
' I

Kondli / Noida drain and contributing to its organic and hydraulic g

loading.

and Nagar Palika !

atment and jawiful

Parishad Khotla Makanpur which is responsible fot collection, tre :

discharge its duties in this matter;

ction 5 of the Environment

86 to NOIDA authority vide letter dated 06/06/ 2019 and Nagar
/2019 for taking action for

ated 01.07.2019, 20.12.209, 08.09.2020 and
ction plan for abaternent of water pollution of Noida drain
Parishad Khoda Makanpur vide letter dated 08.11.2019 submitted ;

r construction of Sewage Pumping -Stations and

ant in Khoda Makanpur and accordingly, request has been made

thority to provide the land for the same and;

{Continued. ]
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Whereas, Hon'ble NGT vide its order dated 03.08.2022 in O. A. No. 1002/2018,

Abhisht Kusum Gupta Vs. State of Uttar Pradesh & Ors issued following directions:

Para Contents of Directions

29 (i) CTO granied to the Group Housing Secielies (GHS} may require standards and
specifiealions as per Mof T&CC Dinft Notification dated 25.02.2022. SPCBs need
to ensure utilisation of treated sewnge. Mode of disposal should nol be the drains.
Effluents may go to SEWers leading to STPs.

29 (iii) Thirty identified drains or any other such drain carrying sewage be diverted to existing
STPs and not to Noida drain. Such drains are to be used for flood management.

29 (iv) All existing STPs and upcoming STPs eed fo meel standards as divected by this|
Tribal vide order dated 30.04.2019 e OA No. 1069/2018, Nitin Shankar
Deshpande vs. Union of Tdia & Ors. subject to further directions of Hon 'ble Supreme
\Court in pending proceedings.

29 (v) Mol for utilisation for sewoage petioeen Power Plant and Noidn be executed without delay.

29 (vi) ACS, UD of UP need to immedintely review and ensure treatment of sewage generated by
Khodn - Makanpur. '

Para 29 (ix)

CPCB may independently monitor the directions from (i) to (viti) and give
its report to Chatrman, CPCB who may issue further directions for compliance.

Whereas, CPPCB convene first review meeting with concerned stakeholders (Noida
Authority, Khora, Khoda Nagar Palika, DJB) and SPCBs of Uttar Pradesh and NCT of
Delhi on 14.11.2022 to review the status of compliance of directions given by Hon'ble NGT;

and

Whereas, Noida authority vide letter dated 25.11.2022 submitted action plan in
compliance to directions issued by Hon'ble NGT. Khoda Nagar Palika vide letter
dated 02.12.2022 informed that due to non-availability of land for setting up sewage
treatment plant in Khora, Khoda Nagar Palika requested NOIDA Authority vide
letters dated 31.12.2021,1 1.2022 and 16.4.2022, but the action is still awaited. Further,
L-tender has been approved in favour of M/s Green Technology for the purpose of

bio/ phytoremediation for the purification of water flowing in the drains of Khora area

[Continued..]
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i NTPC vide letter dated 1.12.2022 submitted that the activities related to

i implementation of MoU and compliance of Hon'ble NGT order may kindly be keptin

1l abeyance; and

! Whereas, CPCB made a field visit on 29-30/11/2022 along with officers of UP SPCB,
DPCC, DIB, NOIDA authority for verification of action plan submitted by different

agencies and made following observations:

1. During inspection, it was found that discharges from Khoda- Makanpur Nagar
Palika flows through Delhi and wastewater merges with Kondli drain.
Analytical results of sample collected from drain indicate that drain carries
untroated sewage as BOR-165 mg /L, CON- 579 mg /1 and TSS-379 mg /1.

2. At present, interception work of 30 major and minor storm water drains is not
initiated and wastewater is discharged directly into Noida drain. Even,
information on hydraulic and organic load of drains is not available. Samples
of drains at entrance of Noida-Delhi border and at before confluence to river
Yamuna were collected. The analytical results are depicted below:

Analytical results of Drains ~ Physio-chemical
S.No.| Sampling Location | pH | COD | BOD | TSS | POsP | NH;-N
(mg/L) | (mg/L) | (mg/L) | (mg/L) | (mg/L)
i{General Standards for Discharge| 5.5- 250 30 100 - 50
of Environmental Pollutants 9.0

1. (Drain at Entrance of

; 7.1 582 152 279 3,54 41
Noida ‘ : _
2. At c.(mfluence of Bangel 74 210 48 102 6.50 18
Drain _ ‘ ‘
3. [Noida drain Before 74 180 40 603 543 18

meeting River Yamuna

~y

3. Tt was found that 01 In-situ constructed wetland installed in Noida Drain near
Sector-50 and 02 inssitu constructed wetland are in process. The wetland
comprises of 03 ponds and Constructed wetland having 5-10 furrows of 1 to 4
m width separated by ridges of 1 m high, (.5m wide and composed of river bed
pebbles of 80-50 mm size.

4. Samples of Noida drain are collected at different locations to assess the

performance of In-situ constructed wetland and ascertain the water quality of

Noida drain and same is depicted in table below

[Continued..]
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Analytical results of Constructed wetland. - Physio-chemical

§.No. Sampling Location pH | COD | BOD | 1TSS | POsP | NH5-N
) (mg/L) (i‘r‘l'g/_L) (m_gfL)_ (mg/L) | {mg/L)
1. (Pond ] ) 7.3 256 87 g92. 3.61 26
2. [Pond 2 73 | 272 | 104 | 122 | 452 29
3. [Pond3 [ 72| 27 | 84 ] 87 | 753 | 26

The results indicate that concentration at Inlet and outlet of Constructed
wetland with. respect to BOD, COD and TSS js same and no substantial

improvement observed.

Whereas, it is evident that no progress has been made in compliance of directions

of NGT and abatement of watér pollution of Noida drain by Noida authority and

Khoda- Makanpur Nagar Palika.

NOW, THEREFORE, in exercise of the powers conferred under section 18 (1) {b) of

the Water (Prevention & Control of Pollulion) Act 1974, Chairman, Uttar Pradesh

Pollution Conitrol Board (UPPCBY) is hereby directed as follows:

t. To perfornm review and ensure immediate compliance of directions Para 29 (ii)

of Hon'ble NGT order dated 03.08.2022 regarding grant of CTO to the Group

Housing Societies (GHS), utilisation of treated sewage & modification of

disposal system and submit Action .Plaﬁ/ Action Taken Report with respect to

maximum utilization and treated sewage by GHS.

(2%

compliance of following;

UPPCB shall issue appropriate direction to Noida Authority to ensure

a. Para 29 (iii) of Hon'ble NGT order dated 03.08.2022 regarding tapping of

30 identified drains or any other such drain carrying sewage so as to

divert to existing STPs and not to Noida drain & to submit’ drain-wise

action plan of all 30 drains & other drains in NOIDA for diversion to

existing STP and for ultimate disposal of treated effluent not to NOIDA

drains.

cordiiN S A

[Continued. .
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b. To submit time-bound action plan to ensurc compliance of Pata 29 (iv)
regarding compliance of.all existing STPs and upcoming STPs ai per
standards as directed by ‘this Tribunal vide order dated 30.04.2019 in
OA No. 1069/2018, Nitin Shankar Deshpande vs. Union of India &
Qrs. subject to further directions of Hon'ble Stupreme Court in pending,
proceedings.

c. To provide STP wise status/ action plan for management of sludyge

generated and reuse of treated offluent.

3 UPPCB shall issue folloswing directions to the Principle Secretary, Utban

- ‘Development Departmient, Govt, of U.P

a. To intervene oi the matter of disposal of waslewater generaiad I'mm-
Khoda- Makanpur Nagar Palika and resolve the issuc of availability of
land. _

b. ‘T'o review %Tﬁd ensure immediate compliance of Para 29 (vi) of Hon'ble

[ NGT's direction dated 03.08.2022

o 4. To ensurc compliance of CPCB dirertions dated 31.01,2021 regarding,
installation and.connectivity of OCEMS, E

5. To ensure operation of STPs with valid consent order & review the consent
orders issued to STP wr.f condition for disposal of treated sewage for riceded
compliance of Hon'ble NGT order dated 03.08.2022.

6 Te ensure that a1l drdins, water bodiiss to e géotagped and given UID.

“Ihe action taken reportshall be submitted by Uttar Pradesh Pollution Control
Board (UPPCB) to CPCB within 30 days from the date of receipt of these
" directions alongwith a time bound action plan for compliance of the directons.
UPPCB shall also acknowledge the receipt of these directions to CPCB by

return fax,

1At
L l ]
- . {Tahmay Kumar)

‘Chairman
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Annexure- Xl
Item No: 02 : T Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(By Video Conferencing)
~Original Application No. 1002/2018
(ILA. No. 125/2022)
(with reports dated 11.04.2022,
06.05.2022, 29.07.2022 and 01.08.2022)
Abhisht Kusum Gupta ‘ Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s})

Date of hearing: 03.08.2022

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Sunil J. Mathews, Advocate with Mr. Abhisht Kusum Gupta,
Applicant in Person

Respondents(s): Mr, Ravindra Kumar, Senior Advocate with Mr. Rachit Mittal, Adv.
for NOIDA Authority
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCB
Ms.Sakshi Popli, Advocate for DJB
Mr. Aman Bhalla, Advocate for CPCB
Mr. Narender Pal Singh, Advocate for DPCC
Mr. Balendu Shekhar, Advocate for EDMC

ORDER
The Issue - remedial action against pollution of irrigation canal in
Noida, meeting Yamuna and then Ganga and failure of authorities in
Delhi, District Ghaziabad and Noida in remedying the situation
1. The issue for consideration is the remedial action for preventing
untreated sewage going to the “irrigation canal” in Sector 137, NOIDA.
Sources of such discharge include non-functional/deficient STPs in 95

high rise buildings in Noida, industries and waste water from upstream

from Delhi and Ghaziabad. The said canal joins Yamuna and then Ganga.

1
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NOIDA, Ghaziabad 'Nagar Nigam, Delhi Jal Board (DJB}, East Delhi
- Municipal Corporation (EDMC) and Nagar Palika Parishad, Khoda
Makanpur are the identified authorities required to take the remedial
action, based on the verification report to which reference will be made

hereafter.

2. It is established tiuat there is huge amount of water pollution as
shown by analysis of water samples from the drain, beyond prescribed
norms, to the detrimentl of environment and public health. The said water,
being canal water, is used by living beings and for irrigation. Pollution is
source of deaths and diseases which is also criminal offences under the
law of the land. There are designated authorities, entrusted with the task
of stopping it but they have failed to prevent such pollution, despite several
directions of this Tribunal in the last about four years in the light of the

reports of the Committees appointed by the Tribunal, after ascertaining the

factual status on the ground.

3. We may refer to some of the earlier reports and orders for
background. First report to be mentioned is report dated 1.11.2019
specifying role to be played by each of the concerned authority. Thereafter,
we may refer to orders dated 6.11.2020, 30.7.2021 and last order dated
23.12.2021.

Report dated 1.11.2019 by CPCB about specific role of authorities and
level of pollution of the canal

4. In the report of CPCB dated 01.11.2019, steps to be taken by NOIDA,
Ghaziabad Nagar Nigam, Delhi Jal Board {(DJB), East Delhi Municipal
Corporation (EDMC) and Nagar Palika Parishad, Kheda Makanpur were

recommended as follows:-

60



3115 -

SL| Department

Neo

Directions issued u/s 5 of EPA, 1986

1. | NOIDA

. To develop time bound action plan to stop

discharge of untreated wastewater to 30

drains. ’ ’

To intercept all drains and channelize wastewater

to STPs so that no untreated wastewater is

discharged to Noida drain.

iii. To deposit an Interim Environmenta
Compensation of Rs. 1,00,00,000 g

ii

2. | Ghaziabad
Nagar Nigam

1. To establish sewerage network and treatment
Sacility to treat sewage generated from Khoda
village.

i. To Deposit an Interim Environmental
Compensation of 1,00,00,000

3. | DJB

1. To initiate legal proceedings against the residents of
GD colony, Gharauli village and Kondli village, Delhi
having failed to take sewer connections.

To ensure that each building under their
Jjurisdiction shall have sewer connection sc¢
that current practice of discharge of
untreated sewage into storm water
drainage system should be stopped.

-

i,

4. | EDMC

'

i. To direct dairy farms fto develop decentralized
treatment facility so that their untreated waste shall
not be discharged to DDA drainage system

ii. To ensure that untreated dairy waste including
animal dungs from Gharuli village should not be
discharged into storm water drain. Challan /
Legal action shall be initiated against such
violators.

5. | Nagar Palika
Farishad
Khoda
Makanpur

Show cause notice issued to explain the reasons
as to why action should not be taken against
Nagar Pallka Parishad Khoda including
levying of Environmental Compensation for
discharge of untreated sewage to drainage

system of Delhi. Copy of directions is attached as

5. The level of water pollution in the drains was found to be as follows:-
Table 1: Analytical Results of Drain
Si. |Sample Location| Physico-Chemical Bacteriological
No. Parameters Parameters
pH | COD | BOD TSS Total Fecal

Coliform Coliform
{MPN/100m| (MPN/100m1)}

1)
Water Quality of Neida Drain at different locations
1| Budh Vihar,| 7.56 | 444 219 330 13 79 X105
Sector-11, Neida X10¢
2 S-14, New Kondli| 7.55 | 433 217 352 23 23 X109
Road, Sector-11, X108

Noida.
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3| Sector-50, Noida| 7.72 169 68 84 11 68 X105
Link Road. X106

4| Sector-137, India| 7.78 186 71 65 13 13 X10¢
v Metro X10e

Station, Noida.

5| Noida drain at| 7.84 145 60 89 - -

regulator
& Noida drain at|7.82 | 163 46 83 78 78 X105
before X105

Confluence with
river Yamuna

Water Quality of adjoining drains of Noida Drain

7] Khoda village 7.54 | 314 107 194 78 20 X105
8| Drain merges | 7.70 | 182 100 63 416 46 X108
with Noida drain X106

at  Sector-142,

Advant Navis
Buisness IT Park,
Noida.

Note: All units are measured in mg/I except Fecal Coliform and pH.

BOD concentration at entrance of NOIDA, UP is 219 mg/1
whereas Fecal coliform count is 20 X 105 However,
concentration of BOD before confluence point is 46 mg/1 and
Fecal coliform count is 78 X 10° MPN/100 ml. The results
indicate that although there is marginal improvement in water
quality as the drain travels through NOIDA but still
concentration level of BOD and Fecal Coliform at the confluence
point of drain with Yamuna is quite high.”

Orders dated 6.11.2020 and 30.7.2021

6. Considering the above factual scenario and recommendations of
CPCB for remedial action; the Tribunal issued directions with reference to
which the matter was further reviewed on 06.11.2020 and 30.07.2021. In
view of acknowledged continuing pollution without adequate remedial
action, the Tribunal, vide order dated 30.7.2021, while directing further
action, also sought personal presence of concerned senior officers -
Additional Chief Secretary, Forest and Environment, UP, Secretary, Urban
Development, UP, CEQ, NOIDA Authority, District Magistrate, NOIDA, Vice
Chairman, GDA, Police Commissioner, NOIDA, IG, Meerut and Chief

Secretary, Delhi and Special Commissioner of Police, East Delhi by video
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conference, along with their action taken reports in terms of directions of

the Tribunal.

Last order dated 23.12.2021

7. The matter was last considered on 23.12.2021 in the presence of the
above scnior officers. Consideration included Action Plan filed by the
NOIDA Authority, Compliance repert filed by UP State PCB, Status report
filed by the Delhi Government and two reports filed by CPCB on compliance
status on the issue sewage management and prescribing standards for

water quality of drains.

8. The action plan of NOIDA Authority mentioned remedial action in
the form of steps proposed in the report. The State PCB pointed out the
failure of the 95 gi'o{:p housing societies in complying with EC/consent
conditions for treatment of sewage generated in the said group housing
societies. The report of the Delhi Government stated that meeting was held
by the Chief Secretary with the concerned Departments on the issue of
disposal of sewer wastes in Noida drains from Kondli, Gharoli and Khoda
(Ghaziabad) causing pollution in Yamuna and (iij Sewage discharge from
GD Colony, Gharauli V;illage and Kondli village in Delhi to the drainage
system of PWD, contributing to pollution to NOIDA drain and steps taken.
CPCB failed to lay down standards for disposal of treated effluents, to be
permitted in storm water drains or irrigation canals to maintain the water
quality of drains to match standards laid down or proposed under the
Environment (Protection) Act, 1986 /the Water (Prevention and Control of
Pollution) Act, 1974. 2nd Report of the CPCB mentioned the non-

compliance status for waste water treatment in Khoda area.

9, The Tribunal noted the unsatisfactory state-of-affairs. It was

observed that in view of admitted status of non-compliance of EC/Consent

5
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conditions by the group housing socicties who were discharging their
sewage directly into NOIDA sewer line, without the said sewer line having
requisite capacity. The.report showed that the sewer lines were lying
chocked or overflowing. No action was taken against non-compliant
housing projects for breach of statutory obligation as per EC/consent
conditions. The projccts.were allowed to be illegally occupied without
compliance of basic norms to facilitate builders to sell flats, to the
detriment of environment and public health. The Tribunal observed that
‘Polluter Pays' principle was required to be enforced and compensation
with deterrent element was required to be recovered and credited in
separate account for restoration and improvement of environment. The
Tribunal also directed maintenance of sewer line of NOIDA. The Tribunal
noted that even before functional and compliant STPs, buildings were
allowed to be occupied. The Tribunal also noted that there was no effective
monitoring mechanism and not even a dedicated monitoring cell manned
by qualified persons attached to the CEQ, NOIDA to prevent such
occurrences in terms of public trust doctrine. The water quality of Kondli
Irrigation drain was found to be highly polluted for which no adequate
remedial action was insight. The Tribunal also directed the Urban
Development Department, UP to take remedial action in respect of failure
of the Khoda Makanpur Municipality. CPCB was directed to verify the claim
of the Delhi Government that no untreated sewage was being discharged
into the NOIDA drain in Delhi. The Tribunal also noted that discharge of
effluents in the irrigation canal was taking place inspite of refusal of
permission for such discharge by Irrigation Department, UP. Finally, the

Tribunal directed as follows:

20. We sum up our directions as follows:

NOIDA
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iv.

Discrepancies pointed out in para 13 regarding functional
status of STPs, their compliance and connectivity to sewers
to be addressed and clarified considering desludging and
maintenance of sewer lines.

Action against vielators and colluders under Section 3 of
PMLA Act, 2002, IPC as well as under Section 133 of Cr. PC
to be looked into.

Granting partial or completion certificates must be
compliant with EC/Consent conditions.

Completion of ongoing sewerage network to be ensured and
steps taken in respect of 30 drains and their termination to
respective existing or new STPs.

Mode of disposal of 6 existing STPs to be compliant with
standards, including fecal coliform and utilization of
treated effluents to be ensured.

UP State PCB/Irrigation Department/Urban Development, UP

vi. Maintaining water quality of irrigation canal (Kendli drain)
as per Water Act. STPs to be consented accordingly and
regular monitoring of performance of terminal STPs as well
as of group housing socleties required. - -

vii. Khoda Nagar Palika to set up required STP and State of UP
to frame and execute policy as directed in Para 17 above.
GNCTD (EDMC/DJB/DPCC)
viil. Ensuring no waste water enters from Kondli drain to Noilda.

ix. Kondii STP should comply with standards and adequately
cater to the need of designed capacity with proper
utilization and disposal of effluents.

CPCB

x. To evolve standards and formulate policy for maintaining

and restoring water quality of storm  water
drains/irrigation canals and other “streams”™ as per the
Water Act, 1974.7

Today’s consideration and further directions

16. The matter has been taken up after more than seven months for

further consideration in the light of earlier directions. Reports have been

filed by the UP State PCB, NOIDA Authority, DPCC and CPCB giving the

factual compliance status.

Compliance status of Kondli STP in Delhi as found by DPCC/CPCB

11. The report of DPCC deals with the compliance of discharge in Kondli

drain and compliance status of Kondli STP. The report mentions the status
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of Kondli STP as non-compliant for which the DPCC wrote a letter to
DJB for taking remedial measures. DPCC also issued show cause notice
to the operator of the STP against which the said service provider has filed
WP (C) No. 4391 /2021 in Delhi High Court. Report of CPCB on this very
issue dated 29.07.2022 also confirms that Kondli STP is non-
compliant. On the issue of diversion of waste water from Kondli drain to
the sewerage system, it is found that even after such diversion the waste
also is flowing in the drain and diversion is not successful. This is
resulting in adding pollution load to the drain. The STP is non-

compliant. DJB has been directed as follows:

“3.0 Major Observations and Recommendations

Based on the inspection, following observations and
recommendations are made:

DJB has created the infrastructure diversion for diversion of
wastewaters generated from Kondli and Gharoli regions and same is
found as operational. However, with regard to its performance, it is
observed that partial flow is still flowing through Kondli-Noida
drain towards NOIDA. DJB should identify the leakages and
make the system full proof so that no wastewater flows
towards NOIDA.

1. Tapped wastewater is diverted to existing sewerage system and
same is conveyed to Kondli STP. The analytical results show that
STP is non-complying with respect to prescribed norms. The
quality of treated sewage at the outlet is at par with the untreated
wastewater at inlet. The treated sewage is discharged to
Shahdara drain which finally meets river Yamuna at
downstream of Okhla Barrage.

2. It may be concluded that the purpose of the exercise of
tapping the drains & its treatment, is defeated in meeting
the objective. Entire wastewater flowing through the
Kondli drain should be treated at Kondli STP and quality
of treated sewage must meet the prescribed standards.
Only after requisite treatment, the treated sewage should
be allowed to be discharged into Shahdara drain.

3. However, in the present case, the wastewater of Kondl
drain is diverted to Kondli STP and the STP is neither
having adequate capacity not it is complying with the
standards. As a result, untreated/partially treated sewage

8

-
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is being discharged iInto Shahdara drain. This
untreated/partially treated wastewater of Kondli drain is
finally being discharged into river Yamuna via Shahdara

drain.”

Compliance status of water quality standards in Noida, as per UP State

PCB

12.  The report of the UP State PCB dated 11.04.2022 is about water

quality of the drain. The report of the State PCB gives the water quality of

samples taken on 07.01.2022, 28.01.2022, 14.02.2022, 04.03.2022 and

28.03.2022. The water quality does not meet the prescribed standards.

It will suffice to reproduce the analysis of the sample taken on 28.03.2022

which is as follows:

“Date of Sample Collection-28.03.2022

Sampling Point

Parameters
Up Steam Down Stream
Lat-28.601913 Lat-28.473076
Long-77.336993 Long-77.405751
Kondli drain near | Kondli Drain near
Haridrshan Police | Vil Chak
Chowki, Sector-11, Noida | Mangurola, Sector-
168, Noilda
Colour Blackish Blackish
Odour Unpleasant Unpleasant
pH 7.51 7.59
COD {mg/1) 416 304
BOD (mg/1) 144 20
TSS (mg/1) 264 138
Total Coliforrn | 33x10° 27x105
(MPN/100m1)
Fecal Collform | 27x105 17x105
(MPN/100m1)

Compliance status by group housing societies

13. With regard to group housing societies, only 76 out of 95 have STPs.

Others have yet to set up. 38 out of 76 (50%) are non compliant as follows:

No. of GHP STP
Installed| Installed| Installation

STP Not | STF Under

Complying Not Report
STP Complying | Awaited
STP ’
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a5 76 13 5 36 38 (4]
[94+1

Under
constructionj

14. Show cause notice for levy of compensation has been issued by the
State PCB against the said societies. Prosecution has been initiated against
62 defaulters while action against the remaining non-compliant group

housing societies is yet to be taken.

Compliance by STPs

15. The six operational STPs with total capacity of 231 MLD are said to
be compliant though the result of the samples rebuts that claim if correct
standard is applied. Fecal coliform standard is taken as 1000 MPN, as
against 100 MPN. Witi'; regard to fecal coliform, the Tribunal has dealt with
the matter vide order dated 30.04.2019, in OA No. 1069/ 2018, Nitin
Shankar Deshpande v. UOI & Ors. against which appeal has been filed
before the Hon'ble Supreme Court and no stay has been granted. Similarly,

BOD standard is wrongly taken at 30 against prescribed standard of 10.

The water quality of the STPs is mentioned as follows:-

“WATER QUALITY OF STP’s IN NOIDA

Parameters STP Detail
Sector- Sector- Sector-54 | Sector-54 Sector- Sector-
50 50 Noida Noida 123 168
Noida Noilda {33 MLD {54 MLD Noida Noida
{25 MLD | {34 MLD SBR SBR {35 MLD {50
SBR SBR Outlet), Cutlet), SBR MLD SBR
OCutlet), Outlet), Noida Noida Outlet), Outlet),
Noida Noida Noidea Noida
Colour Colourless | Colourless | Colourless | Colourless | Colourless | Colourless
Odour Odouriess | Odourless | Odourless | Odourdess | Odourless | Odourless
PpH (6.5- 7.39 7.32 7.47 7.53 7.59 7.61
3.0
BOD {30 21 18 15 13.5 27 249
mg/ 1)
COD (250 136 128 112 104 168 160
mg/l)
TSS (100 [-12 58 55 51 74 70
mg/ I} ‘
Phosphoro 1.30 0.54 1.10 0.50 : 0.12 0.68
us fas PO4)
{5 mg/}
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Nitrogen 0.44 0.50 0.32 0.42 0.28 1.0
fas NQOs)
mg/

Total 1lxio? id4xio2 13x102 15x102 16x102 20x102
Cotliform
(MPN/ 100
mi)

Fecal Coliform 830 680 780 930 540 780
{<1000 MPN/
100mL)

Compliance by Khoda Makanpur
16. The Khoda Makanpur is said to be still non-compliant with no
plan to treat domestic effluents for which compensation of Rs. 70

lakhs has been imposed.

Report of the Noida Authority

17. The report of .the' NOIDA Authority dated 06.05.2022 later updated
on 01.08.2022 confirms that there are only 76 STPs in 95 group housing
societies out of which 38 are non-compliant. With regérd to remaining 19
fout o.f 95 grou;) hoﬁs;ing societies), it is stated that steps are in progress.
One society is under construction. Thus, noﬁ compliant complexes are 56.
It is stated that environment cell could not be created as the process of
hiring professionals has not been completed. Further report of NOIDA
Authority does not have any noticeable change, except that work of wetland
is said to have been awarded in respect of NOIDA drains but the water

quality of the said drains is not meeting the standards.

Our finding and further directions

18. From the above, it is seen that the-water quality in the canal and
drains remain polluted. which has in the past damaged the environment
which damage is continuing against statutory law as well binding
directions of the Hon’ble Supreme Court inter alia in Paryavaran Suraksha,
{2017) 5 SCC 326 and orders of this Tribunal. The reasons for such

- pollution are discharge of poltution from the group housing societies as

11

69



3124

well as non-compliant STPs of NOIDA, apart from pollution from Khoda

Nagar Palika and Delhi.

19. We have conveyed our disappointment for such unsatisfactory state
of affairs and lack of concern of the authorities in enforcing the rule of law
in breach of the Constitutional mandate of providing clean environment.
Failures include not maintaining water quality of irrigation canal as per
standards of the Water Act, illegal discharge of untreated / partially treated
sewage in the irrigation canal from the NOIDA STPs as well as from group
housing societies, DJB and Khoda Nagar Palika, who are liable to be held

accountable.
Disapproval of CPCB stand

20. CPCB has failed to evolve standards and formulate policy for
maintaining and restoring water quality of storm water drains as per Water
Act. Only report is that a Committee has been constituted and as the
matter involves policy decision, report has been submitted to competent
authority. The minutes of the meeting annexed to the report show that
there are proposed standards to allow ammeonia level from 1 to 10 and BOD
30 mg/l contrary to the standards of the storm water drain which is
expected to carry ohly rain water, higher than bathing standards i.e.
quality B’. Proposal of CPCB appears to be to degrade the storm water
quality below even the level of irrigation. Ammonia level permissible for
drinking water is 0.5 PPM? but the standard proposed for water quality of

canal is 1 to 10 where no fish can survive. Such course of action is

1 As per bathing standards under Entry 93 of Schedule-[ to the EP Rules, 1986.

2 As per BIS standards: http:/ /cgwb.gov.in/Documents /WQ-standards. pdf.
As per General Standards for discharge of pollutants in inland surface water under Schedule
VI to the EP Rules, 1986, under Entry-11, ammonia level is upto 5 mg/1 which is not applicable
to water quality of streams as the said standards are applicable to discharge of pollutants from
industries as shown by Rule 3(1) (3-A) which cannot be discharged in drains. General standard
under Schedule-VI which permits BOD upte 30 mg/l is also applicable only to industrial
effluents which cannot be discharged into drains.

12



prohibited under section 24 read with section 2{e) of the Water Act,
prohibiting discharge of any pollutant in any stream or well, which appears
to be have been ignored by the CPCB. Thus CPCB proposed report on
standards of storm water drain has to be rejected.

Failure of State PCB and Noida in its duty to manage sewage and

making erring group housing societies accountable to the detriment
of public health and safety

21. ltisclear that out of 95 group housing societies, in 56 group housing
societies either there is no treatment of sewage or only partial treatment.
Contrary to the consent/ EC conditions, untreated sewage is going outside
the group housing societies either in the general sewer or directly in the
drain. The State PCB has still not finalized the compensation nor cancelled
Consents nor taken any other effective measure to prevent such discharge.
NOIDA Authority has allowed third party rights to be created and allowed
a situation in which water pollution load can be controlled by preventing
occupation. If without functional STPs, the group housing societies were
not allowed be occupied, the situation could. h{;we been better handled.
There is no effective monitoring by Noida to perform its essential duties. It
is surprising that it could not create an envircnment cell and hire any
professional in seven months. It is difficult to believe that this job was so
difficult. For this lapse, it is necessary to fix accountability of NOIDA
Authority. Even seven months after this lapse was pointed out vide order
dated 23.12.2021, no effective action has been taken either to stop
pollution or to make the group housing societies effectively accountable.
No coercive steps have been like blacklisting, cancelling occupancy
certificate /completion certificate. Further,.-six STPs of NOIDA which have
been wrongly classified as compliant. They have to be taken as non-
compliant with regard to fecal coliform and BOD levels. 30 drains which

are carrying untreated water pollution also remain to be remedied. NOIDA

13
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has thus to take remedial action, apart from accountability for the past

violations.

22. We find that inspite of there being Memo of Understanding (MoU)
dated 14.06.2018 between NTPC and NOIDA Authority for supply of 90
MGD secondary treated sewage water for NCTPP-Dadri for non-potable
purposes on paymenf basis, there is nothing to show that NOIDA Authority
is supplying such water and recovering the cost which needs to be ensured.
We also note that there is a policy of Ministry of Power circulated, vide
circular dated 04.03.2020 requiring mandatory use of treated sewage
water by Thermal Power Plants within 50 km radius of STPs of local body.
This decision of the Ministry of Power is part of Tariff Policy, 2016. Impact
of this lapse is loss to Noida is augmenting resources for treating pollution,

waste of resources in not using treated water, so as to save potable water.
Failure of Urban Development Department UP

23. Further, there is failure of the Urban Development Department to
remedy the violation by the Khoda Municipality in permitting untreated
discharge of sewage into the drain which is not less than 10 MLD of sewage.
No response has been filed by the said department inspite of direction in

the last order.
Failure of DJB in preventing pollution

24.  The CPCB has found the DJB STPs to be non-compliant contrary to
their claim put forward earlier for which it has to be held accountable. Its

wastewater is said to be of 90 MGD which is not being fully treated.

14
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Resultant pollution of Yamuna and Ganga -

25. Needless to say that the entire pollution is going to Yamuna and

thereafter to Ganga through Shahdara and Kondli drains.‘

Estimated extent of pollution and remediation cost

26. The sewer generated from said 56 non-compliant group housing
societies is estimated to about 100 MLD. Estimated amount of pollution
required to be treated by DJB is said to be about 90 MGD, as mentioned
earlier. Thus, estimated cost of remediation may be about 380 crores. The
capital cost of each MLD treatment is about Rs. 2 Crores, apart from
running cost3, The damage to environment and pubiic health is much more
than the cost of remediation.

Violations of earlier orders of Hon’ble Supreme Court and this
Tribunal requiring time bound action on preventing water pollution
27. It will suffice to mention that viclations are serious and in breach of
statutory provisions as well as binding directions of Hon'ble Supreme
Court and this Tribunal which have been adverted to at length in a recent
order dated 06.07.2022 in OA No. 329/2021, Devanshu Bose v. Agra
Development Authority & Ors., dealing with the grievance of discharge of

untreated sewage. The Tribunal observed:-

“11.  Water (Prevention and Control of Pollution) Act, 1974 was enacted
48 years back but state of implementation is so poor that water pollution
is rampant inspite of earlier orders of Hon’ble Supreme Court and this
Tribunal on the subject. Extracts from some earlier orders are as follows:

Extracts from order of this Tribunal Order dated 16.09.2021
in OA 544/2019:

? https://www.cseindia.org/cost-estimation-for-planning-and-designing-of-decentralised-wastewater-treatment-
system-2073#:~:text=2.5-3

15
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9. Contamination of water sources is a punishable
offence under the Water (Prevention and Control of Pollution)
Act, 1974 for the last 47 years. Under Section 25 of the Act,
untreated discharge of sewage in drain is prohibited and is in
fact a criminal offence under Sections 42(2) and 44. Section
48 of the Act makes the Head of the Department liable for being
punished for such offence. As per directions of the Hon’ble
Supreme Court in Suraksha case? an outer limit of 31.03.2018
is fixed for completing the work of all STPs in the Country Jor
laying down the sources of budget and direction is to initiate
prosecution for continued failure. This Tribunal has been
directed to monitor compliance. We may refer to the specific
directions of the Hon'ble Supreme Court and this Tribunal on the
subject:

Extracts from the judgement of the Hon’ble Supreme Court in
Paryavaran Suraksha Samiti Vs. Union of India, supra

“7. Having effectuated the directions recorded in the
foregoing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed,
that for the aforesaid purpose, the financial
contribution of the Central Government is to the
extent of 50%, that of the State Government
concerned {including the Union Territory concerned)
is 25%. The balance 25%, is to be arranged by way
of loans from banks. The above loans, are to be repaid,
by the industrial areas, and/or industrial clusters. We
are also informed that the setting up of a common
effluent treatment plant, would ordinarily take
approximately two years (in cases where the
process has yet to be commenced). The reason for
the above prolonged period, for setting up “common
effluent treatment plants”, according to the
learned counsel, is not only financial, but also, the
requirement of land acquisition, for the same.

. S B SN

10. Given the responsibility vested in municipalities
under Article 243-W of the Constitution, as also, in
Item 6 of Schedule XII, wherein the aforesaid
obligation, pointedly extends to “public health,
sanitation conservancy and solid waste
management”, we are of the view that the onus to
operate the existing common effluent treatment
plants, rests on municipalities (and/or local bodies).
Given the aforesaid responsibility, the
municipalities {and/or local bodies} concerned,
cannot be permitted to shy away from discharging
this onerous duty. In case there are further
Jinancial constraints, the remedy lies in Articles
243-X and 243-Y of the Constitution. It will be open
to the municipalities (and/or local bodies)

*(2017) 5 SCC 326
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concerned, to evolve norms to recover Junds, for the
purpose of generating finances to install and run
all the “common ¢ffluent treatment plants”, within
the purview of the provisions referred to
hereinabove. Needless to mention that such norms
as may be evolved for generating financilal
resources, may include all or any of the
commercial, industrial and domestic beneficiaries,
of the facility. The process of evolving the above
norms, shall be supervised by the State Government
(Union  Territory} concerned, through the
Secretaries, Urban Development and Local Bodies,
respectively (depending on the location of the
respective common effluent treatment plant). The
norms for generating funds for setting up and/or
operating the “common effluent treatment plant”
shall be finalised, on or before 31-3-2017, so as to
be implemented with effect from the next financial
year. In case, such norms are not in place, before
the commencement of the next financial year, the
State Governments (or the Union Territories)
concerned, shall cater to the (financial
reguirements, of running the “common effluent
treatment  plants”, which dre  presently
dysfunctional, from their own financial resources.

Just in the manner suggested hereinabove, for the
purpose of setting up of “common effluent treatment
plants”, the State Governments concerned fincluding, the
Union Territories concerned) will prioritise such cilies,
towns and villages, which discharge industrial
pollutants and sewer, directly into rivers and water
bodies.

We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be dealt
with simultaneously. We, therefore, hereby direct that
“sewage treatment plants” shall also be set up and made
Sfunctional, within the timelines and the format, expressed
hereinabove.

We are of the view that mere directions are
inconsequential, unless a rigid implementation
mechanism is laid down. We, therefore, hereby provide
that the directions pertaining to continuation of industrial
activity only when there is in place a functional “primary
effluent treatment plants”, and the setting up of
Sfunctional “common effluent treatment plants” within the
timelines, expressed above, shall be of the Member
Secretaries of the Pollution Control Boards concerned.
The Secretary of the Department of Environment, of
the State Government concerned (and the Union
Territory concerned), shall be answerable in case of
default. The Secretarlies to the Government
concerned shall be responsible for monitoring the
progress and issuing necessary directions to the

17
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Pollution Control Board concerned, as may be
required, for the implementation of the above
directions. They shall be also responsible for collecting
and maintaining records of data, in respect of the
directions contained in this order. The said data shall be
furnished to the Central Ground Water Authority, which
shall evaluate the data and shall furnish the same to the
Bench of the jurisdictional National Green Tribunal.

To supervise complaints of non-implementation of the
instant directions, the Benches concerned of the National
Green Tribunal, will maintain running and numbered
case files, by dividing the' jurisdictional area into units.
The abovementioned case files will be listed periodicaily.
The Pollution Control Board concerned is also
hereby directed to initiate such civil or criminal
action, as may be permissible in law, against all or
any of the defaulters.

. S B S

It however. needs to be clarified, that the instant
directions and time lines, shall not in any way dilute any
time lines and directions issued by Courts or Benches of
the National Green Tribunal, hitherto before, wherein the
postulated time lines would expire before the ones
expressed through the directions recorded above. It is
clarified, that the time lines, expressed hereinabove
will be relevant, only in situations where there are
no prevalent time line(s), and also, where a longer
period, has been provided for.”

{emphasis supplied)

Extracts from orders of this Tribunal in 0A 593/2017:
Order dated 21.05.2020

26.

Summary of directions:

All States/UTs through their concerned departments such
as Urban/Rural Development, Irrigation & Public Health,
Local Bodies, Environment, etc. may ensure formulation
and execution of plans for sewage treatment and utilization
of treated sewage effluent with respect to each city, town
and village, adhering to the timeline as directed by Hon'ble
Supreme Court. STPs must meet the prescribed standards,
including faecal coliform.

CPCB may further continue efforts on compilation of River
Basin-wise data. Action plans be firmed up with
Budgets/Financial tie up. Such plans be overseen by Chief
Secretary and forwarded to CPCB before 30.6.2020. CPCB
may consolidate all action plans and file a report
accordingly.

18
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Ministry of Jal Shakti and Ministry of Housing and Urban

Affairs may facilitate States/UTs for ensuring that water

quality of rivers, lakes, water bodies and ground waler is
_maintained.

As observed in para 13 .above, 100% treatment of
sewage/effluent must be ensured and strict coercive
action taken for any violation to enforce rule of law.
Any party is free to move the Hon’ble Supreme Court
Jor continued violation of its order after the deadline
of 31.3.2018. This order is without prefudice to the
said remedy as direction of the Hon’ble Supreme
Court cannot be diluted or relaxed by this Tribunal in
the course of execution. PCBs/PCCs are free to realise
compensation for violations but from 1.7.2020, such
compensation must be realised as per direction of this
Tribunal failing which the erring State PCBs/PCCs
will be accountable.”

Order dated 21.09.2020

¥11. The Tribunal has already issued directions vide orders
dated 28.08.2019 and 21.05.2020 for ensuring that no
untreated sewage/ effluent is discharged into any water body
and for any viclation compensation is to be assessed and
recovered by the CPCB so that the same can be utilized for
restoration of the environment, complying with the principle of
‘Polluter Pays’ which has been held to be part of ‘Sustainable
Development’ and part of right to life. Control of such pollution
is crucial for environment, aguatic life, food safety and also
human health. ..”

From OA 673/2018
Order dated 6.12.19;

6. The Hon’ble Supreme Court noticed the level of
degradation of rivers in India and apathy of the authorities as
follows: :

“58. Rivers in India are drying up, groundwater is being
rapidly depleted, and canals are polluted. Yamuna in
Delhi looks like a black drain. Several perennial rivers
ltke Ganga and Brahmaputra are rapldly becoming
seasonal. Rivers are dying or declining, and aquifers are
getting over pumped. Industries, hotels, etc. are pumping
out groundwater at an alarming rate, causing sharp
decline in the groundwater levels. Farmers are having a
hard time finding groundwater for their crops e.g. in
Punjab. In many places there are serpentine queues of
exhausted housewlves waiting for hours to fill their
buckets of water. In this connection John Briscoe has
authored a detailed World Bank Report, in which he has
mentioned that despite this alarming situation there is
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widespread complacency on the part of the authorities in
India.5

“4. We see Yamuna river virtually turned into a sullage.
We take judicial notice of this situation. Similar is the
position with Ganges. As it proceeds, industrial effluents
are being poured in rivers. Sewage s also being directly
put in rivers contributing to the river water pollution. We
direct the Pollution Control Boards of the various States
as well as-the Central Pollution Control Board and
various Governments to place before us the data and
material with respect to various rivers in the concerned
States, and what steps they are taking to curb the
pollution in such rivers and to management as to
industrial effluents, sewage, garbage, waste and air
pollution, including the water management. We club the
ending case of water management with this matter.6

11. In spite of above, in flagrant violation of law of the land, polluted
water in the form of sewage, industrial effluents or otherwise has
continued to be discharged in the water bodies including the rivers
or the canals meeting the rivers. Violation of law is not only by
private citizens but also statutory bodies including the local bodies
and also failure of the regulatory authorities in taking adequate
steps. There is no corresponding coercive action posing danger to
rule of law when large scale violation of law is not being remedied.
This leads to lawlessness.

12. 1t will be appropriate to note the crisis situation in the country
on the subject of availability of potable water. The matter has been
considered in the report of Niti Aayog on Composite Water
Management Index (CWMI).” Following further information also
needs to be noted!

fi) India is suffering from the worst water crisis in its history and
millions of lives and livelihoods are under threat. Currently, 600
million Indians fuce high to extreme water stress and about two
lakh people die every year due to inadequate access to safe
waters. The crisis is only going to get worse. By 2030, the
country’s water demand is projected to be twice the available
supply, implying severe water scarcity for hundreds of millions
of people and an eventual ~6% loss in the country’s GDF?. As
per the report of National Commission for Integrated Water
Resource Development of MoWR, the water requirement by2050
in high use scenario is likely to be a milder 1,180 BCM, whereas
the present-day availability is 695BCM. The total availability of
water possible in country is still lower than this projected
demand, at 1,137BCM. Thus, there is an imminent need to

® State of Orissa v. Govt. of India, {2009) 5 SCC 492

& M.C. Mehta Vs Unicn of India- W.P. {Civil) No. 13029/1985 dated 25.11.201%

7 Niti Ayog on “Composite Water Management Index”, June 2018,
https: / /niti.gov.in/writereaddata/files /document_publication/2018-05-18-Water-Index-
Report_vS8-compressed.pdf,

8Source: WRI Aqueduct; WHO Global Health Observatory

9Source: McKinsey & WRG, ‘Charting our water future’, 2009; World Bank; Times of India
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deepen our understanding of our water resources and usage
and put in place interventions that make our water use efficient
and sustainable.

ity India is undergoing the worst water crisis in its history.
Already, more than 600 million people! are facing acute water
shortages. Critical groundwater resources — which account for
40% of our water supply — are being depleted at unsustainable
rates. 17 -

{iif} Most states have achieved less than 50% of the total score in

' the augmentation of groundwater resources, highlighting the

growing national crisis—54% of India’s groundwater wells are
declining, and 21 major cities are expected to run out of
groundwater as soon as 2020, affecting ~100 million people’?.

(iv} With nearly 70% of water being contaminated, India is placed
at 120th amongst 122 countries in the water quality index.

13. As per statistics mentioned before the Lok Sabha on April 6,
2018, waterborne diseases such as cholera, acute diarrhoeal
diseases, typhoid and viral hepatitis continue to be prevalent in
India and have caused 10,738 deaths, over the last five years since
2017, Of this, acute diarrhoeal diséases caused maximum deaths
followed by viral hepatitis, typhotd and cholera®

14. As per ‘National Health Profile’ published by Cenitral Bureau of
Health Investigation, Directorate General of Health Services,
Ministry of Health and Family Welfare, Government of India, a total
of 1535 Deaths due to Acute Diarrhoeal Diseases was reported
during the year 20134

Main Causes of Pollution of Rivers

15. As already noted, well known causes of pollution of rivers are
dumping of untreated sewage and industrial waste, garbage, plastic
waste, e-waste, bio-medical waste, municipal solid waste, diversion
of river waters for various purposes affecting e-flow, encroachment of
catchment areas and floodplains, cver draw! of groundwater, river
bank erosion on account of illegal sand mining. Inspite of directions to
install Effluent Treatment Plants (ETPs}, Common Efftuent Treatment
Plants (CETPs), Sewage Treatment Plants (STPs), and adopting other
anti-pollution measures, satisfactory situation has not been achieved.
As per CPCB’s report 201615, it has been estimated that 61,948 million
liters per day (mid) sewage is generated from the urban areas of which
treatment capacity of 23,277 mid is currently existent in India.
Thereby the deficit in capacity of waste treatment is of 62%. There is
no data available with regard to generation of sewage in the rural
areas.

16 Spurce: World Resource Institute

11 Source: World Resource Institute

12 Sgurce: UN Water, ‘Managing water under uncertainty and risk’, 2010; World Bank (Hindustan
Times, The Hindu}.

1 hitps: / /www.indiaspend.com/diarrhoea-tgok-more-lives-than-anvy-other-water-
disease-in-india-58143/

18 hitp: / /pib.nic.in/newsite/PrintRelease.aspx?relid=106612
5 http:/ /www.sulabhenvis.nic.in/Database/STST_wastewater_2090.aspx July 16, updated on

December 6, 2016

borne-

21

79



3134

33. We may note the observations of the Hon'ble Supreme Court:

“26. Enactment of a law, but tolerating its infringement, is
worse than not enacting a law at all The continued
infringement of law, over a period of time, is made possible by
adoption of such means which are best known to the violators
of law. Continued tolerance of such violations of law not only
renders legal provisions nugatory but such tolerance by the
enforcement authorities encourages lawlessness and adoption
of means which cannot, or ought not to, be tolerated in any
ctvilized society. Law should not only be meant for the law-
abiding but is meant te be obeyed by all for whom it has been
enacted. A law is usually enacted because the legislature feels
that it is necessary. It is with a view to protect and preserve
the environment and save it for the fiture generations and to
ensure good quality of life that Parliament enacted the anti-
pollution laws, namely, the Water Act, Air Act and the
Environment (Protection} Act, 1986. These Acts and Rules
framed and notification issued thereunder contain provisions
which prohibit and/ or regulate certain activities with a view to
protect and preserve the environment. When a law is enacted
containing some provisions which prohibit certain types of
activities, then, it is of utmost importance that such legal
provisions are effectively enforced. If a law is enacted but is
not being voluntarily obeyed, then, it has to be enforced.
Otherwise, infringement of law, which is actively or passively
condoned for personal gain, will be encouraged which will in
turn lead to a lawless society. Violation of anti-pollution laws
not only adversely affects the existing quality of life but the
non-enforcement of the legal provisions often results in
ecological imbalance and degradation of environment, the
adverse effect of which will have to be borne by the future
generations. 16

‘61, ... If the laws are not enforced and the orders of the
courts to enforce and implement the laws are ignored, the
result can only be total lawlessness. It is, therefore, necessary
to also identify and take appropriate action against officers
responsible for this state of affairs. Such blatant misuse of
properties at large-scale cannot take place without connivance
of the officers concerned. It is also a source of corruption.
Therefore, action is also necessary to check corruption,
nepotism and total apathy towards the rights of the citizens.”!7

35. Vide order dated 22.08.2019 in Original Application 200/2014,
dedling with the pollution of river Ganga, the Tribunal issued
directions and laid down coercive measures to be taken for discharge
of untreated sewage in river Ganga:-

¥ INDIAN COUNCIL FOR ENVIRQ-LEGAL ACTION Vs. UNION OF INDIA AND OTHERS {1996) 5 SCC 281
7 M.C. Mehta v. Union of India, (2006) 3 SCC 399 - Public functionaries
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17. Wherever the work has not commenced, it is
necessary that no untreated sewage is discharged
into the River Ganga. Bioremediation and/or
phytoremediation or any other remediation
measures may start as an interim measure
positively from 01.11.2019, failing which the
State may be liable to pay compensation of Rs. §

Laikhs per month per drain to be deposited with the
CPCB. This however, is not to be taken as an excuse
to delay the installation of STPs. For delay of the
work, the Chief Secretary must identify the officers
responsible and assign specific responsibilities.
Wherever there are violations, adverse entries in
the ACRs must be made in respect of such
identified officers. For delay in setting up of STPs
and sewerage network beyond prescribed
timelines, State may be liable to pay Rs. 10 Lakhs
per month per STP and its network. It will be open
to the State to recover the said amount from the
erring officers/contractors.

Vide order dated 28.08.2019, the Tribunal held:-

17. As already noted, prevention of pollution of water
is directly linked to access to potable water as well as
Jood safety. Restoration of pristine glory of rivers is also
of cultural and ecological significance. This
necessitates effective steps to ensure that no pollution
is discharged in water bodies. Doing so is a criminal
offence under the Water Act and is harmful to the
environment and public health. ‘Precautionary’
principle of environmental law is to be enforced. Thus,
the mandate of law is that there must be 100%
treatment of sewage as well as trade effluents. This
Tribunal has already directed in the case of river Ganga
that timelines laid down therein be adhered to for
setting up of STPs and till then, interim measures be
taken for treatment of sewage. There is no reason why
this direction be not followed, so as to control pollution
of all the river stretches in the country. The issue of
ETPs/CETPs is being dealt with by an appropriate action
against polluting industries. Setting up of STPs and
MSW facilities is the responsibility of Local Bodies and
in case of their default, of the States. Their failure on
the subject has to be adequately monitored. Recovery of
compensation on ‘Polluter Pays’ principle is a part of
enforcement strategy but not a substitute for
compliance. It is thus necessary to issue directions to
all the States /UTs to enforce the compensation regime,
latest with effect from 01.04.2020. We may not be taken
to be condoning any past violations. The States/UTs
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have to enforce recovery of compensation from
01.04.2020 from the defaulting local bodies. On failure
of the States/UTs, the States/UTs themselves have to
pay the requisite amount of compensation to be
deposited with the CPCB for restoration of environment.
The Chief Secretaries of all the States may furnish their
respective compliance reports as per directions already
issued in 0.A. No. 606/2018.”

12.  Itis thus appropriate that remedial measures are speedily taken
by the Agra Development Authority overseen by the ACS, Urban
Development and ACS, Housing and Development, UP in a mission
mode. Such steps should cover the present area as well as urban area
of Agra. ACS, Urban Development will be the nodal agency for
coordination and compliance. The Committee may hold its meeting
within two weeks and after taking stock of the situation and earlier
orders of this Tribunal, take further remedial action. The Committee
will be at liberty to coordinate with any other Department/Agency. In
view of chronic and long pending problem, the Committee may explore
steps on the pattern of available best practices to the extent found
relevant such as arrangement with relevant establishments to supply
sewage treated water for which pipelines are laid by such
establishmenis and part of the sewage treatment cost is also shared
by such establishments.?8 This may help better use of treated sewage
to save potable water. We may refer to observations in a recent order
dated 19.04.2022 in OA No. 887/2019, Sukhwanti v. State of
Haryana & Ors. on the subject:-

18

1.

Chennai industries to now use treated sewage water - The New Indian

Express:hitps:/ /www.newindianexpress.com/cities/chennai/2019/jul/31 /chennai-

industries-tg-ngw-use-treated-sewage-water-2011837 . htm!

2. Surat sewage reuse model goes global - Surat News - Times of India:
global/art1cleshaw/85668103 cms

3. Surat generatmg masswe revenue by selling treated water to industries:
revenue-by- selhng—treated water-to-industries20201217051127/

4. Surat Generating Massive Revenue By Selling Treated Water of River Tapi To Industries ~
News:https://swachhindia.ndtv.com/surat-generating-massive-revenue-by-selling-
treated-water-of-river-tapi-to-industries-54411/

5. Industries in Ahmedabad to get treated wastewater - Ahmedabad News - Times of India:
https://m.timesofindia_com/city/ahmedabad/amc-offers-rs43 [ kl-treated-wastewater-
for-industries/amp articleshow/87169850.cms

6. Gujarat: Now treated wastewater to be piped to two industrial clusters - Cities News, The
Indian Express: hitps://indianexpress.com/articie/cities/ahmedabad/gujarat-now-
treated-wastewater-to-be-piped-to-two-industrial-clusters-5713792/

7. Nagpur tc become the first Indian city to treat and reuse 90% of its sewage:
https:/ /theprint.in/india/governance /nagpur-to-become-the-first-indian-city-to-treat-
and-reuse-00-of-its-sewape/ 180493/

8. India’s 1% and largest PPP on waste water reuse completed in record time during
pandemic; bags FICCI Water Award 2020: https:/ /www. business-
standard.com/content/press-releases-ani/india-s-1st-and-largest-ppp-on-waste-water-
reuse-completed-in-record-time-during-pandemic-bags-ficci-water-award-2020-
121022500841 1. himl

9. MPCB Note on domestic west water reuse project at  Nagpur:
https://mpcb.gov.in/sites/default/files/focus-area-reports-
documents/NMC %26 KTPS success story 28052019.pdf

10. STP at Village Kewara, Bhilwara (Rajasthan)- CPCB Bhopal: https: / /epcb.nie. 1n,fsuccess-
stories/upload /1501156301 .pdf

11.CHAPTER 7 RECYCLING AND REUSE OF SEWAGE:

http:/ /cpheeo.gov.in/upload/uploadfiles/files /engineering chapter7.pdf
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“10....... Further, for maximising use of treated sewage, PCB may
identify potential industrial clusters, major industrial sectors and
other bulk users to tie-up each STP with the User group. In this regard,
provisions of The Haryana Water Resources (Conservation,
Regulation and Management) Authority (Amendment) Act, 2022° may
be strictly followed. CPCB may also assist HSPCE in this regard. The
Tribunal vide order dated 09.03.2022 in OA No. 29/2020(WZ2), Suraj
Pradip Ajmera vs. Aurangabad Municipal Corporation directed as
Jfollows: : ‘ . .

“10. During the hearing, suggestion has emerged that an
interaction be held at the level of Chief Secretary, Maharashitra
with inclusion of Secretary, Urban Development, Maharashira
and Technical Experts as may be decided by them including
from HNT, Bombay, Regional Officer, CPCB and Member

- Secretary, State PCB to consider possibility of laying pipeline
upto the industrial area for transporting treated sewage to the
industrial areas so that the same can be utilized for industrial
purpose. Industries Association may be associated in the
project of sewage treatment and can bear a part of the cost out
of Corporate Social/ Environmental Responsibility, depending
upon the financial capacity of the member industries. This may
result in a permanent and long-lasting cheaper solution. If
successful, this experiment may be tried appropriately at such
other locations in the State as found appropriate and also
customized different locations. The Committee may also study
such models elsewhere in the country which reportedly have
been successful. The Committee may also consider any other
viable strategies for sewage freatment and interception and
diversion of sewage, use of appropriate effective and
economical technology, making group housing societies Zero
Liquid Discharge (ZLD) by recycling treating sewage, after
treatment in decentralized manner and uftilizing the treated
sewage for horticulture, flushing, cleaning or other non-drinking
purposes. This strategy may help in augmenting availability of
potable water particularly in drought affected areas of
Aurangabad Region in Maharashtra where potable water had
to be transported by trains in the past The Secretary, Urban
Development may act as nodal agency who may call for a
meeting within one month.”

12.  The Tribunal has considered the issue of utilization of treated
sewage to save potable water for drinking purposes inter-alia vide
order dated 21.09.2020 in O.A. No. 148/2016 Mahesh Chandra
Saxena vs. South Delhi Municipal Corporation & Ors. By the said
order, the data of utilization of treated water as given in the CPCB
report dated 15.05.2020 and further report dated 16.09.2020 was
noted showing huge gap in reuse of treated water, which resulted in
potable water being used even for purposes for which treated water
could be used. The Tribunal directed all States/UTs to ensure 100%
utilization of treated water for secondary purposes, which may be
monitored by Central Monitoring Committee headed by Secretary,
Ministry of Jal Shakti and assisted by CPCB, NMCG and Ministry of
Urban Development.”
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13. In light of above, let further action taken report be filed by ACS,
Urban Development within three months from today by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF. The report may also cover the
observations in para 9 above. ACS, Urban Development may remain
present on the next date by Video Conferencing along with Vice
Chairman, ADA and Commissioner, Municipal Corporation, Agra.”

Law laid down in judgements of Hon’ble Supreme Court with regard to
accountability of statutory authorities

28. Continuing failure of State authorities and statutory regulators to
enforce law has created alarming situation of threat to public health and
safety. Such patent failure require fixing accountability on polluter pays
principle so that degradation of environment can be to some extent
reversed. There are observations on the subject in some of judgements of
the Hon'ble Supreme Court as follows:

“Samaj Parivartan Samudaya v. State of Karnataka, {2012) 7
SCC 407

66. Wherever and whenever the State fails to perform its duties, the
Court shall step in to ensure that the rule of law prevails over the
abuse of process of law. Such abuse may result from inaction or
even arbitrary action of protecting the true offenders or failure
by different authorities in discharging statutory or legal
obligations in consonance with the procedural and penal
statutes. This Court expressed its concern about the rampant
pilferage and illegal extraction of natural wealth and resources,
particularly iron ore, as also the environmental degradation and
disaster that may result from unchecked intrusion into the forest
areas. This Court, vide its order dated 29-7-2011 invoked the
precautionary principle, which is the essence of Article 21 of the
Constitution of India as per the dictum of this Court in M.C. Mehta v.
Union of India, and had consequently issued a ban on illegal mining.
The Court also directed rellef and rehabilitation programmes to
be carrled out iIn contiguous stages to promote
intergenerational equity and the regeneration of the forest
reserves. This is the ethos of the approach consistently taken by this
Court, but this aspect primarily deals with the future concerns. In
respect of the past actions, the only option is to examine in
depth the huge monetary transactions which were effected at
the cost of national wealth, natural resources, and to punish
the offenders for thelr illegal, irregular activities. The protection
of these resources was, and is the constitutional duty of the State and
its instrumentalities and thus, the Court should adopt a holistic
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approach and direct comprehensive and specialised investigation into
such events of the past.

MCD v. Uphaar Tragedy Victims Assn., (2011} 14 SCC 481

96. Courts have held that due to the action or inaction of the State or
its officers, if the fundamental rights of a citizen are infringed
then the liability of the State, its officials and
instrumentalities, is strict. The claim raised for compensation in
such a case is not a private law claim for damages, under which the
damages recoverable are large. The claim made for compensation in
public law is for compensating the claimants for deprivation of life and
personal liberty which has nothing to do with a claim in a private law
claim in tort in an ordinary civil court .

M.C. Mehta v. Kamal Nath, {1997} 1 SCC 388

35....... But in the absence of any legislation, the executive acting
under the doctrine of public trust cannot abdicate the natural
resources and convert them into private ownership, or for
commercial use. The aesthetic use and the pristine glory of the
natural resources, the environment and the ecosystems of our
country cannot be permitted to be eroded for private,
commercial or any other use ...”

Summing up of some of the required immediate remedial steps

29,

Based on the observations in para 20 to 26, we may sum up our

directions under section 15 of the NGT Act for remedial action for

protection of environment based on credible factual reports of statutory

regulators - CPCB, UP PCB, NOIDA and DPCC :

i

CPCB may issue appropriate directions te all PCBs/PCCs within
two months, to give effect to section 24 of the Water Act, to the
effect that Canals, water bodies (lentic or lotic) and the Natural
Storm water drains are not to be used for discharge of treated or
untreated trade or sewage effluents. The storm water drains, canals
and water bodies need to be geo tagged and given UID. In any case,

no consent be given for discharging effluents not meeting BOD
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criteria of Class "B". Drains built exclusively as conveyance system
{open sewer) must terminate to STPs.

CTO granted to the Group Housing Societies (GHS) may require
standards and specifications as per MoEF&CC Draft Notification
dated 25.02.2022. SPCBs need to ensure utilisation of treated
sewage. Mode of disposal should not be the drains. Effluents may
go to sewers leading to STPs.

Thirty identified drains or any other such drain carrying sewage be
diverted to existing STPs and not to Noida drain. Such drains are
to be used for flood management.

All existing STPs- and upcoming STPs need to meet standards as
directed by this Tribunal vide order dated 30.04.2019 in OA No.
1069/2018, Nitin Shankar Deshpande vs. Union of India & Ors.
subject to further directions of Hon'ble Supreme Court in pending
proceedings.

MoU for utilisation for sewage between Power Plant and Noeida be
executed without delay.

ACS, UD of UP need to immediately review and ensure treatment
of sewage generated by Khoda - Makanpur.

DJB .Amay er.1$uré compliance of its four STPs so as to meet
standards as directed by the Tribunal. Treated effluents of 90 MGD
from four Phases be utilised rather than disposed in Shahdara
drain.

No effluents be disposed by NCT Delhi in Kondli/ Noida drain.
CPCB may independently monitor the directions from (i) to {viii)
and give its report to Chairman, CPCB who may issue further

directions for compliance.
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Further Di.fections

30. Apart from above remedial action to be taken by concerned
authorities and monitored at highest level f)y the Chief Secretaries, UP and
Delhi directly or through any appropriate meéhanisn';, .it is necessary to
determine accountability for the past failures causing huge damage to the
environment and public health and to meet cost of remediation. Pehding
consideration of action against other authorities and final accountability
of NOIDA Authority and DJB, they are directed to ciéi:)osit respectively a
sum of Rs. 100 Crores Rs. 50 Crores in a separaté.éci:bunt with CPCB
towards interim compensation to be utilized for restoration measures in
terms of a remedial plan to be prepared jointly by a joint Committee of
Chairman CPCB, Chairman DPCC and Chairman UPPCB. Chairman CPCB
will chair.and steer the proceedings. The said Committee will be at liberty
to co-opt any other expert/institution for the purpose and also identify
executing agency whl:ch will act in coordination ';x;'ith the nominees of Chief
Secretaries of Delhi and UP. The Chief Secretaries of Delhi and UP will be
free to identify the erring officers in the process and take remedial action
and recover compensation from such erring officers/violators, including
the group housing societies. Further action taken reports be filed within
three months by the Chief Secretaries, Delhi and UP after coordinating
with authorities in their respective States and by Chairman, CPCB by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.
List for further consideration on 12.12.2022.

A copy of this order be forwarded to the Chief Secretaries, Delhi and
UP, CEOs Noida and DJB, Chairmen CPCB, DPCC and UPPCB by email

for compliance.
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ILA. No. 125/2022 for directions filed by the applicant also stands

disposed of.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM
August 03, 2022
0O.A. No. 1002/2018
(I.LA. No. 125/2022)
A+AVT
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Water Quality of STP's in Noida

MONTH- March-2023, S TP Data

1 5. No. { Sampling Date Colour pH | BOD]|COD | TS5 [ Total Fecal
Point (mg/1){ {(mg/}} | (mgfl) | Coliform Colifor | PO* | NO*
(MPN/ m
100mi) {MPN/
, , . ft00my | |
1. Sector 50 (25MLD | 06.03,23| Colourless | 7.64 13.0 ]| 920 |420 §2800 790 084 |03
SBR Outlet), 13.03.23| Colourless | 7.62 [9.0 |88.0 |39.0 1100 700 0.26 | 042
Noida 20.03.23 Colourtess [ 7.72 |80 1768 |370 | 1600 540 | 038 |12
© {27.03.23] Colourless | 751 [110 ]93.6 |280 }2100 450 12 |[o053
2, Sector 50 (34 | 06.03.23| Colourless | 7.34 12.0 {840 |38.0 | 1600 240 14 0.53
MLD SBR Cutlet}, | 12.03.23| Colourless | 7.28 | 8.0 68.8 |37.0 } 2400 1 610 0.46 | 0.34
Noida 20.03.23| Colourless | 7.68 | 13.0 | 123.0 [ 52.0 | 1500 680 il 13
27.03.23| Colourless | 7.26 | 15.0 [128.0 |51.0 | 1100 830 |11 [032
3. Sector 54 (33 06.03.23| Colourless | 7.44 [11.0 |73.6 41.0 | 2500 ] 930 1.1 0.5
MLD SBR Outlet), | 13.03.23| Colourless [ 7.36 | 12.0 | 104.0 | 58.0 | 4000 920 058 |12
Noida 20.03.23| Colourless | 7.63 | 9.0 |84.8 }43.0 {1200 400 0.62 | 058
27.03.23| Colourless | 7.44 | 12.0 |1016 [33.0 | 1600 920 17 |05
]a. Sector 54 {54 06.03.23| Colourless | 7.56 14.0 | 104 59.0 | 1100 200 1.6 0.18
MLD SBR Outlet), | 13.03.23| Colourless | 7.55 | 9.0 84.0 | 410 1400 680 1.3 0.54
Noida 20.03.23| Colourtess | 7.63 [19.0 | 168.0 | 68.0 [ 1700 790 0.88 | 064
. 27.03.23| Colourless | 7.31 [ 16.0 | 1456 | 46.0 [ 2500 780 13 | o042
5. Sector 123 (35 06.03.23| Colourless | 748 [90 ]69.6 |34.0 | 1400 780 |17 |o038
MLD SBR Outlet), | 13.03.23| Colourtess [ 742 | 110 1944 |56.0 | 1600 .350 019 [068
Noida 20.03.23| Cotourless | 7.63 ]13.0 {1328 | 61.0 2400 930 0.18 | 0.46
{ 27.03.23| Colourless 751 |50 784 |27.0 | 1400 750 0.86 | 046
6. Sector 168 06.03.23| Colourless | 7.53 | 15.0 [ 136.0 | 63.0 | 2200 450 |11 {05
{50MLD SBR 13.03.23] Colourless | 7.53 ]14.0 | 136.0 | 63.0 3500 790 054 | 046
Outlet), Noida 20.03.23| Colourless | 7.54 (100 |79.2 |46.0 {1500 930 050 | 0.36
27.03.23] Colourless | 7.38 | 140 | 1120 | 360 ) 2000 920 16 05
7. | Sector 223 (80 “The 5.T.P. was under trial in the month of Feb, 2023 and hot operational in month of March,
MLD SBR Qutlet), | 2023
Noida ) )
8. Sector 168 (100 06.03.23| Colourless | 7.47 | 9.0 85.6 240 | 1400 400 056 | 0.38
| MLD SBR Outlet), | 13.03.23| Colourless | 7.82 [ 7.0 | 69.6 | 290 | 1200 1 450 033 | 054
Nolda 20.03.23 Colourless | 753 |12.0 |108.0 | 51.¢ | 1100 200 1z |03
27.03.23 Colourless | 747 | 09.0 | 856 |24.0 | 1600 . 280 0.56 | 0.38
/

g_A e | 7 - ) ,/
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MONTH- April -2023, STP Data+
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S. No. | Sampling Date Colour pH B.O.D | COD | TSS | Total Fecal
Point {mg/1) | (mg/1) | {(mg/1} | Coliform | Colifor | POY | NO¥
(MPN/ [m
100ml) | (MPN/
100ml)
1. sector 50 (25MLD | 03.04.23] Colourless | 761 | 03.0 | 776 |29.0 | 1200 610 1.0 0.82

SBF_‘Ouﬂeﬂ- 10.04.23{ Colourless | 7.21 | 13.0 | 1120 [ 510 | 2400 780 018 {034

Noida 17.04.23| Colourless | 7.46 |11.0 |97.6 |[380 | 1200 610 |11 |0.24
24.04.23| Colourless | 7.44 | 160 | 136.0 | 47.0 | 3200 920 042 |12

2, Sector 50 (34 03.04.23| Colourless | 7,84 |12.0 | 1016 |43.0 | 1600 920 13 0.56

r;z:a" Outlet), 165473 Colourless | 7.13 | 15.0 | 136.0 | 56.0 | 1600 350 | 086 |10
17.04.23] Colourless | 7.39 | 16.0 | 144.0 { 67.0 | 1100 830 14 [05
24.04.23| Colourless | 7.36 | 14.0 | 132.0 | 440 [ 1700 790 0.86 | 1.0

3. | Sector54(33 03.04.23| Colourless | 745 130 |112.0[510 | 2100 780 |12 |o0s4

MLD SBR Outlet), : :

Noida 10.04.23| Colourless | 7.36 | 10.0 | 101.6 | 43.0 | 1600 540 036 |12
17.04.23| Colourless | 7.81 112.0 | 104.0 | 450 | 2400 790 11 |09
24.08.23 Colourless | 7.22 | 15.0 | 1280 |51.0 | 3400 450 0.34 | 062

4. Sector 54 (54 03.04.23. Colourless | ;64 {380 68.8 | 250 | 4700 930 084 | 842

MLD SBR Qutlet),

Noida 10.04.23] Colourless | 7.28 | 12.0 [ 112.0 { 48.0 | 3500 790 14 |11
17.04.23] Colouriess | 7.53 | 13.0 | 128.0 | 59.0 | 1600 920 056 |036
24.04.23| Colourless | 7.26 | 9.0 |92.0 |32.0 |1500 400 14 |13

5. Sector 123 (35 03.04.23 Colourless | 7.43 15.0 128.0 | 65.0 | 1200 450 1.1 0.5

MLD SBR Outlet), ["10,04.23] Colourless | 7.62 | 160 | 1440 | 580 | 2700 930 0.44 | 052

Noida 17.04.23] Colourless | 7.74 | 100 {856 |330 {2500 930 1.2 0.88
24.04.23] Colourless | 7.38 | 11.0 | 112.0 | 46.0 | 1600 940 0.48 |0.22

6. Sector 168 03.04.23| Colourless | 781 |11.0 |88.0 |[33.0 | 2400 790 14 |09

(SOMLD SER T6.04.53] Colourless 1748 | 11.0 | 920 | 360 |2000  |920 1022 [038

Outlet), Noida 1957527731 Cotourless | 7.15_| 15.0 | 136.0 | 640 | 1700 780 113 | 0.62
24.08.23| Colourless | 7.67 | 13.0 | 128.0 | 55.0 {4100 680 10 |14

7. Sector 123 (80 03.04.23{ Colourless | 773 1130 | 1080 [ 410 | 1400 200 0.56 | 0.24
r:i::aa Outlet), o3l Colouriess | 7.82 | 10.0 | 77.6 | 3.0 | 1600 240 1.2 |054
17.04.23| Colourless | 7.36 | 13.0 | 112.0 | 48.0 | 1400 200 034 |12

24.04.23| Colourless | 7.41 | 11.0 | 104.0 [ 410 | 2100 400 018 |10

8. Sector 168 (100 03.04.23} Colourless § 734 |90 92.0 l10.0 | 2500 450 11 0.28

MLD SBR Outlet),

Noida 10.04.23} Colourless | 7.46 11.0 88.0 29.0 1100 750 0.56 0.88
17.04.23! Colourless | 7.28 | 9.0 736 {260 1700 450 0.5 11
24.04.23! Colourless | 7.12 | 12.0 | 108.0 { 43.0 | 1500 450 0.66 | 0.2

* Sr.No.- 7 and Sr. No-8 are newly installed STPs
., -~
Q65 Jﬁ/
A L0

M\

)
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MONTH- MAY -2023, STP Data

$. No. | Sampling Date Colour pH B.0.D | C.OD { 755 Total Fecal
Point (mg/l) | {mg/1} | (mg/i) | PO* | NOT Coliform | Colifor
| (MPN/ |m
100mi) | {(MPN/
_ ) _ 100ml)
T T Sector 50 [Z5MID | 01.05.23| Colourless | 7.86_| 130 | 1120 [430 |0.52 joe8 | 2200 |} 790
SBR Outlet), 08.05.23| Colourless | 7.81 15.0 | 1440 |61.0 | 026 1034 1100 200
Noida {1505.23] Colourless | 738|120 | 880 |360 | 12 105313900 |920
370523 Colourless | 7.64 | 162 | 1416 | 520 | 032 [06 [3s00 | 790
25.05.23| Colourless | 7.12 | 14.6 | 1120 [39.0 [12 |09 |1200 |450
3 | Sector50(34 | 01.05.23) Colourless | 7.66 | 150 | 1280 [520 [09 |13 |3%00 | 780
MLD SBR Outlet), |5 5573 Colourless | 744_| 120_| 1040 | 460 | 042 [12 3800 | 450
Noida [15.05.23] Colourless_| 7.6 | 13.0 | 860 |410 11 [032]1400 1790
32.05.23 Colourless | 7.43 | 155 | 1360 [ 480 1018 |05 [1600 [540
35.05.23| Colourless 1 7.62 | 135 | 109.6 | 330 | 0.82 | 064 | 2500  |930
3. | Sector54 (33 01.05.23| Colouriess | 7.57 | 120 | 1200 [480 |07 |12 [a100 |es0
:";3:“ Outiet) 08.05.23| Colourless | 7.63 | 100 |88.0 290 05 |10 | 1600 920
15.05.23] Colourless | 7.33 | 14.0 | 1120 | 440 |17 |05 |2100 |400
35.05.23| Colourless | 7.29 | 1.5 | 760 |280 |12 |11 [1300 |780
29.05.23| Colourless | 781 | 130 | 1160 |350 13 |11 |1700 |910
2. | Sector54 (54 010533 Colouriess | 739 | 110 | 1360 | 540 || 11 |14 [4g00 | sa0
MLD SBR Outlet), ' i —
Noida 05.05.23] Colourless | 7.85 | 080 | 720 |250 |018 |044 |3500 }790
Ts.05.23] Colourless | 745 | 1.0 | 720 | 320 1| 13 | 042 [ 2500 | 400
52.05.23] Colourless | 7.54 | 140 | 117.6 | 360 :| 034 |09 [3%00 |830
] 25.05.23| Colourless | 7.75 | 124 | 104.0 | 280 | 0.36 | 048 | 2200 | 790
5. Sector 123 (35 01.05.23] Colourless | 7.83 | 14.0 1120 1 46.0 | 1.3 1.1 | 4800 930
MLO SBR Outlet), [08.05.23| Colourless | 8.16 | 12.0 | 1200 {420 [08 | 0661700 |920
Nolda 15.05.23| Colourless | 7.83 | 14.0 | 128.0 | 49.0 | 0.86 | 046 | 4700 | 930
22.05.23| Colourless | 751 | 120 | 880 ]300 |11 [13 [2500 |a00
,_ 129.05.23 Colourless | 7.78 | 150 | 1280 1440 |10 |12 [1700 | 780
6. | Sector 168 01.05.23| Colourless | 8.26 | 110 | 960 {410 |09 |10 |920 130
{50MLD SER 05.05.25| Colouriess | 7.67 | 100 | 880 1370 |12 |14 |7000 |780
Outlet) Nolda = rcoaCoiourtess | 8.16 | 13.0 | 1120 {430 |17 | 0382100 [ 610
1220523 Colouriess | 746|150 | 1280 {430 [14 [11 [ 1400 |920
o 55.05.23| Cotourless | 7.36 | 14.0 | 121.6 | 410 | 018 | 0362700 | 830
1 Sector 123 (80 01.05.23} Colourless | 7.27 |[13.0 | 1040 | 37.0 | 05 0.82 | 1700 ND
MLD SBR Qutlet), —
Nolda 08.05.23) Colourless | 7.26 | 100|720 [320 |10 [082]2¢00 [ND_
[15.05.23] Colourless | 7.66 | 8.0 |88 [27.0 |11 |05 [2200 | ND
32.05.23| Colourless | 7.23 | 100 | 728 | 260 | 062 {084 | 2100 | 610
79.05.23| Colourless | 812 | 9.0 | 720 | 260 026 |05 [1400 |790
8 | Sector 168(100 | 01.05.23| Colourless | 7.53 | 09.0 | 80.0 |33.0 [038 | 064 [ 4950 | as0
MLD SBR Outlet), : .
Nolds ~08.05.23) Colourless | 7.39_| 140 | 128.0 | 460 | 032 08 |1600 | NO
15.05.23] Colourless | 7.79 | 110 |'104.0 {360 |12 |04 |1400 fND
32.05.23] Colourless | 7.28 | 80 | 664 |23.0 |08 |11 [1700 | ND
39.05.23] Colourless | 7.68 | 112 | 83.2 | 28.0 |0.68 | 074 1600 | 350
-
Sofr e r-o.
Alrare patboy - Cam e




MONTH- JUNE -2023, STP Data

3146

S. No. | Sampling Date Colour pH B.O.D | COD | TSS Total Fecal
Point {mg/ly § (mg/N) { img/l} | PO* | NO* | Coliform Colifor
(MPN/ |m
100ml) | (MPN/
100mi)
1. Sector 50 (25MLD | 05.06.23| Colourless | 7.26 | 15.2 | 117.6 | 460 | 1.0 | 13 1400 200
SBR Outlet), 13.06.23{ Colourless 7.56 13.6 88.0 | 37.0 0.5 0.44 1600 130
Neida 19.06.23[ Colourless | 7.38 | 154 } 1384 | 61.0 | 1.2 | 0.9 ! 1600 240
26.06.23! Colourless 7.28 126 | 128.0 | 44.0 0.6 1.1 | 1100 200
2. Sector 50 (34 05.06.23| Colourless | 7.46 | 16.0 | 1280 | 51.0 | 0.84 | 0.60 } 2100 790
ML_Z SBR Outlet). = oe=sT Colouriess | 744 | 1.0 | 920 | 41.0 | 11 |0.84 3200 | 780
Noida 19.06.23] Colourless | 741 | 126 | 936 | 390 | 058 | 1.0 [ 2700 | 780
26.06.23| Colourless | 7.76 144 | 136.8 | 49.0 11 1.3 | 1200 €50
3. Sector 54 {33 05.06.23| Colourless 7.61 115-1 92.0 | 34.0 0.34 {018 | 4700 680
MLD SBR Qutlet),
Noida 13.06.23| Colourless | 7.68 | 13.0 | 728 | 340 | 06 | 1.0 | 2800 790
19.06.23| Colourless | 7.22 | 11.0 | 78.4 | 31.0 | 048 | 0.52 | 4700 9520
26.06.23| Colourless | 7.53 | 13.0 | 1216 | 41.0 | 0.52 | 0.38 ; 3500 790
4. Sector 54 (54 05.06.23] Colourless | 7.35 | 10.6 | 88.0 | 31.0 | 0.54 | 0.62 | 56pp 450
MLD SBR Qutlet),
Noida 13.06.23| Colourless | 7.81 | 12.6 | 5.6 | 27.0 | 0.24 | 0.62 | 4100 610
19.06.23] Colouriess | 7.35 | 14.0 | 1144 | 350 | 0.68 | 0.54 | 4100 610
36.06.23| Colourless | 7.53 | 13.0 | 1216 | 41.0 | 0.52 | 0.38 | 1200 450
5. Sector 123 (35 05.06.23] Colourless | 7.44 | 13.8 | 1032 | 36.0 | 1.2 | 0.86 | 1600 540
MLD SBR Outlet), '35 23] Colourless | 7.38 | 150 | 1344 | 520 | 13 0.94 | 4300 590
Noida 19.06.23 Colourless | 7.63 | 13.0 | 1120 | 340 | 08 | 066 | 3500 790
26.06.23| Colourless 7.46 10.2 96.0 32.0 0.4 0.6 | 2400 610
6. Sector 168 05.06.23| Colourless | 7.68 | 12.8 | 1136 | 37.0 1.4 1.0 | 3900 920
(SOMLDSBS 13.06.23| Colourless | 7.54 | 14.0 | 124.0 | 46.0 1.0 1.1 | 2500 450
Outlet), Noida  [omrsa e ™1 751 | 116 | 824 | 260 | 0.26 | 034 | 2600 | 680
26.06.23| Colourless | 7.81 | 9.0 | 84.0 | 28.0 | 0.64 | 0.38 | 1600 350
7. Sector 123 {80 05.06.23 Colourless | 7.54 | 10.6 | 76.0 | 28.0 | 0.54 | 0.38 | 1500 610
Lﬁ:izaSBR Outlet), 13.06.23| Colourless 7.58 i1.2 80.8 34.0 0.18 | 0.36 ; 2500 830
19.06.23| Colourless | 7.60 | 10.8 | 736 | 23.0 | 06 | 1.1 {2200 450
26.06.23| Colourless | 7.87 | 11.6 | 76.0 | 22.0 | 0.36 | 0.54 | 1100 200
8. Sector 168 (100 | 05.06.23| Colourless | 7.81 | 9.4 | 84.0 | 250 | 0.36 11 | 2500 400
MLD SBR Outlet),
Noida 13.06.23] Colourless | 7.28 | 160 | 1440 ] 560 | 16 | 1.2 | 2100 790
15.06.23| Colourless | 7.47 | 145 | 108.0 | 350 | 1.1 | 0.84 | 1600 350
36.06.23] Colourless | 7.54 | 12.5 | 80.8 | 26.0 | 040 | 0.68 | 2100 780

AEE
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MONTH- JULY -2023, STP Data

S. No. | Sampling Date Cofour { pH B.0.D | COD:| T5S Total Fecal
Point ; (mg/1} | (mg/) | (mg/l) | PO* | NO* | Coliform Coflfor
! (MPN/ | m

10oml) | (mPN/

) ) ) 100ml}
Sector 50 (25MLD | 03.07.23] Colourless | 7.56 136 |*112.8 | 41.0 1.1 {082 2100 750
SBR Outlet}, 10.07.23] Colourless | 7.86 | 15.4 | 128.8 | 46.0 10 (068 | 3500 790
Noida 18.07.73] Colourless | 7.41 | 125 | 936 | 440 | 084 | 10| 1600 | 920
25.07.23} Colourless 7.33 14.0 | 1120 | 44.0 11 13 2100 790

31.07.23} Colourless 7.53 11.0 84.0 320 | 0.22 [ 046 | 2800 790

Sector 50 (34 03.07.23| Colourless | 7.84 | 12.4 | 1024 | 37.0 | 084 | 10 | 3800 930
MLD S8R Outlet), (5507731 Calourless | 745 ] 14.8 | 1184 | #1.0 | 13 | 10 | 1400 | 610
Noida 18.07.23| Colourless | 7.48 | 110 | 728 | 380 | 066 | 09 [ 3500 830
25.07.23| Colourless 7.45 130 | 1040 390 | 082 | 10 2800 790

31.07.23| Colourless 7.44 i2.4 90.4 360.| 06 |0.53 3400 610

Sector 54 (33 03.07.23| Colourless 7.51 11.0 | 93.6 340 | 056 | 13 3200 750
‘I:;IZ:BR Qutlet), 10.07.23 ‘Colourless 7.53 10.0 88.0 380 025 | 0.6 1600 350
18.07.23| Colourless 7.63 9.0 | 64.0 220 | 616 ; 0.23 3100 930

25.07.23| Colourless | 7.53 | 100 | 720 | 280 | 0.36 | 06 | 1600 350

31.07.23| Colourless | 7.37 | 12.6 | 88.0 { 34.0 | 048 | 036 ] 2000 780

Sector 54 (54 03.07.23| Colourtess 762 i0.6 85.6 29.0 | 022 |0.18 1500 650

MLD SBR Outlet), ' .

Noidz 10.07.23| Colourless | 7.38 9.0 73.6 340 | 0.18 | 0.44 1200 920

18.07.23] Colourtess | 7.52 | 105 | 584 17.0 | 0.26 | 0.18 2600 610
25.07.23] Colourless | 7.48 BO |:53.6 | 170 | 016 | 0.24 2100 | . 400
31.07.23] Cotourless | 7.53 | 10.5 | 664 | 19.0 | 0.18 0.22 1600 540

Sector 123 (35 03.07.23§ Colourless | 7.72 8.6 76.0 {1 24.0 | 034 | 048 4900 930
MLD SBR Outlet), [10.07.23! Colourless | 7.27 | 96 | 664 | 280 17054 | 0.86 | 3900 920

Noida 18.07.23| Colourless | 7.33 | 12.0 | 768 | 240 | 034 [ 052 1600 220
25.07.23| Turbid 767 | 136 | 920 | 37.0 | 094 [ 086 | 1600 | 540

, 31.07.23] Colourless | 7.75 | 120 | 78.4 | 23.0 | 0.64 | 0.56 | 2600 | 450
Sector 163 03.07.23[ Colourless | 7.38 | 10.0 | 73.6 27.0 | 055 ] 1.0 920 220
{50MLD SBR T0.07.23| Cotourless | 731 | 110 | 1120 | 370 | 10 [ 12| 2400 | 440

Outlet), Noida  [T=—=—al Colourless | 7.39 | 13.6 | 816 | 270 | 065 | 11 | 1200 | 450
25.07.23] Colourless | 7.46 | 90 || 680 | 190 | 038 | 05 | 3800 | 780
31.07.23| Colourless | 7.56 | 115 ] 624 | 210 | 037 |042] 2500 | 450

Sector 123 (80 | 03.07.23| Colourless | 746 | 7.0 | 560 | 19.0 | 0.18 | 0.26 | 3300 920

:‘;E:BR Outlet) 10.07.23 Colourless | 7.44 | 80 | 616 | 240 | 036 | 048] 1600 920

18.07.23] Colourless 1.27 10.0 66.4 21.0 1.3 1.0 | 1600 240

25.07.23] Colourless 7.84 11.0 73.6 | 25.0 | 0.74 | 0.62 2500 200

| 31.07.23{ Colourless 7.84 9.0 560 | 17.0 | ©.18 1.0 1700 610

Sector 168 {100 03.07.23] Colourless 71.53 9.0 61.6 | 22.0 0.38 0..42 2500 450
MLD S8R Qutlet), : . '

10.07.23| Colourless 7.66 12.0 920 | 350 0.5 1.0 3800 780

Noida
18.07.23| Colourless 7.21 13.6 | 1040 | 28.0 058 | 0.74 1200 450

25.07.23] Colourless | 7.81 | 100 | 688 | 23.0 | 03 0.6 2400 400

31.07.23] Colourless | 7.64 | 13.0 | 97.6 { 39.0 | 074 1.1 920 220




MONTH- AUGUST -2023, STP Data

3148

$. No. | Sampling Date Colour pH B.O.D | CO.D [ TSS Total Fecal
Point (mg/1) | (mg/ | {mg/) { PO* | NO¥ | Coliform | Colifor
(MPN/ m
100ml) (MPN/
100mi)
1. Sector 50 (25MLD | 07.08.23] Colourless | 7.68 | 13.0 | 104.0 | 53.0 | 034 | 0.66 | 2100 790
SBR Outlet), 14.08.23} Colourless 7.14 10.0 56.0 19.0 0.30 | 0.28 2500 920
Noida 21.08.23| Colourless | 7.16 | 13.0 | 104.0 | 34.0 | 0.24 | 038 | 2100 790
38.08.23| Colourless | 7.58 | 12.4 | 92.0 | 350 | 0.33 | 0.40 | 1600 920
2, Sector 50 (34 07.08.23| Colourless | 7.25 | 116 | 824 | 29.0 | 0.24 | 0.44 | 2300 790
MLD SBR Outlet), I776a 3T Colourless | 7.38 | 120 | 624 | 23.0 | 0.28 ] 034 4100 |930
Noid3 51.08.23] Colourless | 7.31 | 110 | 920 | 31.0 | 0.8 | 062 | 1600 350
58.08.23 Colourless | 7.69 | 13.0 | 976 | 370 | 11 | 13 [ 1600 240
3, Sector 54 {33 07.08.23 Colourless | 7.53 | 130 | 97.6 | 43.0 | 05 | 1.0 | 1500 <10
MLD SBR Qutlet),
Noida 12.08.23 Colouriess | 7.68 | 11.0 | 60.0 | 24.0 | 044 | 0.72 | 2500 830
>1.08.23 Colourless | 7.26 | 10.0 | 68.0 | 23.0 | 0.22 | 0.44 | 3800 450
58.08.23| Colourless | 7.81 | 100 | 64.0 | 220 | 0.84 [ 1.16 | 1600 540
a. Sector 54 (54 07.08.23 Colourless | 7.48 | 100 | 656 | 230 | 018 | 0.6 | 3100 290
MLD SBR Qutlet),
Noida 12.08.93 Colourless | 7.79 | 9.0 | 52.0 | 180 | 03 | 05 | 1200 450
51.08.23] Colourless | 7.44 | 110 | 840 | 280 | 11 | 12 14900 780
28.08.23| Colourless | 7.46 9.0 528 | 19.0 | 0.28 | 048 | 2800 790
5. Sector 123 (35 07.08.23| Colourless | 7.84 110 { 720 | 280 1.0 1.2 | 3200 920
MLD SBR Outlet}, [713.08.23| Colourless | 7.54 | 128 | 760 | 33.0 | 064 | 042 | 1600 | 170
Noida 21.08.23| Colourless | 7.63 | 116 | 76.8 | 29.0 | 063 [ 054 | 2700 680
5%.08.23| Colouriess | 7.86 | 13.4 | 1080 | 37.0 | 09 | 10 | 2100 780
6. Sector 168 07,08 33| Colourless | 7.77 | 13.0 | 86.4 | 320 | 0.18 | 068 | 4000 920
(SOMLD SBR 14.08.23] Colourless | 763 | 120 | 576 | 240 | 038 | 046 | 1600 | 240
Outlet), Noida [ e 1™ 755 | 105 | 65.6 | 260 | 056 | 048 [ 3300 | 320
38.08.23] Colourless | 7.4 | 120 | 880 | 260 | 11 | 12 | 4600 450
7. Sector 133(80 | 07.08.23| Colourless | 7.38 | 100 | 68.0 | 180 | 032 | 0.6 | 1400 200
MLD SBR Outlet), |77 55 23] Colourless | 7.63 | 110 | 720 | 280 | 072 | 10 | 1400 610
Noida 51.08.23] Colourless | 7.56 | 9.0 | 57.6 | 22.0 | 0.18 }0.32 | 2200 610
28.08.23| Colourless | 8.15 11.0 93.6 290 0.82 ] 0.65 | 2000 780
8. Sector 168 (100 07.08.23| Colourless | 7.52 8.0 48.0 § 17.0 | 0.22 | 041 | ye0p 170
MLD SBR Outlet),
Noida 14.08.23| Colourless | 7.84 | 10,0 | 528 | 210 [ 037 | 1.1 ] 1200 450
31.08.93] Colouriess | 7.73 | 12.0 | 73.6 | 260 | 0.26 | 0.5 | 1500 200
38.08.23| Colourless | 7.62 | 10.0 | 68.0 | 24.0 | 055 | 1.0 | 2300 ND

ALC




3149

MONTH- September -2023, STP Data

S. No. | Sampling Date Colour pH 8.0.0 | COD | TS5 Total Fecal
Point (mg/0} | (mgfl) | (mgff) | PO* | NO* | Coliform Colifor
(MPN/ | m
100ml) | (MPN/
) I ) 100mi}
1. Sector 50 (25MLD | 04.09.23 Colourless | 7.25 | 10.0 656 |17.0 (044 !038 2700 400
SBR Qutlet), 11.09.23| Colourless | 7.14 134 | 1040 [ 340 035 |0S2 2900 680
Nolda 18.09.23| Colourless | 7.28 | 14.0 | 1120 [460 [13 |10 2100 | 200
_ 25.09.23 Colourless | 7.16 120 |88.0 |380 |08 |076]| 2100 200
|2 Sector 50 (34 04.09.23| Cotourless | 7.82 | 110 [ 704 |[210 [028 | 042 | 2200 450
MLD SBR Outlet), ITT oo Colourless | 6.98 | 126 | 97.6 | 310 |041 | 060 | 2100 | 830
Noida T3.09.93] Colourtess | 7.41 | 13.0 | 1080 430 | 086 |077 3100 | 930
25.09.23| Colourless | 754 | 110 | 760 [350 |10 |12 |2500 450
3. Sector 54 (33 04.09.23| Colourless | 7.44 120 |80.0 |270 |12 0.88 | 4900 930
{ MLD $BR Outlet}, . ' - - :
Noida 11.09.23| Colourless | 766 {118 [76.0 |27.0 [10 |13 ) 2100 920
18.09.23| Colourless | 7.36 | 124 |97.6 1380 |068 |O054 | 1600 920
o 25.09.23| Colourless | 7.63 | 11.6 | 816 290 |042 ]036 {2200 450
4. Sectar 54 (54 04.09.23| Colourless | 761 ]300 [51.2 [150 |018 |0.33 | 5909 680
MLD SBR Outlet), : - : -
Noida 11.09.23| Colourless | 7.46 190 [56.0 |19.0 |06 |0.22 3300 610
18.09.23] Colourless | 749 | 11.0 [65.6 [23.0 | 036 |[045 | 3200 780
25.09.231 Colourless | 7.55 9.0 536 |19.0 |054 |033] 1700 790
5. Sector 123 (35 | 04.09.23] Colourless | 7.56 126 | 880 250 {026 |05 [ 1600 450
MLD SBR Outlet), [ 71.09.23] Colourless | 7.86 | 13.0 | 920 {350 [0.88 [075|3200 1780
Noida T18.09.23] Colourless | 7.81 | 11.6 |72.0 | 260 [028 |032 ] 2500 400
, [25.09.23] Colourless | 749 [126 [920 [460 |11 |13 {3100 930
6. Sector 168 04.09.23] Colourless | 7.62 |11.0 |[680 |230 | 056 |(081] 1400 790
| (c?:xn:?:i?da 11.09.23| Colourless | 7.49 | 128 | 864 [30.0 |042 |070 | 4100 930
’ 18.09.23 Colourless | 7.77 ] 10.8 [61.6 [21.0 [0.20 | 040 | 2700 400
25.09.231 Colourless | 783 | 11.4 [656 |350 025 |0.30 3500 680
7. Sector 123 (80 | 04.09.23{ Colourless | 7.38 | 12.0 [101.6 |33.0 | 062 | 074 1500 170
:'nol.:::snomiet), 11.09.23] Colourless | 7.38 | 11.0 [680 [230 |031 [10 12100 ;200
18.09.23] Colourless | 7.63 | 12.0 | 840 {250 |022 [018]4600 |ND
) 25.09.23| Colourless | 7.56 | 116 |69.4 |23.0 [054 [033 | 2100 200
18 1 Sector 168 (100 04.09.23{ Colourless | 7.46 80 | 520 ‘ 140 | 028 }0.30 ) 5g0p 790
MLD SBR Outlet), * : - :
| Noida 11.09.23| Colourtess | 741 | 10.0 [544 {210 |049 |026 | 1600 920
‘ 18.09.23| Colourless | 758 |80 480 {160 |056 [0.34 ] 3300 ND
25.09.23| Colourless | 7.72 | 100 |560 [21.0 [063 [072] 1600 170




3150

MONTH- OCTOBER -2023, STP Data

S. No. | Sampling Date Colour pH B.O.D | CC.D | T.5§ Total Fecal
Point {mg/) | (mg/l) | (mg/1) | PO* | NO* | Coliform | Colifor
(MPN/ | m
100ml} | (MPN/
100mi)
1. Sector 50 (25MLD | 02.10.23] Colourless | 7.28 [11.0 [816 {350 10 |12 1100 790
SBR Qutlet), 09.10.23{ Colourtess | 7.22 126 {1080 (420 |11 1.3 2700 450
Noida 16.10.23| Colourless | 7.43 | 13.4 | 112.0 | 480 |08 |0.72 | 2200 610
25.10.23] Colourless | 7.06 | 114 |61.6 |28.0 |05 |0.62 | 2400 400
30.10.23| Colourless | 7.49 | 136 | 108.0 | 51.0 |12 |[0.98 | 2500 930
2, Sector 50 (34 03.10.23{ Colourless | 7.36 126 [920 |39.0 |11 0.84 | 2400 200
MLD SBR Cutlet), { 9.10.23| Colourless { 7.31 | 11.0 | 840 |29.0 | OB 0.5 | 1300 780
Neida 16.10.23| Colouriess | 7.26 | 3.0 560 |160 | 028 |0.36 | 3200 610
25.10.23| Colourless | 741 | 126 | 88.0 | 31.0 11 1.2 | 4700 520
30.10.23| Colourless | 7.37 | 11.0 | 856 |420 [086 |[0.78 {1700 780
3. Sector 54 (33 03.10.23| Colourless | 7.5 [124 }77.6 |33.0 | 058 |062 | 2000 780
MLD $BR Outlet), | 09.10.23] Colourless | 7.61 {11.6 |[76.0 (250 |072 {068 | 1700 790
Noida 16.10.23] Colourless | 8.16 | 128 |840 |330 [12 10 ! 1600 350
25.10.23] Colourless | 763 | 11.0 [584 |250 [032 |0.44 | 3400 450
30.10.23| Colourless | 7.55 | 12.4 |920 |440 |13 1092|3400 450
a. Sector 54 {54 03.10.23] Colourless | 7.39 | 100 |656 |29.0 |0.68 [074 | 3109 250
MLD 5BR Qutlet},
Noida 09.10.23} Colourless | 7.38 12.0 816 27.0 0.54 | 0.36 | 1600 420
16.10.23| Colourless | 7.84 | 100 | 624 250 ;0.9 [0.30 | 2500 780
35 10.23| Colourless | 7.55 | 12.0 720 {200 {06 |0.52 | 2200 790
30.10.23| Colourless | 7.62 | 10.0 | 656 |[28.0 | 052 |044 | 1800 240
5. Sector 123 (35 03.10.23] Colourless | 7.45 13.4 920 | 46.0 1.0 11 2800 790
MLD SBR Outlet), [09.10.23| Colourless | 7.66 | 12.0 | 720 |31.0 |048 |062 | 920 110
Noida 16.10.23| Colourless | 7.64 | 13.5 | 1144 | 53.0 [ 066 |0.74 | 3500 750
35.10.23| Colouriess | 7.81 | 124 | 856 |34.0 |086 |070 | 2100 790
30.10.23| Colourless | 7.73 |116 720 [31.0 [10 |12 |2700 830
6. Sector 168 03.10.23| Colourless | 7.56 126 | 735 |340 |038 |077 % 1600 540
(SOMLD SBR 09.10.33] Colourtess | 792 | 114 | 680 |220 |018 |032 | 4700 | 930
Outlet), Noida |- 553 Colouriess | 7.33 | 108 | 656 |24.0 [ 040 1018 {2700 | 930
75 10.23| Colourless | 7.62 | 116 | 760 |[27.0 1028 |0.24 ; 2400 400
30.10.23| Colouriess | 7.60 | 124 |88.0 |360 [052 |08 | 1300 780
7. Sactor 123 (80 02.10.23| Colourless | 7.71 | 11.0 | 640 |[21.0 | 044 |0.38 ] 1100 ND
MLD SBR Cutlet), [09.10.23] Colourless | 7.58 1100 [57.6 |180 {022 |046 i1700 ND
Noida 16.10.23] Colourless | 7.35 124 |584 1290 j11 110 {2200 680
75 10.23| Colourless | 7.75 |10.0 |[616 }21.0 }019 {0.26 | 1100 610
30.10.23| Colourless | 7.29 | 9.0 |520 }200 044 106 | 1600 540
8. Sector 168 (100 03.10.23| Colourless | 7.31 8.0 520 |17.0 {0.21 |0.34 ] 1600 240
MLD SBR Outlet), ["09710.23] Colourless | 7.49 | 110 616 1240 |05 |11 | 2300 ND
Noida 16.10.23| Colourless | 7.58 | 8.0 | 46.4 |14.0 |0.20 0.32 ] 1200 ND
35.10.23| Colourless | 7.46 | 9.4 |520 [180 [0.22 |0.16 {2000 780
30.10.23| Colouriess | 7.44 .| 10.6 |[57.6 |23.0 | 037 |028 2200 790

5.8
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ONTH- NOVEMBER_-2023 Data

| 5. No. | Sampling Date Colour |pH [B.0.D(COD|TSS Total Fecal
Point ‘ (mg/l) | (mg/0) | (me/) | PO* | NO™ | Cotiform | Cotifor

(MPN/ m
100ml) | (MPN/
. , 100ml)
1. Sector 50 (25MLD | 06.11.23| Colourless | 7.16 | 114 | 880 | 380 | 09 } 066 2100 780
SBR Outlet), 12.1123| Colourless | 7.4 | 13.2 | 1136 | 470 | 13 | 11{ 2400 | 780

Noida 32.11.23| Colourless | 7.59 | 144 | 1216 | 560 | 10 | 12 |1400 | 680

: I 58.11.23| Colouriess | 7.48 | 12.8 | 101.6 | 420 | 11 [0.24|1100  |400

2. Sector 50 {34 06.11.23| Colourless | 7.27 | 10.6 { 61.6 | 22.0 | 0.82 | 1.1 | 1600 540

MLD SBR Outlet), { 7o 7773( Colourless | 7.33 | 136 | 1160 | 48.0 | 0.88 | 0761200 |680

Noida 29.11.23| Colourless | 7.33 | 11.6 | 80.0 | 280 | 14 | 05 | 2400 610
28.11.23| Colourless | 7.33 | 124 | 1016 | 43.0 | 0.94 | 1.2 | 1300 790

3. Sector 54 (33 06.12.93| Colourless | 7.55 | 110 | 720 | 310 | 052 [ 066 | 100 | aso

MLD SBR Outlet), .

Noida 14.11.23] Colourless | 7.51 | 12.6 | 108.0 | 450 | 077 |082]2500 | 4so
35.12.23] Colourless | 7.41 | 1.8 | 77.6 | 31.0 | 16 | 05 |4000 | 920
381123 Colourless | 7.62 | 13.0 | 109.6 | 37.0 | 084 | 042 2600 | 780

a. Sector 54 (54 06.12.23 Colourless | 762 | 124 | 776 | 380 | 10 | 13 | 1600 | 3s0

MLD SBR Qutlet), 1. ;

Noida 14.11.23] Colourless | 757 | 110 | 880 | 39.0 | 048 [056] 1500 | 930
32.11.23) Colourless | 741 | 118 | 776 | 310 | 16 [ 05 [1100 830
28.11.23| Colourless | 759 | 11.2 | 760 | 340 | 1.3 [082] 1600 |920

5. Sector 123 (35 06.11.23| Colourless | 7.81 12.6 | 104.0 | 440 | 084 | 0.78 | 2200 790

MLD S8R Outlet), [737723| Colourless | 7.73 | 134 | 1120 | 510 | 0.92 | 716 1100  }790

Noida 32.11.23| Colouriess | 7.16 | 11.2 | 84.0 | 340 | 16 | 11 ] 1600 280
28.11.23| Colourless | 7.36 | 140 | 1280 | 560 | 14 | 10 ] 1200 |680

6. Sector 168 06.11.23| Colourtess | 7.29 | 116 | 760 | 37.0 | 06 [040]2400 |610
_ |

{SOMLD SBR 121123 Calouriess | 750 | 108 | 640 | 23.0 | 018 | 028 | 1600 [ 240

Outlet), Noida [ 5577 231 Corourless | 7.29 | 12.0 | 1040 | 460 | 14 | 09 | 2100 | as0

_ 28.11.23| Cotourless | 7.75 | 3114 | 88.0 | 39.0 | 17 |053]|1100 610

7| Sector123 (80 | 06.11.23| Colourless | 7.91 | 11.0 | 76.0 | 20.0 [ 0.26 01811400 | nD

' ;";S:BRO”"'E“’ 131123 Colourless | 7.66 | 9.0 | 520 | 190 | 022 | 0341400 |790

. 52.11.23] Colourless | 8.06 | 12.2 | 1096 ] 490 | 17 | 05 | 1600 | 350

38.11.23| Colourless | 7.18 | 104 | 616 | 17.0 | 05 [026|920 130

8. | Sectar168(100 | 06.11.23| Colourless | y¢ | 90 | 48.0 | 16.0 | 0.22 | 030 (1100 200

MLD SBR Outlet), ,

Noida 14.11.23| Colourless | 7.41 | 118 | 60.0 | 250 | 0.38 | 0.62 | 1600 | 240
22.11.23| Colourless | 7.48 | 8.0 | 440 | 13.0 | 036 | 12 | 3500 /790
28.11.23| Colourless | 7.93 | 9.6 | 53.6 | 150 | 072 [ 0381500 | 200

ﬁé’aﬁ

h
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MONTH- DECEMBER -2023, STP Data

S. No. | Sampling Date Colour pH B.0.D | COD | TSS Total Fecal
Point (mg/) | (mg/0 | tmg/l) | PO* | NOT | Coliform | Colifor
(MPN/ | m

100ml} | (MPN/

100ml)

1. Sector 50 (25MLD | 04.12.23| Colourless | 7.12 | 104 | 64.0 | 240 | 09 | 066 2100 790

SBR Outlet}, 11.12.23| Colourless | 7.30 [ 98 | 560 | 27.0 | 1.4 | 11} 2100 780

Noida 18.12.23| Colourless | 7.44 | 11.4 | 760 | 290 | 09 | 10| 2100 610

26.12.23| Colourless | 7.55 | 13.8 | 92.0 | 41.0 | 0.84 [ 062 | 2200 790

2. Sector 50 (34 04.12.23| Colourless | 7.71 | 124 | 760 | 28.0 | 12 (084 3200 920

m;z:“ Outlet), 777573 Colourless | 7.41 | 115 | 72.0 | 31.0 | 0.86 | 040 | 2100 | 610

18.12.23] Colourless § 7.31 134 88.0 | 43.0 12 14 1700 790

26.12.23{ Colourless | 7.31 12.4 76.0 36.0 1.0 1.6 2500 780

3. Sector 54 (33 04.12.23| Colourless | 7.64 | 118 | 68.0 | 31.0 | 032 | 018 | 3600 920
MLD SBR Qutlet),

Noida 11.12.23| Colourless | 7.73 | 105 | 75.2 | 25.0 | 034 |0.64 [ 1500 680

18.12.23 Colouriess | 7.68 | 120 | 72.0 | 35.0 | 048 | 0.26 | 3400 400

26.12.23] Colourless | 7.81 | 11.4 | 688 | 270 | 048 | 0.24 | 3200 920

4. Sactor 54 {54 04.12.23| Colourless | 7.73 9.6 52.0 | 190 | 046 |0.22 1400 790
MLD SBR Outlet),

Noida 11.12.23 Colourless | 7.52 | 13.0 | 88.0 | 420 | 096 | 0.58 [ 1600 540

18.12.23] Colourless | 7.25 | 11.6 | 64.0 | 27.0 | 13 1092 | 2800 790

26.12.23] Colourless | 7.63 | 10.8 | 624 | 230 | 076 | 08 | 2300 200

5. Sector 123 (35 04.12.23] Colourless 7.53 13.2 84.0 37.0 1.0 {030 2500 780

MLD SBR Outlet], 1772 73! Colourless | 7.66 | 118 [ 700 | 310 | 064 | 0.38 | 920 240

Noida 18.12.23| Colourless { 7.92 | 13.0 | 81.6 | 350 | 034 | 0.18 | 4600 780

26.12.23| Colourless | 7.28 | 14.0 | 1056 | 490 | 11 | 1.3 1600 240

6. Sector 168 04.12.23| Colourless | 7.44 124 | 76.0 | 34.0 1.3 | 094 1500 450

{50MLD SBR 11553 Colourless | 737 | 110 | 680 | 27.0 | 1.0 | 13 | 2200 | 790

Outlet), Noida 18.15.23| Colourless | 7.49 | 12.8 | 744 | 23.0 | 062 | 0.48 | 1500 680

36.12.23] Colourless | 7.39 | 13.2 | 976 | 380 | 12 |098| 4300 790

7. Sector 123 {80 04.12.23] Colourless | 748 | 9.8 | 480 | 160 | 05 [042| g2 350

m:BR Outlet), o T Colourless | 7.54 | 11.6 | 85.6 | 26.0 | 040 |0.28 | 1700 450

18.12.23| Colourless | 7.15 | 104 | 57.6 | 19.0 | 11 |0.88| 2700 450

36.12.23| Colourless | 7.33 | 11.0 | 64.0 | 24.0 | 034 | 018 | 1600 350

8, Sector 168 (100 | 04.12.23| Colourless | 7.62 | 80 | 496 | 18.0 | 068 1036} gy 240
MLD SBR Outlet),

Noida 11.12.23] Colourless | 7.66 | 10.0 | 53.6 | 22.0 | 053 [ 034 | 1200 200

18.12.23] Colourless | 7.66 | 80 | 480 | 160 | 0.25 | 0.16 | 1600 280

3€.12.23] Colourless | 7.47 | 10.6 | 60.0 | 22.0 | 036 | 1.0 | 1300 450

AL
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ALE
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Water Quality of U/S & D/S of Kondli Drain in Noida-

Updated Status of Kondli Drain & STP’s Noida

3153

Sample
Location

sl.
No.

Date

Physio-Chemical Parameters

Bacteriological
Parameters

pH
6.5-9.0

)
(mg/1)
<250

BOD

(mg/D)|
<30

TSS

(mg/1}
<100

Total
Coliform
{MPN/10

Oml}

Fecal
Coliform |

(MPN/100ml)
<1000

Water Quality of Kondli Drain at upstream and downstream

_January 2023

U/S Kondli Drain ]
Entry Point Sector-11
(Near Hari Darshan
t Police Chowki)
Noida

17.01.23

831

77.0 3818

206.0

4000000

3400000

/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

17.01.23

7.64

53.0 276.8

153.0

3800000

2600000

February 2023

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

16.02.23

7.86

82.0 368.0

133.0

3100000

2600000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

16.02.23

7.61

56.0 256.0

142.0

3400000

2700000

March 2023

U/S Kondli Drain Entry

point Sector-11  (Near

Hari Darshan Police
Chowki) Noida

22.03.2

7.86

76.0 272.0

149.0

3800000

2600000

D/S Kondili Drain
Before Meeting
Yamuna River (Vill-
ChakMangaraula),
Noida

of

22.03.2

7.48

48.0 240.0

126.0

3200000

2200000

April 2023

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki) Noida

25.04.23

7.78

68.0 256.0

143.0

4300000 |

3100000
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D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

25.04.23]

7.53

42.0 224.0

133.0

4000000

2700000

May 2023 '

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki) Noida

01.0523

8.24

76.0 288.0

174.0

4800000

3400000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
‘Noida

01.05.23

7.69

54.0 256.0

139.0

4600000

2300000

U/S Kondli Drain
Entry point Sector-11
{Near Hari Darshan
Police Chowki} Noida

08.05.23

7.94

81.0 304.0

182.0

4900000

3300000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

08.05.23

7.53

62.0 272.0

147.0

3800000

2600000

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki) Noida

15.05.23

8.06

70.0 336.0

| 188.0

| 4300000

3100600

D/S Kondli Dmin
Before Meeting  of
Yamuna River (Vill-
ChakMengaraula),
Noida

150523

7.92

48.0 240.0

121.0

4900000 |

3700000

U/S Kondl Drain-

Entry point Sector-11
(Near Hari Darshan

Police Chowki) Noida |

22.0523

8.32

56.0 272.0

1440

4700000

3400000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

22.05.23

7.53

48.0 240.0

105.0

4000000

2700000

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki) Noida

29.05.23

8.44

720 304.0

156.0

3900000

2700000

D/S Kondli Drain |

Before Mesting of
Yamuna River (Vill-
ChakMangaraula),

29.05.23

7.86

56.0 288.0

121.0

28006000

2200000

4
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Noida

sl Sample
No.| Location

Date

Physio-Chemical Parameters

Bacteriological
Parameters

pH
6.5-9.0

ROD
{mg/1
<30

cobD

(mg/D)
<250

TSS
(mg/1)
<100

Total
Coliform
(MPN/100m

i

Fecal

: Coliform

: (MPN/100ml)
<1000

Water Quality of Kondli Drain at upstream and downstream

June 2023

U/S Kondli Drain
Entry point Sector-11
{(Near Hari Darshan
Police Chowki)
Noida

05.06.23

824

84.0

336.0

178.0

' 2700000

2200000

/8 Kondli Drain

Before Mecting of
Yamuna River (Vill-
ChakMangarzaula),
Noida

05.06.23

7.86

58.0

272.0

153.0

330000

260000

U/S Kondli Drain
Entry point Sector-11
{(Near Hari Darshan

Police Chowki)

Noida

130623 |

7.92

78.0

304.0

168.0

4800000

3400000

D/S Kondh Drain

Before Meeting of |

Yamuna River {(Vill-
ChakMangaraula),
Noida

13.06.23

7.63

52.0

256.0

147.0

4200000

3100000

/8 Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

18.06.23

8.46

740

320.0

155.0

4900000

3300000

/S Xondli Drain
Before Meeting of

Yamuna River (Vill-.

ChakMangaraula),
Noida

19.06.23

7.48

48.0

2400

137.0

4300000

2300060

U/S Kondli Drain -

Entry peint Sector-11
{Near Hari Darshan
Police Chowki}
Noida

26.06.23

815

68.0

336.0

161.0

| 4100000

2700000

i
!ﬁA'

AEE

- ‘/.7‘/’5/,/
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/8 Kondli  Drain |

Before Meeting of
1 Yamuna River (Vill-|
ChakMangaraula),
Neida

26.06.23

7.66

- 42.0

256.0

129.0

3800000

2600000

Si. Sample
No. Location

Date

Physio-Chemical Parameters

Bécteriulogical
Parameters

pH
6.5-9.0

BOD

{(mg/1),
<30

cop
(mg/1)
<250

TSS

(mg/D)
<100

(MPN/10

Total
Coliform

ami)

Fecal
Coliform
(MPN/100ml)
<1000

Water Quality of Kondli Drain at upstream and downstream

July 2023

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

03.07.23

813

64.0

384.0

173.0

3900000

2800000

D/S Kondli Drain
Before Meeting of
- Yamuna River (Vill-
. ChakMangaraula),
Noida

03.07.23

7.56

46.0

272.0

1380

2100000

2600000

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
{ Police Chowki)
Noida

100723 |

7.68

700

352.0

163.0

{ D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

1007.23

7.54

52.0

240.0

1280

U/S Kondli Drain
‘I Entry point Sector-11
(Near Hari Darshan
| Police Chowki)
| Noida -

17.07.23

7.74

66.0

304.0

143.0

1D/IS Kondli Drain
|| Before Meeting of
| Yamuna River (Vill-
‘| ChakMangaraula),

{l Noida

17.07.23

8.06

54.0

288.0

127.0

| U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

24.07.23 |

7.94

68.0

268.0

1540

A
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D/S Kondli Drain
Before Meeting of {
Yamuna River (Vill-
ChakMangaraula), |
Noida

24.07.23

746

500

240.0

126.0

U/S Kondli Drain
Entry point Sector-11 |,
(Near Hari Darshan
Police Chowki)
- Noida

31.07.23

778

62.0

336.0

157.0

D/S Kondli Drain |
Before Meecting of
Yamuna River (Vill-
ChakMangaraula),
Noida

31.07.23

7.48

288.0

1250

Sl Sample

Location

Date

Physio-Chemical Parameters

Bacteriological

Pa

rameters

pH

1 6.5-

9.0

T BoD

{mg/1)
<30

cop

{mg/1)
<250

TSS

(mg/1)
<100

Total
Coliform
(MPN/10

omi)

Fecal
Coliferm
(MPN/100ml)
<1000

| Water Quality of Kondli Drain at upstream and downstream _

August 2023

U/S Kondli Drain Entry

point Sector-11  (Near

Hari Darshan Police
Chowki) Noida

07.08.23

8.12

56.0

3520

152.¢

3400000

2260000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

07.08.23

7.68

44.0

256.0

126.0

3200000

2600000

U/S Kondli Drain Entry
point Sector-11 (Near
Hari Darshan Police
Chowki) Noida

14.08.23

7.88

&0.0

3200

144.0.

D/S Kondli Drain
Before Meeting  of
Yamuna River (Vill-
ChakMangaraula),
Noida

14.08.23

7.96

52.0

272.0

129.0

S Kondli Drain Entry

point Sector-11 (Near
Hari Darshan Police
Chowki) Noida

. 21.08.23

826

50.0

304.0

148.0
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S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

. 21.08.23

7.56

42.0 240.0

1180

i U/S Kondli Drain Entry
point Sector-11 (Near
{ Hari Darshan Police
Chowki) Noida

26.08.23

7.93

58.0 288.0

13%.0

P/S Kondli Drain
Before Meeting of |
Yamuna River (Vill-
'ChakMangaraula),
Noida

28.08.23

7.68

224.0

107.0

sl
No.

Sample
Location

Date

Physio-Chemical Parameters

Bactericlogical
Parameters

pH

6.5-9.0

COD
(mg/1)
<250

BOD

(mg/1)
{ <30

Tss
(mg/1)

<100

Total
Coliform
(MPN/10
omi}

Fecal
Coliform

(MPN/100mi)

<1000

Water Quality of Kondli Drain at upstream and downstream

September 2023

U/S Kondli Drain

Entry point Sector-11

{(Near Hari Darshan

| Police Chowki)
Noida

04.09.23

7.94

66.0 384.0

166.0

3200000

2600000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
| ChakMangaraula),

| Noida

04.09.23

7.61

50.0 288.0

1430

260000

210000

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

11.09.23

8.06

62.0 304.0

1440

3300000

2700000

| D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula),
Noida

11.09.23

7.69

48.0 272.0

133.0

310000

230000

U/8 Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

1809.23

7.88

58.0 288.0

153.0

3800000

2600000
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/S Kondli Drain.

Before Meeting of |

Yamuna River (Vill-
ChakMangaraula),
Noida

' 18.09.23

7.69

256.0

1280

270000

220000

T Rondii Dramn |

Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

25.09.23

812

64.0

304.0

1380

| 3900000

3300000

D/S Kondli  Dram

Before Meeting of |

Yamuna River (Vill-
ChakMangaraula),
Noida

25.09.23

7.86

54.0

288.0

126.0

330000

270000

Sk Sample “
No. Location

Date

Physio-Chemical Parameters

Bacteriologlcai
Parameters

pH
6.5-
9.0

BOD

(mg/1)
<30

cop
(mg/1)
<250

TSS

(mg/)
<100

Total
Coliform
{MPN/10

oml}

Fecal
~ Coliform
(MPN/100mi)
<1000

Water Quality of Kondli Drain at upstream and downs

tream

October 2023

U/S Kondli Drain
Entry point Sector-1}
(Near Hari Darshan
Police Chowki) Noida

03.10.23

826

62.0

368.0

153.0

32X10°

21X10°

D/S Kondli Drain
Before Mecting of
Yamuna River (Vill-
ChakMangaraulz),
Noida

031023

7.79

48.0

2400

119.0

33X10° |

14X10°

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki} Noida

09.10.23

7.44

58.0

336.0

157.0

39X10°

27X10°

D/S Kondli Drain
Before Meeting of
{ Yamuna River (Vill-
ChakMangaraula),
Noida

09.10.23

7.64

52.0

304.0

137.0

27X10°

22X10°

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki) Noida

16.10.23

812

' 60.0

304.0

128.0

43X10°

35X10°
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D/S  Kondli
Before Meeting  of
Yamuna River (Vill-
ChakMangaraula),
Noida

Drain |

161023 | 7.68

0.0 272.0

106.0

C14x10°
11X10°

U/S Kondli Druin
Entry point Sector-1l
(Near Hari Darshan
Police Chowki) Noida

251023 | 788

50.0 304.0

| 1310

‘ 12X10*
"35x10°

D/S Kondli Drain
| Before Meeting of
§ Yamuna River (Vill-
ChakMangaraula),
Noida

251023 | 7.64

42.0 240.0

1170

21X10° 11X10°

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki) Noida

301023 8.06

54.0 240.0

139.0

26X10°
17X10°

1 D/S Kondli Drain
Before Meeting of

Yamuna River (Vill-

ChakMangaraula),
Noida

30.1023% 774

46.0 224.0

98.0

34%10°
22X10°

1 s1.
No.

Sample
Location

Date

Physio-Chemical Parameters

‘ Bacteriological
i Parameters

ol
6.5-9.0

coD

(mg/N)
<250

“BOD |
(mg/1)
<30

TSS
(mg/D
<100

Total Fecal
Coliform Coliform
(MPN/10| (MPN/100ml)

oml) <1000

Water Quality of Kondli Drain at upstream and downstream

November 2023

U/S XKondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki}
Noida

06.11.23 | 811

78.0 352.0

146.0

| 3100000 2600000

D/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
{ ChakMangaraula),
Noida

0611233 7.74

56.0 288.0

123.0

1 3400000 2700000

U/S Kondli Drain
Entry point Sector-11
{Near Hari Darshan
Police Chowki}

Noida

141123 7.66

72.0 312.0

148.0

=N

LA
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/S Kondli Drain
Before Meeting: of
Yamuna River (Vill-
ChakMangaraula),
Noida

14.11.23

7.28

62.0

292.0

1310

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

221123

823

68.0

272.0

153.0

D/S Kondli Drain
Before Meeting of
Yanmmna River (Vill-
ChakMangaraula),
Noida

22.11.23

7.55

58.0

256.0

1350

U/S Kondli Drain
Entry point Sector-11
(Near Hari Darshan
Police Chowki)
Noida

28.11.23

7.85

700

3040

144

/S Kondli Drain
Before Meeting of
Yamuna River (Vill-
ChakMangaraula},
Noida

28.11.23

7.44

54.0

232.0

128.0

Sl Sample
No. Location

Date

Physio-Chemical Parameters

Bacteriological
Parameters

pH'
6.5-
9.0

BOD

{mg/)
<30

coDp

(mg/)
<250

TSS

(mg/1)
<100

Total | Fecal
Coliform Coliform
(MPN/10| (MPN/100mi)

omli) <1000

Water Quality of Kondli Drain at upstream and downs

tream

~ December 2023

U/8 Kondli Drain Entry
point Sector-11 (Near
Hari Darshan Police
Chowki) Noida

05.12.23

a.11

78.0

352.0

1480

3100000 | 2600000

D/S Kondli Drain
Before Meeting of
Yarmmna River (Vill-
ChakMangaraula),
Noida

05.12.23

7.74

56.0

288.0

1230

2800000 2200000

U/S Kondli Drain Entry
point Sector-11  (Near
Hari Darshan Police
Chowki) Noida

11.12.23

7.66

72.0

3120

1480

33200000 2700000

A

5;4‘ .
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D/S ~ Kondhi  Drain|

Before Mesting  of
Yamuna River (Vill-
ChakMangaraula),
Noida

111223

7.28

62.0

292.0

131.0

| 2700000

2200000

U7 Kondl, Dram Eniry |

.point Sector-11 (Near
Hari Darshan Police
Chowki) Noida

20.12.23

823

68.0

272.0

153.0

3200000

2100000

/S Kondli Drain
Before Meeting of
t Yarmma River (Vill-
{ ChakMangaraula),
Noida

20.12.23

7.55

58.0

256.0

139.0

- 3100000

2600000

"U/$ Kondli Drain Entry

point Sector-11 (Near
{ Hari Darshan Police
Chowki) Noida

261223

7.85

70.0

304.0

144

3800000

2600000

D/S Kondli Drain
Before Meeting  of
| Yamuna River (vill-
1. ChakMangaraula),

t Noida

261223

7.4

54.0

232.0

1280

| 3400000

2700000
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P Regional Office
§ ’g U.P. Pollution Control Board
Noida, GB Nagar

Email- ronoida@uppch.in

" Ref no: ‘;2‘2/1'“#‘5_/)1’23 ‘ Date- ,?o/o.j‘/zz

To,

The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@pov.in

Sub: Supplementary Report in complinnce of the order passed by Hon’ble National
Green Tribunal, New Delhi in Original Application No. 1002/2018 Abhisht Kusum
Gupta Vs. State of Uttar Pradesh & Ors.

Sir,

That in compliance of the order dated passed by the Hon’ble National Green Tribunal, New
Delhi in Original application No. 1002/2018 Abhisht Kusum Gupta Vs. State of Uttar Pradesh
& Ors. The supplementary report is annexed herewith and forwarded to you with the request
that the same may be placed before the Hon’ble Trlbunal

. Therefore the slipp_lementary report is attached herewith for kind persual and necessary
action please.

Yours Sincerely

Qe

‘ / (Praveen Kumar)
I Regional Officer

Copy to:

. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/ NGT, New Delhi for persual
armd necessary action please,

3. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

w——

Regional Officer
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&

SUPPLEMENTARY REPORT IN COMPLIANCE OF
HON'BLE NATIONAL GREEN TRIBUNAL

ORDER DATED 03“AUGUST, 2022

IN
ORIGINAL APPLICATION NO 1002/2018

TITLED

Abhisht Kusum Gupta
Vs

State of Uttar Pradesh & Ors.
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Background- .

The operative part of Hon’ble National Green Tribunal order dated 03-08-2023
in OA no. 1002/2018 Abhisht Kusum Gupta Vs State of Uttar Pradesh & Ors. is

reproduced as below:-

“ Summing up of some of the required immediate remedial steps

29. Based on the observations in para 20 to 26, we may sum up our directions under

section 15 of the NGT Act for remedial action for protection of environment based on
credible factual reports of statutory regulators - CPCB, UP PCB, NOIDA and DPCC :

iit)

v)

CPCB may issue appropi'iété ;directions to all PCBs/PCCs within two
months, to give effect to section 24 of the Water Act, to the effect that Canals,
water bodies (lentic or lbtic) and the Natural Storm water drains are not to be
used for discharge of treated or untreated trade or sewage effluents. The
storm water drains, canals and water bodies need to be geo tagged and given
UID. In any case, no consent be given for discharging effluents not meeting
BOD criteria of Class "B". Drains built exclusively as conveyance system
(open sewer) must tcrmmate to STPs.

CTO granted to the Group Housing Societies (GHS) may require standards
and specifications as per MoEF&CC Draft Notification dated 25.02.2022.

SPCBs need to ensure utilisation of treated sewage. Mode of disposal should
not be the drains. Effluents may go to sewers leading to STPs.

Thirty identified drains or any other such drain carrying sewage be diverted

to existing STPs and not to Noida drain. Such drains are to be used for flood

management.

All existing STPs and upcoming STPs need to meet standards as directed by

this Tribunal vide Qrdcr dated 30.04.2019 in OA No. 1069/201 8, Nitin

@)
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Shankar Deshpande vs. Union of India & Ors. subject to further directions of
Hon'ble Supreme Court in pending proceedings.

v)  MoU for utilisation for sewage between Power Plant and Noida be executed
without delay.

vi)  ACS, UD of UP need to immediately review and ensure treatment of sewage
generated by Khoda — Makanpur.

vii) DJB may ensure compliance of its four STPs s0 as to mcct standards as
directed by the Tribunal, Trealed effluents of 90 MGD from four Phases be
utilised rather than disposed in Shahdara drain.

viii) No effluents be disposed by NCT Delhi in Kondli/Noida drain.

ix) CPCB may independently monitor the directions from (ii} to (viii) and give
its report to Chairman, CPCB who may issue further directions for

compliance.

Further Directions

30. Apart from above remedial action to be taken by concerned kau-thon'ties and
monitored at highest level by the Chief Secrefaries, UP and Delhi directly or through
any appropriate mechanism, it is necessary to determine accountability for the past
failures causing huge damage to the environment and public health and to meet cost of
remediation. Pending consideration of action against other authorities and final
accountability of NOIDA Authority and DJB, they are directed to deposit respectively
a sum of Rs. 100 Crores Rs. 50 Crores in a separale account with CPCB towards
interim compensation lo be utilized for restoration measures in terms of a remedial

plan to be prepared jointly by a joint Committee of Chairman CPCB, Chairman DPCC

- and Chairman UPPCB. Chairman CPCB will chair and steer the proceedings. The said

Committee will be at liberty to co-opt any other expert/institution for the purpose and

also identify executing agency which will act in coordination with the nominees of

O,
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Chief Secretaries of Delhi and UP. The Chief Secretaries of Delhi and UP will be free
to identify the erring officers in the process and take remedial action and recover
compensation from such erring officers/violators, including the group housing
societies. Further action taken reports be filed within three months by the Chief
Secretaries, Delhi and UP after coordinating with authorities in their respective States

and by Chairman, CPCB.”

Compliance report on the points related to UPPCB has already been filed on 09-
12-2022. Noida Authority, DPCC and CPCB has also filed compliance status to the
Hon’ble NGT on 01-03-2023, 06-02-2023 and 23-03-2023 respectively. UPPCB is

being {iled supplementary report with latest compliance status and monitoring reports.

Compliance and Action Tak(_m Report-

Chief Secretary, Uttar Pradesh has sent letter to concerned Department ACS/PS
UDD, IIDC, Irrigation, Energy Depalltment, Noida Authofity and CPCB vide letter
dated 06-09-2022 fbr compliance of Hon’ble NGTs order dated 03-08-2022. Copy of
the letter dated 06-09-2022 is being attached as Annexure-1.

UPPCB and Noida Authority has filed compliance report in cor_npliance of Order
dated 03-08-2023 on 09-12“-2022 and 01-03-2023 respectively with detailed action
taken report against defaulter Group Housing Societies w.r.t. Show Cause Notices-
under Water Act and imposition of Environméntal Compensation as per CPCB
guidelines against defaulter Group Housing Societies.

Noida Authority filed Civil Appeal No. 8547-8548 of 2022 & Delhi Jal Board filed

« Civil Appeal No. 8967-8968 of 2022 before Hon’ble Supreme Court. Hon’ble Supreme

. Court passed order on 28-11-2022 in these Appeals as below:-

@
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"« 1. Permission to file the appeal is granted.

2. Delay condoned.

3. Issue notice, returnable in eight wecks.

4. Pending further orders, there shall be a stay of the impugl.wd order of the National
Green Tribunal dated 3 August 2022, insofar as it dirccts No'ida and the Dethi Jal Board
to éeposit respecﬁvely intéﬁlﬁ compensation of Rs. 100 crores and Rs. 50 crores”

In compliance of CPCBs directions dated 10-03-2023 for Compliance of Hon'ble
NGTs order dated 03-08-2022 Direction under section 33A of Water (Prevention and
Control of Pollution) Act, 1974 have been issued by UP?CB against Noida Authority
for compliance of Hon’ble NGTs order dated 03-08-2022 listed on Sr. no. 29(iii),
29(iv) and for providing STP wise status/action plan for management of sludge
generated and reuse of treated effluent and Urban Development Department for
compliance of Hon’ble NGTs order dated 03 -08-2b22 listed on Sr. no. 29(vi) regarding
disposal of wastewater generated frolehodzi Makanpur Nagar Palika Parishad vide
letters dated 05-04-2023 (Copy of the letters dated 05-04-2023 is being attached as
Annexure-2). |

In view of the disposal of untrcatc;j sewage -in Kondli drain Environmental
Compcnsation of Rupees 70.0 lakh has been imposed against the Municipal Council,
Nagar Palika Parishad Khoda Makanpur and prosecution has also been filed (case no.

98500/2021) against Executive Officer, Nagar Palika Parishda, Khoda Makanpur

under provisions of Watér (Prevention and Control of Pollution) Act by UPPCB in the

Special Judicial Magistrate Court (Pollution) Lucknow.

&
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Kondli Drain-

1 Noida

'] ChakMangaraula),
1 Noida

In compliance of direétions of Hon'ble Tribunal, UPPCB has installed online
continuous monitoring system' at U/stream & D/stream locations of Noida on Kondli
Drain in August 2022. Meanwhile Regional Laboratory, NOIDA, UPPCB has been

carrying out monthly monitoring of Kondli drain for general parameters and Fecal

Coliform. Results have been presented in tables below-

Water Quality of U/S & D/S of Kondli Drain in Noida-

Sl Sample Date Physio-Chemical Parameters Bacteriological
No.; Location Parameters
pH BOD coD TSS Total Fecal

6.5-9.0 (mg/l)| (mg/1) | (mg/1) | Coliform| Coliform
<30 | <250 | <100 |MPN/10| (MPN/100mI)
omi) <1000

Water Quality of Kondli Drain at upstream and downstream
January 20232

U/S Kondli Drain
Entry Point Sector-11

(Near Hari Darshan | ;709491 g2 770 | 3818 | 2060 | 4000000 | 3400000
Police Chowki) . N

D/S Kondli Drain
Before Meeting of

Yamuna River (Vill- 170123 764 53.0 2768 153.0 2800000 2600000

February 2023

U/S Kendli  Drain
Entry point Sector-11 | . | 7
(Near Hari Darshan 16.02.23 |

Police Chowki) 7.86 82.0 368.0 193.0 3100000 2600000
Noida

o River (Vll-| 160223 761 | s60 | 2560 | 1420 3400000 | 2700000

D/S° Kondli Drain
Before  Meeting of

ChakMangarauta),
Noida
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S

-

March 2023

uws Kondli Drain
Entry point Sector-11
(Near Hari Darshan 00000 2600000
Police Chowki) 220323 | 785 760 2722.0 149.0 38

Noida

D/S Kondli Drain
Before Meeting of

Yamuna River (Vill- | 2509231 748 [ 480 | 2400 1260 | 3z00000 | 2200000
ChakMangamma)! o s . RS O A . .
Noida

April 2023

‘U8 - Rondli  Drain }
Entry point Sector11
(Near Hari Darshan | 2épg231 778 8.0 256.0
Police Chowki)
F Noida

143.0 | 4300000 3100000

D/S Kondli Drain
Before Mecting of . . . ' _
Yamuna River (Vill- 1 2004231 753 420 224.0
ChakMangaraula),
Noida

‘Water Onality of Kondli Drain at Entry and Exit Point of ‘NOIDA as observed during date of Grab sampling.

1330 4000000 2700000

As is evident from the above results, though beyond standards, quality of drain
with regards to general parameters as well as Fecal Coliform is better at confluence
point of River Yamuna at Sector 168, NOIDA compared to its quality at Sector 11,
NOIDA where it enters the geographical boundary i.e. Delhi to Ndida.

Status of Group Housing Societies-

In compliance of directions of Hon'ble Tribunal, all Group Housing Societies as
listed by Noida Authority are regularly monitored by joint team of NOIDA Authority
and UPPCB for assessing status of installation, operation and efficacy of captive

sewage treatment plants with regards to Fecal Coliform, among other parameters.

@
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Qut of 95 listed Group Housing Societies, STPs were found established in 83
socictics, samples of all 83 STPs have been drawn and analysed at laboratory of Board.
Status of compliance with regai‘ds to discharge standards for Fecal Coliform and other
parameters for STPs of group housing societies and status of installation with regards

to all 95 group housing societies has been stated in Table below-

No. of Group STP STP Not | Complying | Not Complying
Housing Societies | Installed | Installed STP STP in terms
but having of fecal
sewer-line coliform
I connection
to the
terminal
STPs of
Noida
Authority .
95 ‘ 83 T *12 69 14

*Not installed (but having sewer line connection to terminal STP of Noida Authority)

Directions have been issued for installing fecal Coliform removal units such as chlorination,
ozonation and others for disinfecting the treated effluent for STPs non-compliant in terms of
fecal Coliform. The regular inspection of Group Housing society (GHS) STPs has been done
by UPPCB & Noida Authority in Noida. Action by means of issuing show cause notice and
initiating prosecution under relevant sections of Water (Prevention & Control of Pollution) Act,
1974 has been taken by UPPCB against 77 non-compliant/defaulter Group Housing Societies.
UPPCB has also imposed Environmental compensation of ¥ 16,31 Crore as per CPCB

guidelines against defaulter GHS in Noida.

Status of Noida STPs-

Noida has 6 numbers of STPs constructed at different places. The total capacity
of existing STPs is231 MLD. All STPs are conforming to the norms except fecal
coliform values as per UPPCBs analysis report. Total sewerage generation on an
average is 215 MLD. In order to tackle future projected load of sewage there shall be
additional provisions of 02 STPs of total 180 MLD capacity. The work of installation
of these 02 STPs is completed and trial run is started. Total treatment capacity of
sewage411 MLD and generation of sewage 215 MLD. There is no gap. The details of
STPs are stated in the table below-
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;f\
1. Sector-50 Noida 25 MLD SBR 2011 YES
2. Sector-50 Noida 34 MLD SBR 2015 YES
3. Sector-54 Noida 3I3MLD SBR 2011 YES
4, Sector-54 Noida 54 MLD sSBit 2015 YES
5. Sectar-123 Noida IS MLD SBR 2011 YES
6. Sector-168 Noida 50 MLD SBR 2012 YES
7. Sector-123, Noida 80 MLD SBR - 2023 YES
8. Sector-168, Noida - | 100 MLD SBR 2023 YES
* 8r.No.- 7 and Sr. No-8 are new installed STPs.

All eight STP's that are operational in Noida are having valid consent to

operate from UPPCB.
Water Quality of STP's in Noida
MONTH- March-2023. STP Data

§.No. | Sampling Date Colour - pH B.OD { CO.D | TS5.S | Total Fecal

Point (mgfi) { (mg/l) | (mg/1} | Coliform | Colifor | PO* | NO*
(MPN/ m

100mi) (mpN/

100mi)
1. Sector 50 (25MLD | 06.03.23| Colourless | 7.64 13.0 [ 920 |420 2800 790 084 |03
SBR Qutlet}, 13.03.23} Colourless | 7.62 9.0 88.0 35.0 1100 700 0.26 0.42
Noida 20.03.23| Colourless | 7.72 | 8.0 76.8 37.0 1600 540 0.38 1.2
27.03.23| Colourless | 7.51 11.0 93.6 28.0 2100 450 1.2 0.53
2. Sector 50 (34 06.02.23] Colourless | 7.34 12.0 84.0 38.0 1600 240 14 0.53
MLD SBR Outlet), | 13.03.23] Colourless | 7.28 8.0 68.8 37.0 2400 610 0.46 0.34
Noida 20.03.23| Colourless | 7.68 | 130 |123.0 | 520 | 1500 680 11 13
27.03.23] Colourless | 7.26 15.0 128.0 | 51.0 1100 830 11 0.32
3. Sector 54 {33 06.03.23| Colourless | 7.44 11.0 736 | 410 2500 230 11 0.5
MLD S8R Qutiet), | 13.03.23| Colourless | 7.36 120 104.0 | 58.0 4000 920 0.58 1.2
Noida 20.03.23| Colourless | 7.63 8.0 848 |43.0 1200 400 0.62 0.58
27.03.23| Colourless | 7.44 12,0 1016 | 330 1600 920 1.7 0.5
4, Sector 54 (54 06.03.23| Colourless | 7.56 | 14.0 | 104 | 590 | 1100 200 16 |01z
MLD SBR Outlet), | 13.03.23! Colourless | 7.5 | 9.0 84.0 | 410 | 1400 680 1.3 0.54
Noida 20.03.23| Colourless | 763 | 19.0 | 1680 |68.0 | 1700 790 0.88 | 0.64
27.03.23| Colourless { 7,31 16.0 145.6 | 46.0 2500 780 13 0.42
5. Sector 123 (35 06.03.23| Colourless | 7.48 |90 69.6 34.0 1400 780 1.7 0.38
MLD SER Qutlet), | 13.03.23| Colourless | 7.42 | 11.0 | 944 1560 [ 1600 350 019 | 06a
Noida 20.03.23] Colourless | 7,63 | 13.0 1 132.8 | 61.0 | 2400 930 018 | 045
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y 46
27.03.23{ Colourless | 7.51 | 9.0 | 784 |27.0 | 1400 790 055 gs
6. Sector 168 06.03.23} Colourless | 7.53 | 150 | 136.0 | 63.0 | 2200 450 1.54 0‘45
(50MLD SBR 13.03.23| Colourless { 7.53 | 140 | 136.0 | 63.0 | 3500 790 0.50 0-36
Outlet), Noida 2003.23| Colourless | 7.54 | 100 | 79.2 | 46.0 | 1500 930 :.6 0.5
27.03.23{ Colourless | 7.38 14.0 112.0 § 360 2000 220 h- fM n;};
7. Sector 123 {80 The S.T.P. was under trial in the month of Feb, 2023 and not operational in month of March,
MLD SBR Qutlet), | 2023.
Noida " 038
8. Sector 168 {100 | 06.03.23] Colourless | 7.47 | 9.0 | 856 | 240 | 1400 400 0';3 0.54
MLD 5BR Outlet), | 13.03.23( Colourless | 7.82 | 7.0 69.6 | 290 | 1200 450 0. 0.3
Noida 20.03.23] colourless | 753 | 12.0 [108.0 | 51.0 [ 1100 200 1.2 )
27.03.23} Colourless | 7.47 | 09.0 | 8S.6 | 24.0 | 1600 280 0.56 | 0.38
MONTH- April -2023, STP Data+
$. No. | Sampling Date Colour pH B.O.D | C.OD { 155 | Total Fec‘al ) ’
Point {mg/1} | (mg/1) | (mg/l) | Coliform | Colifer | PO NO?
{MPN/ m
100ml) {MPN/
100mi)
1. Sector 50 {25MLD | 03.04.23( Colourless | 761 | 09.0 | 77.6 | 200 | 1200 610 1.0 |o0a2
SBR Outlet), 10.04.23 Colourless | 7.21 [ 13.0 [ 1120 | 51.0 | 2400 780 018 |0.34
Noida 17.04.23| Colourless | 7.46 |11.0 [97.6 |38.0 | 1200 610 11 | 024
24,04.23| Colourless | 7.44 16.0 136.0 | 47.0 3200 520 0.42 1.2
2 Sector S0 (34 03.04.23] Colourless | 754 12.0 101.6 | 43.0 1600 920 1.3 0.56
MLD SBR Outlet]. 1 "10.04.23| Colowrless | 7.03 | 150 | 1360 | 560 | 1600 350 1086 |10
Noida 17.04.23| Colourless | 7.39 | 160 | 1440 | 67.0 | 1100 830 14 |05
24.04.23| Colourless [ 7.36 | 140 [112.0 | 440 | 1700 790 086 | 1.0
3 Sector 54 (33 03.04.23] Colourless | 745 [ 33 | 1120 51.0 | 2100 780 1.2 0.64
MLD SBR Outlet),
N:iza W), 1 00223] Cotouriens 1735 T 360 1016 | 43.0 | 1600 540|036 |12
17.04.23| Colourless | 2.81 | 12.0 | 1040 | 450 | 2400 790 11 0.9
24.04.23| Colourless | 7.22 | 150 | 1280 |51.0 | 3400 450 034 | o062
4, SECtOde(Sﬂ' 03.04.23 COIOUFIESS 7.64 8.0 68.8 75.0 4700 530 0.84 8.42
MLD SBR Outiet},
Noida 10.04.23| Colourless | 7.28 [ 120 |112.0 | 480 | 3500 750 1.4 11
17.04.23 Colourless {753 |13.0 | 1280 | 59.0 | 1600 920 0.56 | 0.36
24.04.23| Colourless | 7.26 [ 9.0 |[92.0 |320 | 1500 400 1.4 13
5. Sector 123 {35 03.04.23| Colouriess 7.43 15.0 1280 | 65.0 1200 450 11 0.5
MLD SBR Outlet), 15.04.23] Colouriess | 7.62 | 16.0 1440 | 59.0 | 2700 230 0.44 | 0.52
Noida 17.04.23 Colourless | 7.74 | 100 |856 |33.0 | 2500 930 1.2 |[oass
24.04.23 Colourless |7.34 [ 110 | 1120 {460 | 1600 940 048 | 0.22
6. Se:;: DlizR 03.04.23| Colourless | 781 {110 | ggop 33.0 | 2400 790 14 o9
Stlet) Noida 10.04.23 Colourless | 7.49 [11.0 [520 |360 | 3000 920 022 |o3g
utiet), 17.04.23) Colourless | 715 | 150 |136.0 | 640 | 1700 780 1.3 | 062
24.04.23) Colourless | 7.67 113.0° | 1280 | 350 | 4100 680 1.0 1.4
03.04.23| Colouri
7. uress 1271 1130 1080 [ 410 1400 200 056 [024
10.04.23 Colourless | 7.82 1100 | 776 320 1600 240 1.2 0.54
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Sector 123 (80 17.04.23| Colourless | 7.36 | 13.0 | 112.0.] 48.0. | 1400 200 034 112

MLD SBR Outlet), [ 24.04. i

Noida 0423 Colourless |, 41 110 | 1000 [410 [2100 400 [oas |10

Sector 168 (100 | 03.04.23| Colouriess 734 |90 920 |3%.0 | 2500 450 | L1 0.28

MLD SBR Outlet), i ' i

Noida 10.04.23| Colourless | 7.46 {110 [880 [29.0 | 1100 790 056 | 0.88
17.04.23] Colourless | 7.28 | 9.0 73.6 | 260 | 1700 450 0.5 1.1
24.04.23 Colourless | 712 [ 12.0 [108.0 | 43.0 | 1500 450 0.66 | 0.92

* 8r.No.- 7 and Sr. No-8 are newly installed STPs

Compliance report is hereby submitted for your kind perusal please.

%@..

Regional Officer
U.P. Pollution Control Board
Noida, GB Nagar
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JoUT A0 WY BRT afewr 9 R § forammd= shoto HA-1002/2018 -
IS FYR T FTA SOAD WU A ¥ WRT AM2W AT 03.08.2022 a1 vl 7a
T W BT B A ARSI gRr TR IRY F FrRiERY ofw Preag &

“29.. Based on the observations in para 20 to 26, we may sum up our directions ‘under -
section 15 of the NGT Act for remediat.action for protection of environment based on credible
Yactusl reports of statutory regulators - CPCB, UP PCB, NOIDA and DPCC :

i) CPCB may Issue appropriate directions to alf PCBs/PCCs within two months, to give effect

to section 24 of the Water Act, to the effect that Canals, water bodies (lentic of lotic) and

the Natural Storm water drains are not ta be used for discharge of treated or yntreated
trade or sewage effluents. The storm water drains, canals and water bodies need to he gea
. tagged and given UID. In any case, no consent be given for discharging effluents not meeting

BOD 28 criteria of Class "B®. Drains built exclusively as conveyance system {open sewer)

must terminate to STPs. ) : '

i} CTO granted to the Group Housing Societies (GHS) may require standards and

. specifications as per MoEF&CC Draft Notification dated 25.02.2022, SPCBs need to ensure
_ utilisation of treated sewage, Mode of dispasal should not be the drains. Effluents may go to
: - sewersieading to STPs. ' .

\)y"' Ity Identified dralns or any other such drain carrying sewage be diverted to existing
STPs and not to Nolda draln, Such dralns are to be used for floog management,

o, V) ACS, LD of Up ﬁeed to immediately review and ensure treatment of sewage ene;a

. }_/'Khuda = Makanpur, . ’ E tedbv
vil} DIB may ensure compllance of its four §TPs sp as to meet standards as directed by the
Teibunal, Treated effluents of 90 MGD from four Phases be utilised rather than disposed in
Shahdara drain, .

L Vil No effiuents be di;posed by NCT Dalhi n Kandll/ Noida drajn.

ix) CPCB may independéntly monitor the directions from (fi) to {viii} and give its report 6
Chalrman, CPCB who may Issue further directlons for compliance. ’

®
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" Pl No.o1-7003(099)lzeolzozosw-.

30. Apart from abave remeding setion 1] buqnn by conternad authoripiy, tnd monitored
3t hghent tevel by the Chiet Hireimnin, UP and Do :

SN other authoritay and final Atcountadility of NOIDA Aythority gnd 018, thwy ore directed (o
Senosh respactively o tum of Ar. 100 Crora Re. 80 Crores in 8 1eperaty #eeount with Crcy townrdy
Intesm compentation to be ullhred for cestoration HYTeN in tarmg of 4 1emedis! pisn (o ny
prepared Jointly by a jokt Commities of Chalemen _fcn. Chalrmen OFCC yng Chwirmn oy
Chairman CPCB will ehak and steat the Proteedings. The said Cammittaq win B o1 A1ty 16 coapy
any other expertAnstitution lor the Purpole and aljo aitiy axecuting 20ANCY WhiEh Wil yer i
coordination with the nominess of Chief Sacretarias bf ipl #nd UB. The Chief Secretoriey or Oy
NG UP will be tree to identily the tting offitens the procosy and take remeciat scrion #nd recover
Comperiation from tuch erring officersA olators, ImcNiding the group housing socletses. Further
3ction taken reports be filed within theey' months by theéCNef Secrataries, Dethi s us Mer
T coordinating with authortties in thelr respextive sm/é’ 114 by Chairman, CPCB by ematt ot jodicion.
agt®govin preferably in the form of seafchable POF ,Cpg "1 POF and not in the form of Irtege
m‘ t ! " .

Ust for further constderation on 13,12.2022,7 ©
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oA UTTAR PRADESH POLLUTJON CONTROL BOARD
Qg‘*}}' é - q D '
wf 5] 9/ / | OO R 1
Ref /" Z / jea) N1t [2023 | e D“E,g’éﬁ
A ¥, ' S :
o i ST ,
Jger—e, AW, .,

ﬁw—mwﬁmmﬁiﬁﬁﬁaﬁ«mmﬁmwwm.
arfafa, 1974 T GRI- 39 & e P _

4
£
:
o
L2
4
g.
g
:

1002,/ 2018 NS T T R 9 Jodo T % mo Wi BRa ARETT T
et os.oazouﬁmam%wmﬁm(mﬁammm)
FRfrw 1974 B SR 18(1)(@) B e SoHO vrgyor e A v o W fae
m%mﬁﬁaﬂ)lm'%aﬁﬂﬁ W%ﬂ‘ﬁmﬁlﬁﬁﬂ?ﬂ%ﬁiﬁaﬁ
e PR e ol R o 8- o
i. Noida Authority should comply with Para 29 (iii) of Hon'ble NGT
order dated 03.08.2022 regarding tapping of 30 identified drains or any
other such drain carrying sewage SO a3 to divert to existing STPs and
not to Noida drain & to submit drain-wise action plan of all 30 drains &
other drains in NOIDA for diversion to existing STP and for ultimate
disposal of treated effluent not to NOIDA drains.
2. Noida Authority shall submit time-bound action plan to ensure
compliance of Para 29 (iv) regarding compliance of all existing STPs
and upcoming, STPs as per standards as directed by this Tribunal vide
o] order dated 30.04.2019 -in OA No. 100972018, Nitin Shankar
Deshpande vs. Union of India & Ors. subject to further directions of
S ~ Hon'ble Supreme Court in pending proceedings.
v 3. Noida ;Authority shall provide STP wise status/ action plan for

" .
. management of sludge generated and reuse of treated effluent.
A U F0-2......
i -
A, - 128, fefy TS, o TR, vars . 7.C.-12 V, Vibhut! Khand, Gomti Nag
qaTH - 226010 Co : Lucknow - 226 010 ,
. 0522-2720828,2720831 . -, o Phone  0522-2720828, 2720831
dxg  : 0522-2720764, 2720876 @%/Fax‘ :0522-2720764, 272067€

-t - Infn@unoch.com 7 . ‘ E-mall  :Info@uppch.com
) - Viiakeslta AL ARCH.COM
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= . UTTAR PRADESH POLLUTION CONTROL BOARD
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1002, /2018 AT FYA T Ve A% ZoRo Ta I § Mo I gRT Afdrawo1 T
T~ 03.08.2022 a»’rmﬁamﬂw%:ﬁm%m {orgwor frarer @ FriEw)
R 1974 B T 18(1)@) @& mwta Sowo wgEw PRy 9 @ Prdw W fasg
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1.-To intervene on the matter of disposal of wastewater generated from

KhodaMeakanpur Nagar Palika and resolve the issue of availability of
land.

2. To review and ensure immediate compliance of Para 29 (vi) of Hon'ble
NGTs direction dated 03.08.2022
SR el @ Sgurer # g PRI B FUreE AT Vg IRAiiy sria) @
o TEE @ W P W 15 R B eFey IRa wen giiee st afe
S=1g weyel i 918 @) W arqaed st e A o s |

e - SRR | |
~
(et )
ez
wfofefe-

1. W Whm, P wgw frEm i€ @ uw WM U-19014 /59 /
2020 / SZYTA—1 /9504 1 10 Wi, 2023 B argew G
{mm.mommmm.w| k
. fofdy aftrprdt (o), Sovo weEwr P A, T |
: wEw whg

A4, - 129, fvfar wve, T TR,
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' ue -
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Phone 5 ‘
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NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
OFFICE OF THE SENIOR MANAGER (JAL)-I

SECTOR-5, NOIDA
No: Noida/SM(Jal)-1/2023/881 Dated : 06.11.2023
T T P R e L s B T IR R L SN N S VR S A bR T e S TR TV AER B 284

To

The Consultant -Judicial-NGT (P.B.)
Email ID : judicial-ngt@gov.in

ON:

S L

Ref.: NGT OA No. 1002/2018 titled Abhist Kusum Gupta Vs State of Uttar Pradesh & Others
Hon’ble NGT order dated 03.08.2022.

In compliance with the Hon’ble NGT direction on dated 03.08.2022 for NOIDA. An update on the
submitted action plan is hereby furnished for the ready perusal and sympathetic consideration please:

......

g i

1 | Point No.-21 of | Details of 95 nos. Group Housing Societies STPs as below:-
order dt. 03.08.2022

It is clear that out of | ['No of GHP STP STPnot | STP under | Complying Not
95 _ goup housing . Installed | installed | installation STP Complying
societies STP
............... if without o5 33 12 0 69 14
functional STPs, the
group housing
societies were not || S, Description Status as on Dated | Present Status
allowed to occupied, || N. 21.07.2023
g;i,e Sméit;zn g:;: ] Nos. of Group Housing Installed 83 83
handled. STPs.
2 | Environment Clearance cleared
& U.P. Pollution Control Board
has issued CTO. Their sewage 04 04
connected to the Central Sewage ‘
Treatment Plant (CSTP) of
Noida,
3 | Connected in Noida sewer line
and at present their sewer is
treated in Sewage Treatment 07 07
Plant (STP) (Noida) as per
Qccupancy Certificate.
4 | Undertaking given by Builder
with timeline for 01 01
operationalization of STP,
Total Nos. Sof (}r:)up Housing 95 05
ocietieg

Details already Submitted in Compliance dated 21.07.2023 on page no.-9 to 13

4

L

Page 10f 8 0‘1
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..There is not
effective monitoring
by Noida to perform
the essential duties. It
is surprising that it
could not create an
environment cell.

In compliance of Hon'ble NGT order dated 23.12.2021, Noida Authority has
already created dedicated environmental monitoring cell consisting of
environmental professional from the Consulting Firm M/s VMC Management
Consulting Pvt. Ltd., 514, DLF Tower-B, Jasola District Center, New Delhi, vide
letter no. Noida/CAP/2022/3401dated. 14.02.2023, The Environmental Cell has
commenced its work and conducting the survey of Group Housing Societies. The
Environmental Cell will now submit the report & would suggest the remedial action
{ Preventive measures to be taken which includes reporting of violation to Noida
Authority / UPPCB for taking preventive action against the violators as per norms.

The Scope of Work for environmental cell is as follows:

1. identify current Environmental status,

2. Identify the Environmental Compliance Gaps and action plan,

3. Develop the standard operative procedures (SOPs) for all the activities like,
Integrated Water & waste Water Management including STP, ETP, Road Sweeping
machines, Solid Waste Management, Green belt adequacy and to be compliant with
the GAPS.

4, Establishing Environmental Monitoring parameters for Noida.

5. Developing strategy to make Noida as a City of 3R (Reduce, Reuse and Recycle).
6. Establishing Required Date Acquisition / Analytics and Reporting framework,
which can be made online for the executives of the authority and available on the
public domain.

7. Assisting the attorney to present before. different Hon'ble Judiciary and other
regulatory bodies about the environmental liability of the Authority and its
execution status and future issues

8. Representing Noida Authority along with its officials at various forums for
environmental policy matter.

9- Defining T&Cs for the residential projects to comply with as per environmental
regulatory guidelines and notifications. -

10. Capacity Building of the Noida Authority officers for smooth running of the
environmental matter pertaining to Noida.

11. Preparation of brief questionnaire for audit and inspection, which shall cover the
following:

a. Compliance check of all EC conditions related to integrated water resource
management, i.e., w.r.t wastewater, freshwater and groundwater management
including aspect of RWH.

b. Compliance check of all the consents associated with Water (Prevention and
Control of Pollution) Act, (CTE/CTO/Municipal supply permission/groundwater
abstraction permission/discharge permission)

¢. Record of STP Monitoring test reports maintained at the site, if any.

d. Compliance check of water balance w.r.t. Freshwater demand; wastewater
generation; Treated water quantity; Recycle/reuse of treated STP water; Discharge
quantity and mode of disposal; sludge handling; Treatment Capacity & technology,
12, Site visit at all the project sites in which environmental clearance is issued by
SEIAA for the survey, surveillance, and monitoring for audit and inspection of
compliance of EC conditions for water resource management.

13. Sampling of the waste water at the operational STP at inlet and outlet {one
sample every 6 months) for compliance to the applicable pollution norms, every 6
months. The sample collected at site shall be sent to the designated laboratory of
UPPCB. Waste water quality shall be analysed for pH, Colour, BOD, COD, TDS,
Faecal Coliform (FC) & Total Coliform, ete.

14. The sampling and analysis shall also involve the following (about 75-100
random samples, as per field conditions and needs based on audit and inspection): a.
Analysis of water quality of fresh water sources. b. Water quality of final treated
discharge water for possible reuse/reutilization.

15. Assessment and audit of complete water balance for all the projects for which

Page 2 of 8
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... No coercive steps
have heen like black

EC has been issued.
16. Preparation and submission of half yearly Inspection Report.

Details aiready Submitted in Compliance dated 21.07.2023 on page no.-14 to 22

> Noida Authority has approved environment compensation procedure, in its 208®
board meeting, dated 28.12.2022, for the group housing having area more than
20,000.00 Sqm. for running operation of their STP and installation of STP. The

listing, cancelling Noida authority will inform UPPCB to impose Environmental Compensation on
occupancy certificate/ such group housing societies as per CPCB guide lines.

completion Details already Submitted in Compliance dated 21.07.2023 on page no.-23 to 24
certificate.

Point No.-29 (i) of .

order dt. 03.08.2022 | Geo tagging qua 24 drains out of 30 drains has been done by the deputed agency
CPCB may issue NEERI & NIC (National informatics Centre) in compliance of order dt. 03.08.2022.
...... The storm water

drains, canals and

water bodies need to
be geo tagged and
given UID. In any
case, no consent be
given for discharging
effluents not meeting
BOD 28 criteria of
Class "B". Drains
built exclusively as
conveyance  system
(open sewer) must
terminate to STPs.

Point No.-29 (ii) of
order dt. 03.08.2022
......... Mode of
disposal should not be
the drains. Effluents
may go to sewers

The total sewer network of Noida Authority is connected to 8 Nos. main STP of
Noida situated in Sector-54 (2 Nos.), Sector-50 (2 Nos.), Sector-123 (2 Nos.) &
Sector-168 (2 Nos.). '
Installed capacity of STPs - 411 MLD

leading to STPs.

Point No.-29 (iii) of In compliance Hon’ble NGT order dated 23,12,2021 regarding 30 drains
order dt. 03.08.2022 | merging to Kondli drain it to submit that Prof. C,R. Babu has visited and given
Thirty identified | gyooestions as per this to classification of drains into 3 categories based on its with

drains or any other
such drain carrying
sewage be diverted to
existing STPs and not
to Noida drain. Such
drains are

to be used for flood
management.

as major, medium and minor. Bio remediation method has been proposed for major
and medium drains. In addition to the above, construction of in-situ wetland and
plantation in main Kondli drain was also proposed.

A) Construction of one no. In-Situ wetland work was awarded to U.P. Irrigation
department in consultation with Prof. C R Babu (CEMDE, University of Delhi} on
dated 18.02.2021 as a pilot project on Noida Drain, The work has completed on
dated 30.04.2022 and is fully functional presently.

One No. on line monitoring system (OLMS) is in process to be installed on both
end of this completed wetland (upstream & downstream) with a facility of 24 hrs.
digital display,

4
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B) Two nos. In-situ remediation wetlands in Noida irrigation drain also have been
awarded as per advise of Prof. C.R. Babu. The construction of wetlands is in
progress. Physical progress of both wetlands mention as below: -

Total cost Percent
Location of project DOS ADOC
(in Cr.) Progress (%)
Near NSEZ, Dadri .. | 05012022 | 15.04.2023 100%
Crossing, Noida Rs 14.25 Cr
Near Advant Tower, ) ’ 05.012022 | Workin 95%
Sector-142, Noida - progress ¢

Development work of Wetland Sector-142 completed & Plantation work is in
progress. It will be completed by 31.12.2023.

Further about 30 drains the Noida Authority has deputed environmental
expert ie., National Environmental Engineering Research Institute (NEERI),
Department of Science & Technology, Government of India, for preparation of
DPR, for construction of In-situ and Ex-situ wetlands and construction of minor
STPs over drains or intercepting of drains to divert to near STP. An MOU has been
signed between NOIDA and NEERI on 21.07.2022. It is pertinent to mention here
that, as per the said MOU NEERI has started their work at site. NEERI has
submitted draft Feasibility report in January-2023. They have also started
Topography survey for all drains including main Kondli drain, Detailed DPR for all
drains will be submitted in a period of 3 to 6-month phase wise. After the said
report Noida Authority will call tenders & pet the work done, work executed as will
be directed in DPR. NEERI has submitted the final Feasibility Report on dated
16.05.2023 and in continuation of the Feasibility Report NEERI was submitted first
DPR for drain on Dated 26.06.2023.

Details already Submitted in Compliance dated 21.07.2023 on page no.-29 to 241

Point No.-29 (iv) of

order dt, 03.08.2022

All existing STPs and
upcoming STPs need
to meet standards as

directed by this
Tribunal vide order
dated 30.042019 in
OA No. 1069/2018,
Nitin Shankar
Deshpande vs. Union

A)  All existing 08 No. STP (6 fully functional & 2 on trail run) in Noida Located
Sector-50, Sector-54, Sector-123 & Setor-168 are running under Design standard
SBR technology, as per order dated 30.04.2019 passed by Hon’ble National Green
Tribunal, New Delhi in OA No. 1069/2018 Nitin Shankar Deshpandey Vs, UOI &
Ors. Accept the parameter of fecal coliform.

Monthly examination report enclosed here with for kind perusal. On behalf of
online continuous Emission monitoring system report (OCEMS). six no. of STPs
have directly connected with CPCB server & rest two OCEMS provision in
tendering process. Samples also taken STPs influent/effluent and duly tested by
third party quality monitor Sriram_Institute for Industrial Research, Delhi as in
regular monthly basis, which Reports are as per norms: -

of India & Ors. | Resylts of Quality Analysis at Sriram Institute for Industrial Research, New Delhi
subject to  further | (vonth October-2023)
directions of Hon'ble i i :
Supreme Court in || STP& | pH [ Biochoni | homeat | P08 | TN | phesph | Ninoge
: : or ca Xygen uspen eca
pending proceedings. Oxygen | Demand, ed Coliform orous | n{asP),
Demand, | mg/l(at Solids, per 100 (as P), meg/l
mg/l (at | 20°C for 5 mg/l ml mg/]
20°C for |  days)
5 days)
Pagedof 8 O(\C’Jf
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Analysis At a Glance

33
MLD 7.4 10 56 17 4.6 X 107 0.6 39
Sec-54
54
MLD 72 8 40 8 33X 10 2.5 28
Sec-54
oy 6 2 70 3.2 10
MLD 7.8 3 1 . .
See-50 Organism
25
MLD 15 3 16 5 1.09 X 102 3.1 7
Sec-50
50
MLD 74 7 36 7 542X 102 03 8
Sec-168
100 04 "
52&23 1.5 7 36 6 Organism 2.6
35
MLD 7.7 9 43 8 26X 102 0.01 11
Sec-123 ’
80
MLD 7.9 5 24 10 172X 102 1.8 7
Sec-123
Effluent discharges standards for Sewage Treatment Plant
As per
NIT/ | 78 <20 <100 <10 <50 2 <100
Tender
As per :
GO of 6.5
GOI Dt. to <100 NA 30 NA NA <1000
13.10.20 9.0
17
NGT
Order 65
106920 | <0 <50 <10 <10 <50 | <100
18 dated 0.0
21.12.20 *
18 )
. Above parameter test reports (Sriram lab) Annexure- 1
PH TSS | COD BOD Total Total Fecal coliform
(mg/ [ (mg/L) | (mg/L) | Nitrogen | Phospho | (MPN/100m)
L) rus
NGT Order
OGS | 6310 | <0 | <0 | <10 | <10 <5.0 <100
21.12.2018
Average As per
value of All | 7.85 | 7.88 | 34.00 | 650 | 1538 | 1.76 sitached
STPs etails
annexure

Hence it is clear that all parameters are within the range of defined norms.
Details already Submitted in Compliance dated 21.07.2023 on page no.-275 to 292

B) However to conirol the parameter Fecal Coliform & QOut-Let Parameter more
effectively Noida has already floated Tender for installation TTP (Tertiary
Treatment Plant) as directed by Uttar Pradesh Pollution Control Board, Noida vide
letter No. 534, Dated 30.07.2022 which is to be done within five years from dated
of letter i.e. 30.04.2022,

Page 5,_of 8 l}/
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Work in progress. Details giveﬁ below:

S.T.P in operation

S.No. Rupning STP | MLD Status T.T.P. At all running
in Sector (Tertiary Treatment STP
Plant). (Time Line)}
1 54 33 Warl in progress March - 2024
2 54 54
3 50 25
4 50 34
5 123 35
6 168 30
New STP
S.No. Ruonning STP | MLD Status T.T.P.
in Sector (Tertiary Treatment
Plant).
1 123 80 Work in progress March - 2024
2 168 100 | Tertiary Treatment Plant | Operational
Installed and operational

(C) 1t is also to inform that these S.T.P. has already added to server CPCB (Central
Pollution Control Board) server through OCEMS for direct Monitoring of Out-Let
Parameter. s T

OCEMS Status Report
S.No. | Rumning STP | MLD Status QCEMS installation
in Sector
1 54 33 Incompliance of UPPCB letter no.-533 dated
2 54 54 02.09.2020. OCEMS has been installed and
3 50 25 made functional also connected to the CPCB
a 50 34 Portal.
5 123 35 | CCEMS bas been installed and made
6 168 50 functional. Will be connected to CPCB Portal
by 30 November-2023.

TTP (Fiber disc filter type Tertiary Treatment Plant) Annexure-g,
(D} Treated Water Utilization report are as below:
() Details of sold STPs treated water:

Sl |. Financial Year Treated water Total Annuzl revenue to Noida
Quality sold out | Authority (n Lacs)

1 2021-22 293 MLD 14.66
2 2022-23 506 MLD 25.33
3 2023-24 31T MLD 15.55

Ason 31.10.2023 (Ason 31.10 2023)

(ii) Treated water used in irrigation parpose in Noida Area for green belts, parks
and in wetlands as below :-

STP Year MLD Used
Average of all 08 STPs | Month July-2023 to 33.59 in a day
Qctober-2023

Details already Submitted in Compliance dated 21.07.2023 on page no.-299 to 303

I
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(iii) Treated water future plan for irrigation system in one year further in noida
area as below
Sl No. Sector Arcaluse Quality
Proposed
(In MLD)
01 54 | Wetland in polishing pond in premises of 15
STP Sector-54
02 50 1. Supply of treated water in green/ 30
belt/Park in Sector-51, Sector-7X,
Sector-112 to 122
03 123 | To NTPC First Stage 35
Golf Course, Sector-151, Sheed Bhagat 20
Singh, Sector-150, Along Noida Greater
04 168 Noida Express-Way Green belt
Green belt, Park & Wetland Sectors 20
Along Noide Greater Noida Express-
Way Green belt
Total 411 MLD STP Capacity 120 MLD in a
Day

Details already Submitted in Compliance dated 21.07.2023 on page no.-304

Sludge Managemeni

Noida is in contact with consultant as well as expert for biological
treatment and proper use of daily generated sludge by all STPs. EOI will be
initiated soon.

(E)

Point No.-29 {v) of
order dt. 03.08.2022
MoU for utilization
for sewage between
Power Plant and
Noida be executed
without delay.

NTPC has to perform its obligation as per MOU which is not being done, therefore
following reminders has already been served to NTPC, but still no action has been
taken to full fill the MOU clause by NTPC,
Letter No.-NOIDA/ACEQ(M)/2022/SM(JAL-OA)/1047 Dt. 10.08.2022
Letter No.-NOIDA/ SM(JAL-OA)/ 1095 Dt. 30.08.2022
Minuts of Meeting-NOIDA/ACEC(M)/2022/ 92 Dt. 05.09.2022
Letter No.-NOIDA/ SM(JAL-OAY1121/22 Dt. 07,09.2022
Letter No.-NOIDA/ SM{JAL-OA)/1177/22 Dt. 22.09.2022
Letter No.-NOIDA/ACEQ{M)/2022/SM(JAL-OA)/1248 Dt. 17.10.2022
Letter No.-NOIDA/ACEQ(M)/2022/143 Dt. 14.12.2022
CEQO, Noida has written letter on dt. 27.03.2023 to Director, NTPC to
execute MOU between NOIDA, NTPC & U.P. Jal Nigam in Compliance of
Hon’ble NGT order.
Letter No.-NOIDA/CEQ/2023/SM(Jal-OA) 1574 Dt. 27.03.2023

9. Letter No.-NQIDA/CEQ/2023/SM(Jal-OA)/201 Dt. 03.08.2023
Annexure-3

R NOW W

Point  No.-30 of
order dt. 03.08.2022

Pending consideration
of action against other
authorities and final
accountability of
NOIDA  Authority
and DJB, they are
directed to deposit
respectively a sum of
Rs, 100 Crore Rs. 50
Crore in & separate

Noida Authority filed civil Appeal No.-8547-8548 of 2022 on 15.11.2022.
Upon hearing the Hon'ble Supreme Court passed order on dated 28.11.2022 as
below: -
1. Permission to file the appeal is granted
2. Delay condoned
3. Issue notice, returnable in eight weeks.
4. Pending further orders, there shall be a stay of the impugned order of the
National Green Tribunal dated 03, August 2022, insofar as it directs Noida
and the Delhi Jal Board to deposit respectively interim compensation of

_ Page70f8

Rs. 100 crores and Rs. 50 crores.
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account with CPCB
towards interim
compensation.

The interim order has not been vacated till date. Next hearing is on 05.12.2023.

Details already Submitted in Compliance dated 21.07.2023 on page no.-307 to 308

ACS, UD of UP need
to immediately
review and ensure
treatment of sewage
generated by Khoda-
Makanpur.

In compliance of Hon'ble NGT order The Chief Secretory, Govt. of U.P. directed to
Noida Authority, U.P. Jal Nigam & Ghaziabad Development Authority in the
meeting on dated 14.04.2023 to find availability of land for construction of
STP/SPS, further to this, Noida Authority has identified 16000 Sqm. land in Sector-
62, Noida suitable for construction of STP/SPS adfacent to Khoda Makanpur.
Accordingly, an offer letter was sent by Noida Authority on dated 02.06.2023 to
Nagar Palika Parishad and the proposal has been accepted by Executive Officer,
Nagar Palika Parishad Khoda Makanpur vide their letter dated 03.06.2023,
Allotment of identified land to Khoda Makanpur, Nagar Palika Parishad is under
process.

Details already Submitted in Coﬁlpliénce dated 21.07.2023 on page no.-309 to 310

o \ G0

Senior Manager
Jal Division-I, Noida

Page8of8
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1
NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
OFFICE OF THE SENIOR MANAGER (JAL)-I
SECTOR-5, NOIDA

No: Noida/SM({Jal}-172023/1220 Dated:16.01.2024

To
The Consultant-—Judlc:al NGT (P.B.)
Email ID : judicial-n

Ref.: NGT QA No. 1002/2018 titled Abhist Kosum Gupta Vs State of Utfar Pradesh &
Others  Hon'ble NGT order dated 03.08.2022,

Sir,

This is iri continuation to the action.taken report dated 08.11.2023 filed by the undersigned on behalf of the
NOIDA Authority. Pursuant to the said Teport, the development qua point no. 29 (vi) of order dated
03:08.2022 is that NOIDA Authority has approved the allotment of land for STP te Kkioda Makanpur
Nagar Palika Parishad in the 213" Board meeting 6n dated 26.12:2023. Copy of minutes enclosed.

‘Benior Manager
Jal Division-I, Noida

Page1oft
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- MNERURE- L

Wehbsite : www.shriraminstitute.org
001 Certified Institute E-mail id : customercare@shriraminstitute.org
qad@shriraminstitute.org

ULR NO. : TC844473000011709F TEST REPORT NO : C1/0000340380

Crient Cde (NODAOlNosm o Pate - 23-10-2023

NFW OKHLA INDUS I'ﬂlAL DBVELOPMEN T Job Mo :2310-1-411-605
TUAL . : . . Buuking No - RG23247115464
Bouking Dae 1 10-10-2023
Cuslomer Rel No.  : NOI DAISR.MGR[_JAL-DIA}I
202301524 :

) Cusiomer Ref D1, :27-02-2023
MANAGER (JAL-

Job No, 2310-1-411-605

Results Protocol ‘
19 18: 3025 Pt-11-2022
10 1S: 3025 Pr-17-2022
24 APHA 24" Ed., 5220
5 APHA 24" Ed., 5210
i
i 1S: 3025 Pi-34-1983, RA 2019
1.8 IS: 3023 Pr-2-2019 l
§
—End of Report —

AUTHORISED SIGNATORY
C R EMPLOYEE CODEf H(0 & )
s GC~01(R9.VOS) L e 1/1 ]

Nefo; The results rolate dnly to the itemns {ostod cailbratad above.
" Sparined mprls.'pfxalnmpm erany alher topins shuuld be n.rlhonﬂuudhy referenzo 1o tho orfglaal sepert.

. Phone. 91-11-35200445, 35200499 Fax : 91-11.35200455
i W See overleaf for ferms & conditions
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(A unit of Shriram Scientific and Industrial Research Foundation)
19, University Road, Delhi — 110007 (Indla) Website : www.shriraminstitute.org

L] E k
é"ngw" - AnlSO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org

gad@shriraminstitute.org

ULR NO. : TC544423000011742F TESTREPORT NO : C1/0000340383

——

lsswcd‘l‘g-_‘_:‘_ e .
- Cliont Code : (NODADINOS7L) * = - Date $23-10-2023
"NEW.OKHLA INDUSTRIAL DEVELOPMENT Job No :2310-1-411-607

Xon

3ooking No : RG2324/145464

Booking Date 2 10-10-2023

Customer RefNo. - MNOIDA/SR.MOR[JAL-Q/AY
202371524

Customer Rel' Dt ; 27-02-2023

Job No, 2310-1-411.507

/ATER DRAWN BY OUR REPRESENTATIVE ON 10,10.2023 FROM
TY; MARKED AS "STP CCT OUTLET WATER, 35 MLD, SEC-123 NOIDA®

‘ Results Protocol )
s 7.7 1S: 3025 Pt-11-2022
: 8 IS: 3025 Pt-17-2022
48 APHA 24" Ed., 5220
9 APHA 24" Ed,, 5210
1 IS: 3025 Pt-34-1988, RA 2019
5 Total Phosphiorous-Cas P), mg/l 0.0! IS: 3025 P1-2-2019

'DOR; 10102023

—End of Report — s : p

1l

AU ISED SIGNATORY

I INSTITUTE H@R INDUSTRIAL RESEARCH

EMPLOYEE CODE:{ Y[ 0 )

1/1
g;:f : i Balrﬁ.ﬁ;ﬁ?ﬂiﬂgﬁu tha eriginal repost.
e °F 6 : 91-11-35200445, 35200499 Fax : 91-11-35200455

See overleaf for terms & conditions
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NSTITUTE FOR INDUSTRIAL RESEARCH
ram Scientific and Industrial Research Foundation)

Delht ~ 110007 {India} Website : www.shriraminstitute.org
45001 Certified institute E-mail id ; customercare@shriraminstitute.org
gad @shriramlnstitute.org

TEST REPORT NO : C1/0000340382
ﬁnlc 1 23-10-2023
MENT Job No :2310-1-411-606
Booking No : RG2324/1/5464 ;
GINEERJAL {O/A) Booking Date : 10-10-2023
Customer Ref No. = NOIDA/SR. MGR[ML-OIA]I
202371524
Customier Ref DL : 22-02-2023
MANAGER (JAL- ;
Job No, 2310-1-411-606 S
TER DRAWN BY OUR REPRESENTATIVE ON 10, 10,2 02:. FROM
T'AS "STP INLET WATER, 80 MLD, SEC-123 NO]DA" WAS
Resulis Protocol .. -
1.5 IS: 3025 Pt-11-2022 ' °
g/l 83 IS: 3025 Pe-17-2022
388 APHA 24" Ed, '$920°/
197 APHA 24" Ed,, 5210. .
_ 37 IS: 3025 Pt-34:1988; RA 2019~
mg/l 69 - IS: 3025 P12:2019
—End of Report —
DSIGNATORY
EMPLOYEE cooel- Y0 )
1/1 )
[iirated above,
by refaronce to the eriginal ropert.
: 91-11-35200445, 35200493 Fax : 91-11-35200455

See overteaf for terms & conditlons




¢ Website ; www.shriraminstitute.org” '
5001 Certified Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org

TESTREPORT NO : C1/0000340340

Date 1 23-10-2023
Job No : 2310-1-411-604
Booking No : RG2324/175404
AL (O/A) Booking Date 1 10-10-2023
Customer RefNo.  : NOIDA/SR. MGR[JAL-OIA]I
202311524

Cusiomer Ref DL ; 27-02-2023°

Results Protoeol N

6.9 1S: 3025 Pt-11-2022°

308 IS: 3025 Pt-]7-2022

520 APHA 24" Ed, 5220

262 APHA 24" Ed, 5210 <

a1 IS: 3025 Pi-34-1988, RA 2019
52 IS: 3025 P1-2-2019

—-—End of Report —

el . ¢

MPLOYEE CODE (
/1.

. AUTHORISED SIGNATORY- - ~

k{los bl

adi,tal :alad abaove.
b S el M referanes to the erighnal report.

‘Phon ¥ 01-11-35200445, 35200499 Fax : 91-11-35200455
; See overleaf for terms & conditions
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Website,_: www.shriraminstitute.org

o : i
p- -& 45001 Certified Institute E-mail id : custoinercare @shriraminstitute.org
gad@shriraminstitute.org

TEST REPORT - NO : C1/0000340362

Date 1 23-10-2023
ENT Job No :2310-1-411-597
’ Booking No : RG2324/1/5464
AL {OfA) Booking Dale (10102023 . .
- Customer RefNo. : NOIDA/SR.MOR[IA!
2023/1524 R

Customer RefDL.  :27.02-2023

Results Protocol ..
75 18: 3023 Pt—II 2022

6 18: 3025 Pt-17-2022

d, mg/| 36 APHA 24" E,,:_:i,:,_ 5220 -

¥P¥and, mg/) 7 APHA 24" Bd;5210° 5
13 IS: 3025 Pi-34-1988,RA2019
ing/l 2.6 1S: 3025 Pt-2-2019-
—End of Report —

: SIGNATORY
C ) EMPLOYEE coms[ Lﬁo < )
3 111 5 -
Tated above,
df bry raforance ko the erfginal mpert,
gne’: 91-11.35200445, 35200499 Fax ! 91-11-35200455

See overleaf for terms & conditions




Website : www, shrtramtnsﬂtute org
45007 Certifled institute E-mail id : customercare @shriraminstitute, org
qad@shriraminstitute.org

TEST REPORT NO : C1/0000340363

Cllcnt Code ; (NQD DINOE'H' Date 1 23-10-2023
NEW OKIEA ; Joh No : 2310-1-411-598
; 0 . Baooking No : RG232411 /5464
JAL (O/A) Boaking Daie : 10-10-2023 .
Customer Ref No,  : NOI DA/SR.MGRIIAL-Q/A)F
2023/1524 . )

Customer Ref Dt : 27-02-2023

Results Protacol P

83 1S:3025 Pr-11-2022 -

146 IS: 3025 Pt-17-2022

240 APHA 24" Ed. 5220 -

125 APHA 24" Ed.5210

37 IS: 3025 Pr-341985, RA 2019
4.9 IS: 3025 Pt2-2019 |
—-End of Report —

- JTH ISEDS[GNATORY
EMpLovEEcooe(Hiog )

1/1

ones: 91-11-35200445, 35200483 Fax:91- 1‘1-35200455 S
Sea overleaf for terms & condifions
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di elhl ~ 110007 (India) Website : www.shriraminstitute.org
4 001 Certified Institute E-mall Id : customercare @shriraminstitute.org
qad@shriraminstitute.org

TEST REPORT NO : C1/0000340364

Date : 23-10-2023

AENT Job No :2310-1-411-399 -
Booking No : RG232471/3464

AL (O/A) Booking Dale . 10-10-2023 .
Cuslomer Ref No, 1 NOIDA/SR.MGR[JAL-O/A Y
202341524 '

Customer Ref Dt 1 27-02-2023

MANAGER (/AL-

Job No. 2310-1-411-599

'[&R DRAWN BY OUR REPRESENTATIVE ON 09.10, 2023 PROM
TD:AS "STP CCT OUTLET WATER, 50 MLD, SEC-168, NOID !

Results Protocol . .
74 18: 3025 Pt-11-2022

g/l 7 1S: 3025 Pr-17-2022
Dainand, mg/l 36 APHA 24" Ed., 5220
Detand, mgl 7 APHA 24" Ed., 5210
8 IS: 3025 Pt-34-1988, RA 2019 .
a8 P, mg/l 0.3 IS: 3025 P1-2-2019
—&nd of Report —

-

AUTHORISED SIGNATORY
EMPLOYEE CODE({ L0 S )

1/1

"ied above.
By reference o Ihe eriginat ropod.

e 91-11-35200445, 35200498 rFax 91+11.35200455
> See overleaf for terms & condltlons




.SHRI RAM INSTITUTE PP§ INDUSTRIAL RESEARCH
AE\! (A umt of Slm.ram Scientific and Industrial Research Foundation)
i

19 University: Road De!hi — 110007 (India) Website : www.shriraminstitute.org

An 180 - 9001 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org
gad@shriraminstitute.org

ULR NO. : TC544423000014702F TEST REPORT NO : C1/0000340361

Issued To

Cliént Cade (NODAO]NDST!] . Date 1 23-10-2023
NEW OL.HL.A ENDUS'I'RIAL DEVELOPMENT Job No :2310-1-411-596
AUTHORITY l3ooking No : RG2324/1/5464
OFFICE 01‘ I'HE PROJECT ENG!‘NEER JAL{GIA)Y Beoking Daie : 10-10-2023
i . : Customer Rel No. : NOIDA/SR.MGRPIAL-OIAY
20231524

I e Cuslomer RefOL  : 27-02-2023
GAM;SR.-MANAGER (JAL-

Job No. 2310-1-411-596

K DRAWN BY OUR REPRESENTATIVE ON 09,10.2023 FROM
KED AS "STP INLET WATER, 34 MLD, SEC-50 NOIDA" WAS

Results Protocol
7 7.4 1S: 3025 Pe-11-2022
d'Sofids, me/l 116 IS: 3025 Pt-17-2022
T ni¢ id, mg/l 492 APHA 24" Ed,, 5220
' 4 : . Blochemmm Qxygen Demand mg/l 203 APHA 24" Ed., 5210
(at 20°C f01 5 dnys)
’ i 2] 1S: 3025 Pt-34-1988, RA 2019

8.3 IS: 3025 P1-2-2019

—End of Report —

: RISED" SIGNATORY
EMPLOYEE cooe ‘o< |

11

d above.
refarenc fo the original report

: 84-11-35200445, 35200499 Fax ; 91-11-35200455
See overleaf for terms & conditions
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_ ‘g % (A umt of Shnram Scientific and Industrial Research Foundatlon)
fhx & ' 19 Universnty Road, Delhl - 110007 (India) Website : www.shriraminstitute.org

- SHILHAN Ari IS0 - 8001, 14001 & 45001 Certified Institute E-mail id : customercare @shriraminstitute.org
o . gad @shriraminstitute.ory

--ULR:NQ;-_:-;;saag'zaobpqiﬁssapf'- TEST REPORT NO : C1/0000340356

Tssued !o

lie Date 123-10-2023

lob No 12310-1-411-593

Booking No : RG2324/1/5464

Booking Date :10-10-2023

Customer el No.  : NOIDA/SR.MGRJAL-O/A)/
202311524 '
Customer RefDL. : 27-02-2023

Job No. 2310-1-411-593
X DRAWN BY QUR REPRESENTATIVE ON 09. 10, 2023 FROM

Resulfs Protocol
7.5 iS: 3025 Pt-11-2022

5 IS: 3025 Pt-17-2022

16 APHA 24" Ed,, 5220°

3 APHA 24" Ed, 5210 -

7 IS: 3025 Pt-34-1988, RA 3019

3.1 [S: 3025 Pt-2-2019

—End of Report —
. - "AUTRORISED SIGNATORY
" EMPLOYEECODE( Y [0 )
R : 1/1 S et I
{ad abovo,
ul'eunr.a to the: original reperl
& : 91-11-35200445, 35260433 Fax : 91-{1-35200455

See overleaf for terms & conditions
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18
STITUTE FOR INDUSTRIAL RESEARCH

ielhi ~ 110007 (India) Website : www.shriraminstitute.org
5001 Certified Institute E-mall id : cusiomercare @shriraminstitute.org
g gad@shriraminstitute.org

‘..ULR-NO' :TC'5'444‘23000'01171“3F o TEST REPORT NO : C1/0000340384

Date . 23-10-2023

Job No :2310-1-411-608

Booking No :RG23241175464

Booking Date 2 10-10-2023

Customer RelNo.  : NOIDA/SR.MGRJAL-Q/AY
202311524 -

Customer RefDe.  : 27-02-2023

Results Protocol
7.3 1S: 3025 Pi-11-2022
100 1S: 3025 Pt-17-2022
424 APHA 24" Ed., 5220
215 APHA 24" Ed., 5210
s 56 IS: 3025 Pt-34-1988, RA 2019
Tola] Phosphorous (as P), mgll 6.9 18: 3025 P1-2-2019

lD 2023

—End of Report —

AUTFIORISED SIGNATORY
empLOYEE cODEf Y] 0S )

1/1

gl relaie-only to the. ltems tested ! calibrated above.
urntnlo s nranyuﬂur cupius sm Sith by ralstence 1o thy aelgtnal repart,

3 1 91.14-35200445, 35200499 Fax : 91-11-35200455 '
See overleaf for terms & conditlons
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gad@shriraminstitute.org

[ ——

TEST REPORT NO ; C1/0000340380
Date :23-10-2023
ENT Job Ne :2310-1-411-593
= Booking No (RO2324M/5464
ENGINEERJAL (O/A) Bocking Date (10-10-2023 . .
Customer RelNo.  : NOIDA/SR.MGRJAL-QJAY
202371524 I
Customer Rel 1. :27-02-2023
MANAGER {JAL-
Job No. 2310-1-411-595 S ;
[RR DRAWN BY OUR REPRESENTATIVE ON 09.10.2023 FROM = .
EDVAS "STP CCT OUTLET WATER, 34 MLD, SEC-50'NOIDA" WAS -
Results Protocol . . . ]
7.8 IS: 3025 Pt-14-2022 -
2 [: 3025 Pr-17-3022.,
16 APHA 24" Ed. 520"
3 APHA 24" Ed., 5210
10 IS: 3025 Pt-34-1988, RA 20197
me/l 32 IS: 3025 Pr2:2019°
—End of Report —
S AUTHORISED SIGNATORY .
-EMPLOVEE COPE( Y{6.C ) ¢ ¢
A 1/1 L T
ad shove, .. P
Sy refurance ta tha arfginal repart AR
': 91+11-35200445, 35200499 Fax : 01-11-35200485

2 EaRAE
e,
Sy T SN R L At R K
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NSTITUT% %OR INDUSTRIAL RESEARCH

lhi - 110007 (India) Website : www.shriraminstitute.org
001 Ceriifled insfitute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org

TEST REPORT . NO : C1/0000340358
Dale :23-10-2023 .
LQPMENT Job Na 12310-1-411-594 .
Booking No 1 RG2324/175464
L (0/A) Beoking Date 10102023

Customer RelNo.  : NOIDA/SR. MGRUAL—OMIJ'

2023H524

Customer Ref Dt :27-02-2023

SRAMANAGER (JAL-
Job Nao, 2310-1-411-594
:DRAWN BY OUR REPRESENTATIVE ON 09 !0 2023 I"ROM
S"STP INLET WATER, 25 MLD, SEC-30 NOJDA" WAS

Results Protoeol R

7.3 18: 3025 Pt-11-2022
140 15: 3025 Pt-17-2022 .
524 APHA 24" Ed., 5320
262 APHA 24" Ed., 5210
44 IS: 3025 Pt—34 1988 RA 2019

~mgfl 7.5 1S: 3025 Pt—2-2019
—End of Report —
A D SIGNATORY
EMPLOYEE CODE {Ylog )
1/
Note:The resy ini 'nlytolha ltumstasted ited above.
snnmduﬂmph ésplos ! by referancs te the orfginal report.
91-11-35200445, 35200499 Fax:91. 11-35200455

See overieaf for terms & conditions
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“(4 unitof Shriram Scientific and Industrial Research Foundation)

0" Uniivets Sity:Raad; Delhi — 110007 (india) Website : www.shriraminstitute.org

A SO ""‘001'14b0 245001 Certifled Institute E-mall id : customercare@shriraminstitute.org
L qad@shriraminstitute.org

l{L.R ,NQ;": .TC5444?30bJ9D'1:1.6'9_2F. TEST REPORT NO : G1/0000340337
Date :23-10-2023
Job No : 2310-1-411-601
Booking No 1 RG23241175464
Booking Date : 10-16-2023
Custemer Ref No.  : NOIDA/SR.MGR{JAL-O/A)/
2031152
Custemer Ref DI, : 27-02-2023
] Job No. 2310-1-411-601 s
; R DRAWN BY QUR REPRESENTATIVE ON, 10 ]0.2023 F ROM
1) AS "STP CCT OUTLET WATER, 54 MLD, SEC-S!I NO]DA" WAS
Results Protocol . '
7.2 18: 3025 Pr-11-2022
g IS: 3025 Pt-17-2022 ‘
40 APHA 24" Ed, 5220 -
8 APHA 24" Ed.,'5210-
28 15: 3025 Pt-34-1988, RA 2019
25 [8: 3025 Pt-2-2019
~—End of Report —
B " AUTHORISED SIGNATORY -
EMPLOYEE coos( Yle <
; 11 i
tasiad d ab
I3 YT}{D ihegt%m;]tsg ;1&%’:3@@%& mﬁ.-ﬁ..‘fem the oilginat roport.
?5’!. e 91+11-35200445, 35200499 Fax: 91-11-35200455
See overleaf for terms & conditions
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Delhi ~ 110007 (Indla) Website : www.shriraminstitute.org
45001 Certified Institute - E-mail id : customercare @shriraminstitute.org
g qad@shriraminstitute.org

TEST REPORT NO : C1/0000340365

Date 1 23-10-2023
MENT Job No 1 2310-1-411-G00
B L - Booking No : RG2324/1/5464
HE-PROJECT ENGINEER-JAL (O/A) Booking Daie - 10-10-2023
B Customer RelNo. - NOIDA/SR. MGRIJAL-O/A)/
20231524

Customer Ref D1, : 27-02-2023

Results Protacol :
7.4 IS: 3025 Pta11:2022.
g/l 180 1S; 3025 Pt-17-2022
288 APHA 24" Bd,, 5220
150 APHA 24" Ed., 5210
: 34 IS: 3025 P1-34-1988, RA 2019
;mg/! 3.6 IS: 3025 Pr-2-2019

—End of Report —

AUTRORISED SIGNATORY
- EMPLOYEECODE( ({|0 C )

1/1

afibyated above.
0.by referencs {o the originat icport,

" 91-11.35200445, 35200499 Fax : 81-11-35200455. -
See overleaf for terms & conditions
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Website : www.shriraminstitute.org
E-mail id : customereare@shriraminstitute.org
gad @shriraminstitute.org

RO, TC“‘““““"J“‘*‘ TEST REPORT NO : C1/0000340338

Issued To
it Cogé : {NODAO]NOS?!) : Datc : 23.10-2023
-\zs OKHLA, INDUSTRIAL DEVBLOPMEN r Job No :2310-1-411-602

' " - ; Booking No 1 RG23241115464
Booking Date : 10-10-2023 ,
Customer RefNo.  ; NOIDA/SR MGR{JAL-O/A)

- 20231524
S T PIIAQESH,?.D ? gl A Cuslomer Ref Th.  : 27-02-2023
" K AR, DEVENDRANIGAVSR, MANAGER (JAL-
Job No. 2310-1-411-602
'ER DRAWN BY CUR REPRESENTATIVE ON 10.10.2023 FROM
AS “STP CCT OUTLET WATER, 33 MLD, SEC-54 NOIDA" WAS
Results . Protoco] )
74 IS: 3025 Pt-11-2022
17 18: 3025 Pt-17-2022
56 APHA 24" Ed., 5220.
10 APHA 24" Ed,, 5210
39 1S: 3025 Pt-34-1988, RA 2019
0.6 : 18: 3025 Pt-2-2019
—End of Report —
s L ?
- AUTHORTSED SIGNATORY
EMPLOYEE CODE L{l oS
1/1 .

o} d ab
““é..«?,:lg{:-::.,am:m,...,.,ﬂgh,.m,m

it j1 g : 91-11-35200445, 35200438 Fax: 91-11—352!_)0455 B
: See overleaf for terms & conditions
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24
NSTITUTE FOR INDUSTRIAL RESEARCH

De_Im = 110007 (India) Website : www.shrtramlnstitute.org
2001 Certifled Institute E-mail id : customercare @shriraminstitute.org
gad@shriraminstitute.org

ULR NO. : TC544423000011693F TEST REPORT NO : C1/0000340339

Daie : 23-10-2023

Job No :2310-1-411-603

Booking No : RGA324/1/5464

Booking Date 1 10-10-2023

Customer RelNo,  : NOIDA/SR.MGR{JAL-O/A]/
202371524 C

. Customer Ref DL :27-02-2023.
(. MANAGER {JAL-

Job No. 2310-1-411-603

Results Protocol L
7.0 I8: 3025 Pt-11-2022
360 IS: 3025 P-17-2022
520 APHA 24" Ed., 5220
265 APHA 24" Ed., 5210
50 IS: 3025 Pt-34-1988, RA 2019
5.8 1S: 3025 Pt-2-2019
~—End of Report —
AUTHORISED SIGNATORY
EMPLOYEE CODEY {105 )
. 1/1 _
et The résults rela}a unlylu lha itnrns testad r calibraled above.
Smncﬂ eoplclrphmcop!t of By oot éoples’ shoutd bo 1aths origlaziroport.

. Phone 91-11-35200445, 35200499 Fax: 91-14-35200455
L See overleaf for terms & conditions
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19 University- Road BDelhi - 110007 (India}
An 180 - 2001, 14001 & 45001 Certified institute

ULR NO; :-'Tf'c544423090011495F:

M INSTITUTE FOR INDUSTRIAL RESEARCH

(A'umt‘ of Shriram Scientific and Industrial Research Foundation)

Webslite : www.shriraminstitute.org

E-mail id : customercare @ shriraminstitute.org

gad @shriraminstitute.org

E Smnucd‘coplnk!phbtﬂmlos or any olher coplox should ln aylhanteatod by raferance o the original roport,

Phone : 81-11-27000100, 27667267, 27667860

TEST REPORT NO : C1/0000332967
Cotle: : :(NODAOFNDB?I) . Date 0 17-10-2023
QK.HLA INDUSTRIAL DEVELOPM.ENTAUTHORITY Job No +2310-1-111-624
o E OF THF. PROJ ECT ENGINEER JAL (O/A) Booking No ; RG2324/15465
' Booking Date : 10-10-2023
Customer RelMo.  : NOIDA/SR.MOR[JAL-C/A)
2023/1524
M,-S_@_MANAGER (JAL-O/A} Customer Ref DI :27-02-2023
TEST RESULTS
Result Protocol
éal Coliforni100 ml 120000 Organism IS 1622:1981, RA 2019
*End Of Report*
AUTHORISED/S!,GNATORY
GRS e EMPLOYEE CODE: ;
L "“‘f&‘@ﬂlfﬁ &5, 141 ODE ('9 bu,! )
- Nate; THe Feslls relzte 0 ofuly ko 1he Iterns tasted!caﬁbrated above. ’

Fax: 91-11-27667207

Sen overleaf for terms & conditions
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@ SHRIRAM INSTITUTE PRt INDUSTRIAL RESEARCH

ég ‘5 (A unit of Shriram Sc1ent1ﬁc and Industrial Research Foundation) _
Ju: k 19, Unlversity Road, Delhi - 110007 (India) Webstte : www.shriraminstitute.org i .
snnzwt ~ An ISO - 8001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org
qad@shriraminstitute.org
ULR NO. : TC544423000011436F TEST REPORT NO : C1/0000339968
7 rg}"
=
R lssued To . T 3 WL
ClictCode : (NODAOTNOS?Y) . - Dae £ 17-10-2023 "’fﬁ\ =
NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY  Job No :2310.1-111-623 e TC-5444
OFFICE OF THE PROJECT ENGINEER JAL {Q/A) Booking No : RG2324/1/5465
‘ SECTOR— '_ '_ ) Booking Date :10-10-2023
NOIDA__ ey Customer Ref No.  : NOIDA/SRMGRIJAL-O/A)
PR DESH~201301 202341524
M DE,VENDRA NIGAM s& MANAGER (JAL-O/A)  Customer RefDL  : 27-02-2023
Sample Pnrticulars- .
Orie sample bf water drawn by Shrivam Institate for Industrial Rescarch staff (Sampling method-SOP/INSPECTION &
. SAMPL!NGIOI) on 10.10.2023 from STP CCT QUTLET WATER, 35 MLD, SEC-123, NOIDA sierilized bottle was received.
“The snmpieﬁetmls prnwded in test ceruf'cate are based on declaration by the customer”,
TEST RESULTS
] Result Protacol
260 Organism IS 1622:1981, RA 2019
*End Of Report*
. DOR: 10.10.2023
~ DOS:  10.10.2023
i
AUTHORISED S|GNATORY
EMPLOYEE CODE{( S LL\Y] )
. 1!1 bt
reY—g oﬁly to Ihe ilems testod ! callhraled ghove. ‘
s-‘orw nlhor coples should o luthlnllciled try rafarance (o the originat repodt.
Fax; 91- 11-27657207

Phone 94-11-27000100, 27667267, 27667880
See overleaf for terms & conditions
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;SHRIRAM"_ ';NSTITUTQ %@R INDUSTRIAL RESEARCH

A-unit, of Shrlram Scientific and Industrial Research Foundation)

; -19 Umversnty Rosd, Delhi — 110007 {India) Wabsite : www.shriraminstitute.org
: An iso 9001, 14001 & 45001 Certified Institute E-mait Id : customercare @shriraminstitute.org
) . . gad@shriraminstitute.org

RNO.: Tcs,@fzrsunbuwis?F TEST REPORT NO : C1/0000339969

S,
o
K=
g
ek
T
AN
SNicpt Code (NODAOINOB?I) : Date L 17-10-2023 k™
NDUSTRIAL DEVELOPMENTAUTHORITY Job Ne :2310-1-111-622
Booking No 1 RG2324/1/5465
Booking Date : 10-14-2023
Customer RefNo.  : NOIDASRMGRJAL-Q/A)
oo 20231524
; M:SR. MANAGER (JAL-O/A)  Customer RefDt.  :27-02-2023
u!ars- - '
“water.drawn: by-Shnram Institute for Industrial Research staff (Sempling method-SOP/INSPECTION &
STP INLET WATER, 80 MLD, SEC-123, NOIDA sterilized boltle-was received.
rtificate are based on declaration by the customer”.
TEST RESULTS
Result Brotocol
210000 Organism IS 1622:1981, RA 2019
*End OF Report*
<A
AUTHORISED SIGNATORY
oy EMPLOYEE CODE{ S L{{6] )
rRLY
‘ ‘Wlo the |Iema laslad! cahbraled ahove, o
GFIEs of aily ather cnples shoutd b nrlhlnllutedhy coference lo the eslglna) report i o
: Phune 91 11-27000100, 27667267, 27667860 Fax : 91-11-27667207 Y

See averleaf for terms & conditions
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- SHRIRAM INSTITUTE Bf}R INDUSTRIAL RESEARCH

5 ‘ (A unit of Shriram Scientific and Industrial Research Foundation)

‘al 18, University Road, Delhi — 110007 (india) Website : www.shriraminstitute.org -

SHRRAM An ISO - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shnrammstltute org .
qad@shriraminstitute.ory

ULR NO. : TC544423000011498F TEST REPORT NO : C1/0000339870

-Issued To N
Client Gode : (NODAD INOETI) ) Date : 17-10-2023 "rd..l..’h‘\' FC-5444
" NEWOKHLA INDUSTRIAL DEVELOPMENT AUTHORITY Job No 1 2210-1-111-621
. OFFICE OF THE PROJECT ENGINEER JAL{O/A) Booking No : RG232471/5465
. Booking Date : 10-10-2023
i T Customer Ref Mo, : NOIDA/SR.MGR[JAL-Q/A)/
ﬂDESH-zlJlJOl BN 202371524

\fing R, bEVENDRA NIGAM sn MANAGER {JAL-OVA)  Customer RefDL  :27-02-2023

Sample Particulars:
- -One, sample «of weter drawn by Shriram Institute for Industrial Rescarch staff (Sampling method-SOP/INSPECTION &

: SAMPLINGIO?) on 10, 10 2023 from STP CCT OUTLET WATER, 80 MLD, SEC-123, NOIDA sterilized bottle was received.

TEST RESULTS
Resuit Protocol
N:hbeal Cofiformi/[00im} 172 Organism IS 1622:1981, RA 2019
N ' *End Of Reporl*

'?O,R,: 10:30:2023

<R
AUTHORISED SIGNATORY
EMPLOYEE CODE{ S (&) )

T " N A

J d&@)!o 1ha Ihms tested / callhmted shova.
¥ n!!m' coplos shoutd ke sulhofiticated by ralarence to tha original repon.

Phune 91-11-27000100 27667267, 27667860 Fax : 91-11-27667207
See overleaf for tarms & conditions
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19, Umversity Road Delhi -110007 {India) Website : www.shriraminstitute.org
An ISO 9001 ‘14001 & 45001 Certified [nstitute E-mall Id : customercare@shrlraminstitute.org
qad@shriraminstitute.org

TEST REPORT NO : C1/0000339371
Date 1 17-10-2023 TN
Job No :2310-1-111-620 e TC-5444
Booking No 1 RG2324115465
Booking Date : 10-10-2023
Customer RefNo. : NOIDA/SR. MGR[JAL-OfA)
. 202371524
- MANAGER (JAL-O/A)  Customer RefDt.  :27-02-2023
hcu Tars: ‘
ater: drawn by Shrlram Institute for Industrial Rescarch staff (Sampling method-SOP/INSPECTION &
: STP INLET WATER, 33 MLD, SEC-54, NOIDA sterilized botile was received.
rtificate are based on declaration by the customer”.
TEST RESULTS
Result Protocol
460000 Organism 18 1622:1981, RA 2019
*End Of Report*
o 991/%“{1
AUTHORISED SIGNATORY
i : EMPLOYEE CODE( & () ©
Wit the Hems testod ! callorated ahove, T
Hlﬂhﬂlﬂtﬂlﬂﬂmanv iher coplas sholld ba anlkenticated by raferanco 12 the srigival repod). ',‘ N
Fhune 9111-270001 00, 27667267, 27667860 Fax 91. 11-27667207 -

See overleaf for terms & conditions
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INSTITUTE P§i INDUSTRIAL RESEARCH

i (A unit of Shriram Scientific and Industrial Research Foundation)
‘...'. Lk 19, University Road, Delhi ~ 110007 (Indla) Website : www.shriraminstitute.org @
SHRIRA An 1SO - 8001, 14001 & 45001 Cettified Institute E-mail id : customercare@shriraminstitute.org .
gad@shriraminstitute.org
ULR NO, : TC544423000011500F TEST REPORT NO: C1/0000339972
¢ ]
lssued To:
. Client, .Code : (NODAGINOBT1) o Date s 17-10-2023
N_EW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY Job No :2310-1-111-619
QFFICE CF THE PROJECT ENGINEER JAL (O/A) Booking No 1 RG2324/1/5465
. SECTOR-S" - . . Booking Date = 10-10-2023
NODA R . e, Customer Ref No. : MOIDA/SR.IMGRIJAL-O/AY
ﬁRJ{__ ESH—ZU!ZSQI N 202371524
Mtn MR DE\’ENBRA NIGAM SR. MANAGER (JAL-O/A) Customer Ref Dt - 27-02-2023
. Salm;':le ‘Particulars:
- QOpe- sampic of water.drawn by Shriram Institute for Industrial Research staff (Sampling method- SOP/NSPECTION &
SAM!’LINQIOI) on 10, 10,2023 from STP INLET WATER, 54 MLD, SEC-54, NOIDA sterilized bottic was received.
amp!c ctaﬂs pmv:ded in test ce.rtlf' cate are hased on declaration by the customer”,
TEST RESULTS
Result Protocol
N:ﬁgél@oli{dmﬁﬁﬂﬁjﬁ[ 210000 Organism 18 1622:1981, RA 2019
*End Of Repont*
DORt 10102023
08: - 10:10:2023
(7102023
. ?‘LW’W f
AUTHORI |GNATORY
, EMPLOYEE CODEY QQ\C(
othe Ilems osted calibmnd above, Ht - : T

Ecoaslla'l;:drgplnﬂphuluuplll ouny ‘othar copies'should b authénticated by raference to the ortginal report.
; : Fax : 91-11-27667207

Phone 94-11-27000100, 27667267, 27667860
See overleaf for terms & conditions




3214

‘ --*INSTITUTE;,’QQR INDUSTRIAL RESEARCH

(A umt o‘f Shnram SC1ent1f1c and Industrial Research Foundation)

Website : www.shriraminstitute.org
E-mail id : customercare@shriraminstitute.org
qad@shriraminstitute.org

. ULR NO, : TC544423000011501F TEST REPORT NO : G1/0000339973
L&) AOINOB? IJ h Date : 17-10-2023
[NDUSTRIAL DEVELOPMENT AUTHORITY Job No 12310-1-111-Gi8
t Booking No 1 RG2324/1/5465
Booking Date : 10-10-2023
Customer RefNo.  : NOIDA/SRMGR{JAL-O/AY
: 2023/1524
‘R'.'MANAGER (JAL-O/A)  Customer Ref Dt - :27-02-2023
_crtlf icate are based on dccl'sruuon by lhe customer.
TEST RESULTS
Result Protocol
460 Organism 1S 16221981, RA 2019
*End Of Report*
y
Aﬁ[mﬂ’l
AUTHCRISED SIGNATORY
SRS RE EMPLOYEECODE(LgaL[
Nute -The EIRRN AR to the ltems ¢ 171 01
s Ec:mncd coplus!phmwples wﬂyﬁu{)m?r:ei!esasT;!dE:::ﬂIfc:talcliiijlrda;:(r!a:E’l::;eiu tha ariginal rapart, \'.':' N ) ’ . cy
’ : _ Phane-: §1-11-270001 00, 27667267, 27667860 Fax : 91-11-27667207 -

See overleaf for terms & conditions
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SHRIRAM INSTITUTE W INDUSTRIAL RESEARCH

(A unit of Shriram Scientific and Industrial Research Foundation)

-

| .k 19 Universlty Road, Delhi — 110007 (India) Website : www.shriraminstitute, org
SHARAN An ISO - 9001, 14001 & 45001 Certified [nstituts E-mall id : customercare@shriraminstitute. org
qad@shriraminstitute.org
ULR NO. : TC544423000011502F TEST REPORT NO : C1/0000339974
Iﬁsucd'l'o . .
- Clisnt Code: (Nomumosn) L Date 17-10-2023 KAONS
“NEWORHLAINDUSTRIAL DEVELOPMENT AUTHORITY  Job No :2310-1-111-617 TC-5444
OFFICE.OF THE PROJECT ENGINEER JAL (CVA) Booking No : RG232471/5465
.~ SECTOR-S Bocking Date :10-10-2023
3 NOIDA ~ . . Customer RefNo.  : NOIDA/SR MGRJAL-O/A )/
UWA&PRADESH-ZDIBU] : 2023/1524
».Kind Attir MR. DEVENDRA NIGAM SR. MANAGER (JAL-0/A)  Customer RefDt.  : 27-02-2023
L Sample Parttculars. :
Oneé snmplc of water drawn- by Shriram Institute for Industrial Research staff (Sempling method-SOPANSPECTION &
SAMPLINGIOI) on 10,10.2023 fram STP CCT OUTLET WATER, 54 MLD, SEC-54, NOIDA sterifized bottle was received.
The sample details provaded in test certificate are based on declaration by the customer”.
TEST RESULTS
Result Protoes!
330 Organism 1S 1622:1981, RA 2019
*End OF Report*
OF ‘i0i02023°
CUUDOSE 10102023
... DOC; 17102023
e (i
AUTHORISED SIGNATCRY
S EMPLOYEE CODE( G4 )
Note? Thé‘?&s‘&f&lﬁﬁ?é"‘dﬁlho the. ltems tested / calibrated above, M e . g

Seannied coplesiphatocophs ar any other coplos should bo authonileated by roference lo the original repart . e 1y

Phone : 91-11-27000100, 27667267, 27667860 Fax : 81-11-27667207

. . See overleaf for terms & conditions

Ly t‘ e
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'*INSTITUTQ%@R INDUSTRIAL RESEARCH

Website : www.shtiraminstitute.org
E-mail id : customercare@shriraminstitute.org
qgad@shriraminstitute.org

- “ULR NO. : TC544423000011503F TEST REPORT | NO : C1/0000338975

o I‘ll]llp‘
A ANY
Date - 17-10-2023 sl ™ TC-5444
fNDUSTRIA , ‘EVELOPMENTAUTHDRITY Job No 1 2310-1-111-816
] OJECT ENGiNEER JAL {OFA) Booking No : RG23241115465
Booking Date : 10-10-2023
HUNAF Customer RefNo. : NOIDA/SR.MGR[JAL-O/A)/
ESH201300 2L 2023/1524
{'SR, MANAGER {JAL-O/A) Customer RefDt.  :27-02-2023
m Institute for Industrial Research steff (Sampling tmethod-SOP/INSPECTION &
m STP INLET WATER, 50 MLD, SEC-168, NOIDA sterilized bottle was received.
certificate arc based on declaration by the customer”,
TEST RESULTS
Result Protoco]
700000 Organism 18 1622:1981, RA 2019
*End Of Reponi*
2 w
AUTHORISED SIGNATORY
TR EMPLOYEECODE:(@W \
Noie Th Qalﬂlﬂﬁwﬁ) Tothe itumsxasleucauhraled above. e
Scanfs siphofmptes or 2nj oher coples staukd bin auihenlicaizd by refesence (o the ariginal raport.
T R ‘ " Phone: 91-11-27000100, 27657267, 27667860

Fax: 91-11-27867207
Sae overleaf for terms & conditions
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© SHRIRAM INSTITUTE FgR INDUSTRIAL RESEARCH

!‘ Q (A unit of Shriram Scientific and Industrial Research Foundation)
‘,:ﬂ P l 19, Unlversity Road, Dethi ~ 110007 (India) Website : www.shriraminstitute.org &3,
S An IS0 - 5001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org’

qad@shriraminstitute.org

ULR NO, : TC544423000041504F TEST REPORT NO : C1/0000339876

1 o -
E
i
]
13
‘ _tssuedTo - ,
"~ Cligiit Code.: (NODAOINOS?I) Date £17-102023
': NEW OKHLA INDUSTRIAL DEVELOPMENT AUTRORITY Job No - 2310-1-111-615
t - OFFICEOF THE PROJECT ENG!NEERJAL(O!A) Baoking No : RG2324/1/5465
. . . . Booking Date 1 10-10-2023
Customer Ref Mo, : NOIDA/SR.MGRIJAL-O/AY v
\ T 202371524 ‘
R. DEVENDRA 'NIGAM SR MANAGER (JAL-O/A)  Customer RefDt.  : 27-02-2023
TEST RESULTS
- Xest Result Protocal
41 Col{form/100/m! 542 Organism IS 1622:1981, RA 2019
o . . *End Of Repon*
!
C40402023
1040203, - . -
(02023
Kgm’ﬂ
AUTHORISED SIGNATORY
_ EMPLOYEE CODE{ S U N )
‘ ﬁdm.TheﬁQuMﬁ?&ﬁhothe ltnmstns!edrcaiibratedahova i o -

Seanntd coplexlph ies of iy other cgples ah I8 be zuthenitcled by rafrrence i the anginal epert. e . . gt
—W' T : Fhone : 91 11-27000100, 27667267, 27667860 ““Fax ; 91-11-27667207 '
i T ’ C See overleaf for terms & conditlons
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RIRAN INSTITUTE %ﬁ INDUSTRIAL Rmm&m
- (A umt of Shrlram Sc1ent1ﬁc and lndustnal Research Found'xtlon)

o 19 Umversny Road Delhi — 110007 (india) . . Website : www.shnramknslltute org
A ] ISO 8001, 14001 &45001 Cartlflad Institute ~ E-miail id-: customercare@shriramlnstltute org
,'r_ . q'ad@shriramlnqtltute org :

-A-' -~ - P

ULR NO. 1 TC544423000011605F © JESTREPORT.  © . - NO : G1/0060339977

v v '

Lt
N /.-_ 5
ﬂ-‘“\\\_—?z
. I . . LN e f;l,/;/—_\"\\\.‘ |
OI)AOINDSI'U - Dale © 1 17-10-2023 tehdnb® 5C-5443

RDUSTRIALL DEVELOPMI‘NTAUTHORI TY Jub Mo 1 2310-1-111-614
HE PROJEC’I‘ Enbmu;n JAL (O/A) Booking o : RG2324/1/5465
: Booking Date + 10-10-2023
: Cusiemer Ref Nz, : NOIDA/SRMGRIJAL-Q/AY
o - 2623/1524
CNIGAM.SR, MANAGER (JAL-O/A} Custemer Ref Dt : 27-62-2023

tle'- Lo
of wate mwn bv Shnram Institute for industria! Research siaff (Sampling method-SCP/NSPECTION &

110 2023 fmm $TP NLET WATER, 100 MLD, SEC-168, NOIDA starilized boltle was received,

il provi ] l_!ieﬁg_g:"mﬁ.ate are based on declaration by the customer™.
TEST RESULTS
Result Protocol 1;
MEM Fecal Coliform/100ml 260000 Organism .~ 1S 1622:1981,RA 2019

#End Of Repori*

i

Lo i
# i
s !
i
i
%
i
1
|
i
3
ﬁ;éw@ |
1
AUTHORTEED SIGNATORY |

g A EMPLGYEE CODE: 5 '\/\\ﬂ ]
" Heted h&&&&ﬁﬂhgﬂﬁlha uems !estnd,:..linrz’ed sbove, Hr . -

. A (v
s - . L ke

See gverleal for lenns & conallions

‘-'A__ ’ edu'plnsfphnle-np‘csnfanyamn cnplulhumdhuauuhe\ll-mdnyrafzrcnmtolhunrlalnﬂ e, H .. PRI
e s,,,,“.,‘m;,j Phene s 94-14-27000100, 27667267, 27667860 Fay : 41-1-27067207
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- BERIRAM IN S’E‘Y‘I‘ﬁ’"‘"gfgiﬁ INDUSTRIAL RESWﬁRQH

€A umit of Shriram Scientific and Industrial Research Foundation)

Ses overleaf for tarms & conditions

19 ritversity Hodd Delhi - 110007 (india) Website : www.shriraminstiiute e.org
" An }90 9001, 14001 & 45001 Certi fix,d Institute © - Eimail id : cuotornarrarp@shrnammahtate arg
. o . e qud(:‘ lerira mn.,tttule org.
ULRNO.:TC54es20000014494F . - TEST REPORT LT NG c1fecmm 9365
4 "o ¥ i C e .-\'I".ln N “
' L S ’?':, .—éf" S
. ‘ S O
S s . o %éf?@fﬁ&%\&“'_ﬂ“ﬂl
o asweimr sl : RSN
. Clitit Godé : (NODAOTNORT). . . " . Dae £17-10-2023 i LA
* NEW OKHLA INGUSTRIAL DEVELOPMENTAUTHORTTY JahNo - :2310-L-ill613 ST
OFFICE GT'THE!’ROJL"TFN(‘NEJ\J'\' o) ~.. Booking No :RGZBZ‘IIII‘d(ﬁ '
.‘__','sacm‘z~s _ : - BoskingDae  : 10-10-2003 . - ‘
o " © - Customer RefNo.  : NOIDA/SR.MGR{AL-O7A)Y
: | 202371524 .
,Rn “th 'VHR MANACER (JAL- OIA) Customer Ref i, @ 27-02-2023
- Sample Parficulats:
gOne ssmplc'of valer Grawn by § "mmm mstitate for Indusma: Rescarch staiF (Sampling method-SOPANSPECTION &
A?vﬂ LING/01) on 09.10,2023 from STP CCT OUTLET WATER, 100 MLD, SEC-168, NOIDA sterilized botlle was received, . i
“The sanple detzils provided in tost ceitificate are based on declaration by the cestomer”, ;
TEST RESULTS
Hesul Drotocol
. J
94 Organism 1S 1622:1981, RA 2019
*Eng Of Reportt
i
DQR‘ 1;_):10;2023'
Cpo§: '10.16.2023
; _rgqc__ " 17:102025 E
!
B
]
1
]
}
Vi
AUTHORISED SIGNATORY
. EMPLOYEE CODE STy 6\ )
ﬁola‘Thnﬁgnmgﬁﬁ)m the tems testod / cal[braled above. W i ) s "
Scannod cuprufphmoonlns of arty othdr coples shautd bo authonticated by raferenea 1o thy eflginal toport. ©oesn
o Phone : 91-11-27000100, 27667267, 27667860 Fax : 91-14-27667207
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INSTITUTQ%OR INDUSTRIAL RESEARCH

(A unit of Shriram Scientific and Industrial Research Foundation)

: '_ 19_ Umversnty Road Delhi — 110007 (india) Website : www.shriraminstitute.ora
An; ISO 9{101 1 4001 & 45001 Certified Institute E-mail Id : customercare @shriraminstitute.arg
gad @shriraminstitute.org

ULR NO. : TC544423000011483F TEST REPORT NO : C1/0000339965
.hlssuc ']h . St S
. Client Cadc (NODAOLNOS?]] Dale 117-10-2023
: ' NEW 'OKHLA INDUSTRJAL DEVELOPMENTAUTHORITY Job No 1 2310-1-111-612
OFFICE OF THE PROIECT ENG]NEER JALA{O/A) Booking No : RG232471/5465
; Booking Date : 10-10-2023
; Customer RefNo. : NOIDA/SRMGRJAL-O/AY
; - 2023/1524
(SR MANAGER (JAL-O/A)  Customer RefDi.  :27-02-2023
hnram Institute for Industeal Research staff (Sampling method-SOP/INSPECTION &
i 2.10:2023 Fram STP INLET WATER, 34 MLD, SEC-50, NOIDA sterilized bottls was received.
: rtificate arc based on declaration by the customer”.
) TEST RESULTS
L Result Protacol
mi 330000 Organism IS 1622:1981, RA 2019
*End Of Report*
AUTHORISED SIGNATORY
R R EMPLOYEE CODE{ 5y} )
 Not: The RN ST o o eeme? 471 : Yo ]
Smncdcop.'rusfpholmphu nrﬁﬂhu cuplesesll?osuldelfn Emhu::i:?nl;agsgﬂae?nﬁgf Lo te orginal repord, Yoo . e

T Phuna 91-11-27000100, 27667267, 27667860 Fax ; 91-11.27667207
S . . _ See overleaf for terms & conditions
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‘SHRIRAM INSTITUTE PR INDUSTRIAL RESEARCH

!ﬂ 5 (A unit of Shriram Scientific and Industrial Research Foundation)
L 0 19, University Road, Delhi — 110007 (India) Website : www.shriraminstitute.org .
mans Anr 180 - 9001, 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute, brg .

qad@shriraminstitute.arg

ULR NO-. : TC544423000011492F TEST REPORT NO : C1/0000339964

: lssucd To: - . Z R
Clierit Cods : (NDDAOINOB'II) Dale : 17.10-2023 ﬁ
- NEW OKHLA INDUSTRIAL DEVELOPMENTAUTHORITY  Joh No $2310-1-1£1-611 -
. OFFICE OF THE PROJECT ENGINEER JAL (O/A) Booking No - RG2324/1/5465 .
_ ’ SECTOR-S' BookingDme  : 10-10-2023
- NOIDA % Customer RefNo.  ; NOLDA/SR MGRIJAL-O/A)/

' UTTARPRADESH20I30t .. - 202341524
Y 'MR, DEVENDRAN]GAM,SR MANAGER (JAL-O/A)  Customer RefDt.  : 27-02-2022

: : Samplc Particulars:
e sampfc of water drawn.by Shrlram Institule for Industrial Research staff {Sampling method-SOP/INSPECTION &

" SAMPLING/01) on'09.10,2023 from STP CCT QUTLET WATER, 34 MLD, SEC-50, NOIDA sterilized bottle was received.
© . “The setiiple.details provided in test certificate are based on declaration by the customer®.

TEST RESULTS
Result Pratocol
70 Organism IS 1622:1981, RA 2019
*End Of Report*

. DOR: 10102023
Dos:  i0:102023
DOC: 17.10.2023

<

. AUTHORISED SIGNATORY
EMPLOYEE CODEX SN Y] )

1L

.N.o.lje; The o ﬁm t.o the items tested / calibrated abave,

sunmd enplu!phnlnwphl crany ather oples sheuld be sulhenticated by refarance to the orghal fepoit. . . o

TSREtEme ] - Phone 91-11-27000100, 27667267, 27657860 Fax : 91-14-27€67207 Y
R See overleaf for terms & conditions
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SHRIRAM "jNSTITUngﬁR INDUSTRIAL RESEARCH

< (A init of Shriram Scientific and Industrial Research Foundation)

19, Unlversity Fioad Delhi ~ 110007 (India} Website : www.shriraminstitute.org
. ‘An ISO 9001 14001 & 45001 Certified Institute E-mail id : customercare@shriraminstitute.org
B gad@shriraminstitute.org

‘ULR NO. : TC544423000011480F TEST REPORT NO : C1/0000339962
B Date : 17-10-2023
OK.I-ILA !NDUSTR!AL DEVELOPMENT AUTHORITY Job Ne 12310-1-111-610
JCE O!" THE PROJECT ENGINEER JAL (O/A) Booking No : RG232411/5463
‘ Booking Date : 10-10-2023
Customer RefNo, : NOIDA/SR.MGR{JAL-O/AY
20231524
HGAM;SR. MANAGER {JAL-O/AY  Customer RefDt. @ 27-02-2023
ram Institute for Industrial Research siaff (Sampling method-SOP/INSPECTION &
M STP INLET WATER, 25 MLD, SEC-50, NOIDA sterilized bottle was received,
t.centificate are based on declaration by the customer”,
TEST RESULTS
Result Protoco)
170000 Organism IS 1622:1981, RA 2019 '
*End Of Repart* !
¥
!
(ﬁ/wﬁ
AUTHORISED SIGNATORY
. EMPLOYEE CODE;{ 91[10’ }
a:la v
. Iﬁﬁ? éﬁ?} to tha Hems tested I callbralt.-d above, R
K Gbﬂnbd coples'phnh:nphs of any elhar caples should ba zathantieates by refarencs to the otlginal repart
R Lm g ‘. -+ . Phone :91-11-27000100, 27667267, 27667860 Fax : 91-11-27667207

See overleaf for terms & conditions
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M INSTITUTE E{JR INDUSTRIAL RESEARCH

(A unit of Shriram Scientific and Industrial Research Foundation)

.. !\ 19, University Road, Delhi - 110007 (India)
SR An IS0 - 9001, 14001 & 45001 Certified Institute

.d

Website : www.shriraminstitute.org Q

E-mail id : customercare@shriraminstitute. org

qad @shriraminstitute.org

ULR NO. : TC544423000011489F TEST REPORT NO : C1/0000333961
‘\l‘\"l"l",,
. Datc :17-10-2023 /,,,"l"‘,.\
T NEW OI\HLA INDUSTRIAL DEVELOPMENT AUTHORITY  Job No :2310-1-131-609 TC-5444
*OEFICEQF THE PROJECT ENGINEER JAL (O/A) Booking No : RG232471/5465
L s Booking Date : 10-10-2023
- Customer Ref No.  : NOIDA/SR.MGR{JAL-O/AY
I 202371524

ENDRA NIGAM SR. MANAGER (JAL-O/A)  Customer RefDt.  :27-02.2023

1700203,

TEST RESULTS
Test Result Protocol
4 Cohl’ormfl i 109 Organism 18 1622:1981, RA 2019
*End Of Report*

KE/;M’J’)

AUTHORISED SIGNATORY
EMPLOYEE CODE(S4NY] )
2 1,11 At 2 A SO

. Note: Tﬂ&mﬁm Bﬁlb fo the]lems lasiad l callhretad above,

:bplul‘phu:osbplis oranj ather coplas should he authérllcated by refarence ko the origingl repart.

_ Phone : 91-11-27000100, 27667267, 27567860

Fax : 91+11-27667207

$See overleaf for terms & conditions
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@ {0 % rdms.cpcb.govin/ind :
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X @ Online Emission ... < |
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46
hanTaiie -3

2 T sirErer sitefire fawrd TferaTer

T wemrafres e, Jaex—p, Ateen RET-THETR

ySfem— AT/ 0TI0N0 / 2023 mﬂ(aa”w&y,zo / ~

feAfr .03, I /2023

T,
T PEURS AR :
A . _ SFTETRG—YAT

T 5o fewe
wodlofiodo wmr

R BRI, HRIT 47,
amh 9, 7% Ref-110003

faga— Tododlowo, <t s fver 4 Rer Wit v W i 9 @ AR B w A

- 1. o Aodoo @7 A 03 08/ Emc / 16/ 1200 RAIE 12.042016

f&Ai® 28/01 /2016 = THIRE WG B T

i st/ Yovo(de—aut) /30 /16 i@ 25.04.2018

e e MawggTw @ W Ho- 411/T0u313 /16 feAiE 12052016

74 <ioflowflo 3 A 93 08/ ema / 16/ 129 TAIE 23082016

TS Hivel/ Todo(Fe—gny0) / 195/ 16 fAlF 12.07.2018

et v wodiodiodlo $ wea foe TRoalloqp AT 03442018

T Elofodlo 7T 7 U3 08/ EMG/AU/2017/1267 RS 22.08.2017

. T AT/ A0 (TE) / 2022 / e (dm0tio) / 1047 RAIT 10.08.2022

10, THiF toeT/ dovo(Se-gow0) /1085 /22 f3i@ 30.08.2022

1. oo o wlg TG Alvel/J0qowodlolTH) /2022 /92 foArE 05.00.2022

t2. QT Arvel/ J0%0(TE-a0k0) / 1121 /22 [¢iw 07.08.2022

13. U@ AAver/ dovo(sre-qwEo) / 1177 /22 f<i® 22002022

14. ¥ T ST THiG AT/ JoN0wEIodi0(T) /2022 / G0N0 (FE-T0E0) 1248
R 17.102022

15, TP ST/ HO90TF0A0(TH) / 2022 / 143 feAiw 14122022

g o § st 3G T Avel/J0w0d0,/ 2023 / 909 (E-T0E0) / 1574 TF 27 Wrd-2023
yEER @ e W, e Al e w T oA B owodededo & W
08/Ema /16/1200 Rim  +2042006  orfel TR e & Wodiodlo @ W R A snevw ¥
TR B T RAE 28,/01/2016 B Clause 6.2 (5) B Sl f6d1 & , W 6 e & -

“The thermal power plant(s) including the existing plants located within 50 km radius of sewage
treatment plant of Municipality/local bodies/similar organization shall in the order of their closeness to
the sewage trcatment plant, mandatorily use treated sewage water produced by these bodies and the
associated cost on this account be allowed as a pass through in the tariff. Such thermal plants may also
ensure back-up source of water to meet their requirement in the event of shortage of supply by the
sewage treatment plant. The associated cost on this account shall be factored Into the fixed cost so as
not to disturb the merit order of such thermal plant. The shutdown of the sewage treatment plant wiil
be taken in consultation with the developer of the power plant”.

Har

W o o~ oth B W R
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Sofloaro R 7 4 @ W A A E U ® I o) & 9, T AW @ g e
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File No.9-5005(099)/1/2023- -5-

a0 wsha ERe olwww, 9§ Rl §  RExdm shoto
1002 /2018 SIFYS FEH T &I SOW0 W Td I ¥ Wik
IRy i@ 0308202 @ aue A Rer-fd &g g8 WhE
TeYaa A omTEr 3 AT 30.102023 B WA ¥6F PIHEGH
IR Her R @ AgEr

FTTT O & fF wo Ut sRa afee, A% el # frawndm shogo
 ERET-1002,/ 2018 YT FFA A G Yod0 WY TE I H R AR
R 03.08.2022 & AU ¥ ReR—fawet 2q To0 wfim w@ka @ segean #
R 30.10.2023 B YS! & A YoT WY §F |

. 1—GeT TP TR YT TREE Tre-miEEE § dae g & e
19 - , '

wEd e fe T, doNo W A (), dEe @ OERT 3
FRIAT 77 & FAIE-TIREE B TR gt kT WSl e I <
wRar § 4 fofto @ &3 F I g TN omETy v A7 ¥ e avi-2011 A
STETE 190000 & | AT @ WRRT a¥f-2026 @ MEIE) 355454 QH f¥RA
TH—2056 B} AT 941474 WHfem A A T TR ¥ 34 ¥ I I
wiafem 2 39 &9 @ Sar § feeel wHowoeRo W& ult W@ wfdor A
TREER R fem &1 TR @ sl T T BN B oRT @ @ 9§ e
frare & 313 wrl Tever F W @ FRN TR $ WO 9, e
TR &1 O v awErh o i ue w9 e B il @ B wd a
FR—ug® Tl ¥ T UM @ @y 9] @ 7 g el A T Rl dEs
$9 U9 AT §$9 .9 950 g frea-we da A fre € ofR ofae: amr e d
i wmt &1 gafed TR i wRee @ & de e @ wgeer A
T @ Wl w8 W AR A [ v e deeR & i |@gad
BT (50%-50%) & WRI &= 1 ®0 119.99 F§ WET A M @ ™ @M
(CSAP) ¥R TR WRT WER B W W gl &1 AT S I @rel
TEFAR TR e uReg § 55 & 98 T el Wige §9 @ Avel AEs
37 ¥ qyi-2026 ¥ aneferd Seafua WIS 38.7 TROTAQRI0 U4 qE—2056 H 102
' 53 YHOTSIOSI0 B | AT © IF=TIT 99 Q) ATl DY 39Ny fhar we afie
FTCRATCS WA P WEX Ag7 D ARGH § WISl ABAR PR 87 # ywafed
66 TAYCIOSI0 & B TwHodloWo W R FITAvE W@ Ud W & 45
BOTAOSI0 &R B BI—HITAYE Ve | MG &< 3 0 o7a dad 3Tegd<
P fersa-we de & yarfea R o sefya e mar &

/%




3232

__"2-— .

File No.9-5005(099)/1/2023- -5-
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'File No.9-5005(09)/1/2023- -5- -

ﬁgﬁmﬁéﬁ,aouomﬁw(m),mzﬁgmm
IR T B Wl AEAR A W YU ) v g A 20 FEHE B
arld el T W0 665.00 TS, B RS WEX Td ™ W (CWAP) HRA
WAR A I &g Fon o e ¥ A @ -k Rod @
FER Wl eI &9 P ad-2025 A W MES AT B ATAR
135 Tepdodode F W | NFWE P F@ THA B TR 51,
07 THoTei0dl0 U TY—2055 H 130 TROTGOR0 WA H TaT B J@  FHA
grfi| wevs T ¥ WS | oPE dodogEe & AET . @ BRU Q9
TS geX @ ATRE DT B WA & SR Telay ARG T BT A T8
T 57 T & ¢9 AIver Sqeie iR @ g fugrt Rer miEe A
fer e giedive wve § ff P Wew o T BN @ e 8 ¢ A
T @ o @ IO W o o godr @ fred AR R OEReW ares al
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CA 8547-48/2022
1
- ITEM NO.36+65 COURT NO.1 SECTION XVII
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
Civil Appeal Nos.8547-8548/2022
NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY Appellant (s}
VERSUS

THE STATE OF UTTAR PRADESH & ORS. Respondent(s)

(With IA No.176359/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, IA No.176361/2022 - EXEMPTION FROM FILING O0.T7. and IA No.
176358/2022 - STAY APPLICATION)

WITH C.A. Diary No.36763/2022
(with IA No0.179810/2022 - EX-PARTE STAY, IA No.179868/2022 -

PERMISSION TO FILE APPEAL and IA N0.179809/2022 - CONDONATION OF
DELAY IN FILING APPEAL)

Date : 28-11-20622 These matters were called on for hearing today.

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

For Appellant(s) Mr. Mahesh Jethmalani, Sr. Adv.
Mr. Anil Kaushi, Adv.
Mr. Abhishek Mishra, Adv.
Mr. Rachit Mittal, Adv.
Mr. Rajat Rana, Adv.
Ms. Anju Kaushik, Adv.
Ms. Mugdha Pandey, Adv.
Mr. Rajinder Singh, AOR

Resgon:



Mr.
Ms.
Ms.
Ms,

For Respondent(s)

Mr.

3255

S.V. Raju, ASG

Asha Gopalana Nair, AOR
Shakshi Popli, Adv.
Nivedita Nair, Adv.

Rajeev Singh, AOR

UPON hearing the counsel the Court made the following

ORDER

1 Permission to file the appeal is granted.

2 Delay condeoned.

3 Issue notice, returnable in eight weeks.

4 Pending further orders, there shall be a stay of the impugned order of the
National Green Tribunal dated 3 August 2022, insofar as it directs Noida and
the Delhi Jal Board to deposit respectively interim compensation of Rs 100

crores and Rs 50 crores.

(CHETAN KUMAR)
A.R.-cum-P.S.

(SAROJ KUMARI GAUR)
Assistant Registrar
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